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(JOI NT VENTURE OF Mi s. R & B I nf ra Proj ect Private Limited AND Mi s. 
Hf droair Tectonics (PCD ) t.t d. ) 

T is Memorandum of Understand ing for Joint Venture Agre em ent m ade and entered 
into at on t his 5t h day of Decem ber 2018 by and between : 

Mi s. R & B I nfra Project Priva te Limited, havi ng its reg istered office at B-1, Neela 
A~a rtm en t, Opp. Mandpeshwar I nd . Estate S.V.P Road, Borivali (W) , Mumbai ­
4"0092 and Mr. Balwant Singh (Pro j ect Head) as its authorized represent at ive 
(ht: re aft er refer red as " FIRST PARTY") 

~ ' . 

A~ D 

M.s. Hydroair Tectonics (PCD) Ltd., having it s regist ered office at 10 6, Concord e 
Premises, Plot No.66 A, Sect or 11, C B D Belapur, Nav i Mumbai - 400614 and Mr. 
H ~rbhaja n Singh(Chairm an) as its authorized re pres ent at ive. (here after referred as 

", 

" SECOND PARTY" ) 

I 
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DEFINITIONS 
In t his deed, the fol low ing word s and expression shall have mean ings set out below 
: "The Joint Venture" (" JV" for sho rt) shall me an " RBI PPL AND HYDROAIR (JV)" 
and " RBI PPL AN D HY DROAIR (JV)" Joint Vent ure collectively acting in 
collaborat ions for t he purpose of t his agreem ent. 

"Apex Co-o rdination Body (ACB) shall mean the body com prising Director of the 
Part ies to t he Joint Ven tu re" 

"The Own er" shall mea n " Ma harasht ra Indust r ial Development Corporation, 
and having its Principal offi ce at Udyog Sarathi, MIDC Office, Marol 
I ndustria l Area, Andheri ( East), Mumba i, Maha rasht ra, India - 4 0 0 09 3 ." 

"The Works" shall m ean t he " Design, Build and Commissioning including 
Rehabilitati on, Upgrade and Expansion of Common Effluent Treatment 
Pla nt at DBESA ( 16 MLD TO 26 MLD ) AN D DCETP ( 1. 5 MLD TO 2 MLD) on 
DB basis with Op erati on & Maintenance in Dombivli Industria l Area (2nd 
Call )". 

"The Contract" shal l mean th e con tract entered into or to be ent ered into between 
the "Joint Venture" and "The Owner" for the works. 

JOINT VENTUR E (J V ) 

(whereas t he Pa rties hereto decia re th at , they ag ree and underta ke to fo rm a Join t 
Ven ture for the purpose of Executi on of the works, as an integrat ed Joint Venture. 
The JV shall be called as "JOI NT VENTURE" fo r short) Provided tha t t he Parties are 
not under t his ag reem ent entering into any perm anent Part nership or Joint Ven tu re 
to tender or un dertake any contract other than th e subj ect works . Nothing herein 
contai ned shall be considered to construe the Part ies or Part ners to constitute eit her 
Part y t he agent of the other. 

WI TNESSES 

WHEREAS the Executive Engi neer, MI DC Division Alibau g, Reva s Road, Nagdongari, 
Chendhre, Alibaug, Dist Raiga d, Maha rasht ra - 402201 he rein after referred as t he 
Execut ive Engineer, have invited ten ders fo r t he wo rk of " Design, Build and 
Com m issioning including Rehab ilitat ion , Upgrad e and Expansion of 
Common Effluent Treat ment Plant at DBESA ( 16 MLD TO 26 MLD) AND 
DCETP (1.5 MLD TO 2 MLD) on DB basis with Operat ion & Ma intenance in 
Do mbivli I ndust ria l Area (2nd Call )" hereinafter referred as "The Work s" . 

Whereas PARTY NO. I an d PARTY NO. II wis h to execute t he Contract, if awarded 
as' per the t erm s of thi s indenture. Now , therefore this Deed of Partnership 
wit nesses as foll ows ;­
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That, t hese rec itals are and shall be deemed to have been part and parcel of th e 
present MOU fo r JV. That , this MOU shall com e into force f rom th e date of this MOU 
i. e. 5th day of December the year 20 18. 

That, t he operation of th is MOU fo r JV firm concern s and is confi ned t o " the works" 
only. 

Tha t, th e name of the Joint Venture fi rm shal l be "RBI P P L AN D HYD ROAIR (JV)" 

That, PARTY NO. I and PARTY NO. II shall j oint ly execute t he wo rks according to 
all terms and cond itions as sta te d in t he rel evant inst ruct ions contained in th e Bid 
Docume nts I Contract as an integrated JV sty led as " RBI P P L AN D HYDROAIR 
( JV )". 

That, this MOU for JV shall regulate th e relat ions between the part ies and shall 
include wi t hout being limited to th em t he foll owing conditions. 

Mi s. R & B I nfra Proj ect Private Lim ited shall be th e lead Company I ncha rge 
of t he Joint Ventu re for all inte nts and purpose. 

The parties hereto shall jointly and severally liable to MI DC fo r all act s, deeds and 
things perta ining to the Contract. The Contract for t he works shall be sign ed by 
Shri. Ba/want Singh as a Genera l Power of Attorn ey Holde r. 

That th e Director of one of th e parties of th e JV, Mis . R & B Infra Proj ect Priva te 
Lim it ed shall be the lead Partner of t he JV firm and shall have th e Power to Contro l 
and Manag e the Affairs of the JV. 

That ; on behalf of the Join t Vent ure Lead Partner, Mis . R & B I nf ra Proj ect Private 
Lim ited have the Authority to incur liabilit ies, receive inst ruct ions and payme nt s, 
sign and exec ute th e Cont ract for and on beh alf of t he Joint Vent ure. All payments 
made under the cont ract shall be made int o th e Joint Venture's ban k account. 

One or two Bank Accounts shall be opened in the name of JV to be opera te d by the 
Joint Signatory by representa t ive of both the Part ner of Joint Vent ure. 

That each of the parties to the JV agrees and undertake to place at t he disposal of 
the JV benefi ts of it s ind iv idual exper ience, technical know ledge and sk ill and shal l 
in all respects bear it s share of t he resp onsibilit y in cluding the pro vl sion of 
inform at ion , advice and other assistance requi red in connect ion wit h th e wo rks. The 
share and th e participation of th e partn ers in the JV shall broa dly be as fo llows :­
Name of Cont ractor Share of Perce ntage 

1) Mis. R & B I nf ra Proj ect Private Lim it ed 5 1% 
. . 

2) Mi s. Hydroair Tecton ics ( PCD) Ltd 49% 

Total 100% 
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And all right s, int erests, liabilit ies, obligat ions, works exp er ience and risks (and all 
net prof it or net losses) ar ising out of the cont ract shal l be shared or borne by the 
Part ies in proportion to these share. Each of the parties shall furnish its 
proport ionate share in any bonds, guarant ees, sureti es req ui red fo r t he works as 
well as its proport ion ate share in wor king capit al and other fina ncial requirements, 
all in accordan ce with t he decisions of the Apex Coordin at ing body . 

Any loan/advan ces shall be shared by the PARTY NO. I and PARTY NO. II in the 
rat io of 51% and 49% respect ively . 

All fun ds, f inance or working capital required for carrying out and executing, th e 
works or contract shall be procured and utilized by the part ies are mutually agreed 
by them and t hey shall be liable and responsible fo r t he same. Initial Capital of th e 
JV fi rm shall be Rs. 1,00, 000 .00 .. 
The execution of t he work on t he site will be managed by a Project Manager. The 
Proj ect Manag er shal l be authori zed to rep resent the JV on site in respect of 
ma tters aris ing out or under the contract. 

The PARTY NO. I and PARTY NO. II shall be joint ly and severally liable towards th e 
owner for th e execut ion of t he contract com m itment in accordance with contract 
conditi on . 

The JV shall be registere d with the Regist rar of Firms / Company, Maharasht ra 
Sta te. Prio r wri tten ap proval of MIDC shall be obtained before any changes are 
proposed to be made in this Joint Venture Agreement , once it is registe red wi th the 
Regist rar of firms / Company, Maha rasht ra Sta te. 

This Joint Ven ture Agreement shal l not be dissolved t ill the com plet ion of the defect 
liab ilit y period as st ipu lated in t he Tender Docu ment condit ions of t he works and till 
all t he liabilit ies t he reo f are liquidated. 

That , questi ons rela t ing to va lidi t y and interpretat ion of t h is deed shall be governed 
by the laws of I ndia. Any dispu tes in interpretat ion of any condit ions mentioned 
herein shal l be referred to Arbitrator by mutual consent of t he pa rties to t he JV and 
such proceedings shall be gov erned by th e Indian Arbitra ti on and Conciliation act, 
1996. The award of the Arbitrator shall be fin al and binding on the part ies, he reto, 
neit her the obl igations of each party hereto to perform t he contract nor the 
execution of works shall st op during th e course of th ese arbit rat ion proceedings or 
as a res ult t her eof. 

That, no party to t he JV has the right to assign any benefit, ob lig ation or liabil ity 
under t he agreement to any th ird party wi thou t f irs t obta ining t he written consent 
of t he other pa rt ner and MIDC. 
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Bank account (s) in the name of t he Joint Vent ure f irm may be opened with any 
Nati onalized or Schedu led Bank and the representati ves of both part ners are 
authorized to operate upon such account s joint ly . 

That, both t he part ies to the JV shall be responsible to mainta in or cau se to 
main tain proper Books of Accounts in respect of t he business of the JV f irm and the 
same sha ll be closed at t he end of every fina ncial year . 

That the fi nancial year of the firm shall be t he yea r ended on t he 31s t day of March 
every year . 

That upon closure of the books of accou nt , ba lance sheet and profit and loss 
account, as to the sta te of affai rs of t he f irm, as at t he end of the fi nancial year and 
as to the profit or loss made, or incurred by the f irm for the year end ed on t hat 
date respecti vel y, sha ll be prepared and th e same shall be subject t o audit by a 
Chartered Accountant . 

LEGAL JURISDICTION 

All m atters pertai ning t o or emanat ing from t his JV agreement involving the owner 
shal l be subj ect to j urisdict ion or High Court of Judicat ure, at MUMBAI. 

NOTI CE AND COR RES PO N DE NCE 

All corre spondence and notices to the JV shall be sent to the following address : 

B-1, Neela Aaprtment, Opp . Mand peshwar Ind. Estate, S.V.P Road, Bori vali (West) , 
Mumbai - 400092. 

I N WITNESS WHERE TO the part ies have caused t heir duly authorized 
rep resentat ive to sign be low : 

Signed for and on behalf of 
Mi s. R & B I nfra Proj ect Private Limited 

Mb 
Project Head 

Witness 

1. . ~o L~clL9V'1 \/. L . -{jf)~ 

2. S ?/I.-A t/t4NC<Uri!4i( ~L 
..::----' 
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VOLUME I 

1. Introduction 

1.1 Project Information 

1.1.1  Background 

 Maharashtra Industrial Development Corporation (MIDC) an agency of Government of 
Maharashtra (here-in after referred as Employer) has a mandate for promoting industrial 
development in the State. Up to date, 281 industrial areas are developed by MIDC in 
Maharashtra on 840 km2 comprising of specialized parks for different industrial sectors. 

MIDC currently has 19 Common Effluent Treatment Plants (CETP’s) in operation with total 
capacity of 188.80 MLD and 43.50 MLD under expansion/ upgrade. MIDC has also planned 
for new CETP’s in the area with combined capacity of 61.50 MLD. Taking into account, the 
installed and planned future capacities of MIDC’s CETP’s, up to 293.80 MLD of treated 
effluent can be available for recycled water production. 

MIDC has decided to appoint expert agencies for the Design, Build and Commissioning of 
Roha CETP including rehabilitation and upgrade on DB basis with Operation & 
Maintenance for MIDC as directed by Maharashtra Pollution Control Board. Therefore, it 
is now proposed to appoint an agency for the work of Design, Build and Commissioning 
including Rehabilitation and Upgrade of 22.5 MLD Common Effluent Treatment Plant 
(CETP) on DB basis with Operation & Maintenance at Roha Industrial Area as per norms 
of MPCB / CPCB on “As is where is basis”. 

Plant is located at Roha Industries Association (RIA) – CETP Cooperative Society Ltd, Plot 
No. 6, RIRC Building, MIDC, Dhatav – Roha, 402116, District Raigad, Maharashtra  

The brief particulars of the Project are as follows: 

1.2 Brief description of Bidding Process 

1.2.1  The Employer has adopted a single stage two-part process (collectively referred to as the 
"Bidding Process") for selection of the Bidder for award of the Project. Under this process, 
the Bid shall be invited under two parts viz. Technical Bid and Financial Bid.  

1.2.2  The bidder has to compile and submit his bid in accordance to requirements detailed in 
Clause 5 [Submission of Bids] of ITB. 

1.2.3  Eligibility and qualification of the Bidder will be first examined based on the details 
submitted under First Part i.e. Technical Bid with respect to eligibility and qualifications 
criteria prescribed in this Tender.  

1.2.4  Prior to making an Application, the Bidder shall pay tender fee to the Employer as 
indicated in the clause 4.5 [Bid Validity] of the ITB. The Financial Bid under the second 
part shall be opened only for only the Bidders who’s Technical Bids are found to be 
responsive to the eligibility and qualifications requirements as per this Tender. 

1.2.5  In the Bid Stage, the aforesaid qualified Bidders, including their successors (the 
“Bidders”), are being called upon to submit their Financial offers (the "BID’s") in 
accordance with the terms specified in the Bidding Documents. The Bid shall be valid for 
a period of 120 days from the opening of 1st envelope of the tender. 

1.2.6  Bidders are advised to examine the Project in greater detail, and to carry out, at their cost, 
such studies as may be required for submitting their respective BID’s for award of the 
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contract including implementation of the Project. 

1.2.7  The bidders can visit site, raise pre-bid queries and attend pre-bid meeting prior to bid 
submission. 

1.3 Schedule of Bidding Process 

 As per Notice inviting e Tender (NIT) 

1.4 Pre-bid Meeting and Pre-bid Clarifications 

1.4.1  Pre-Bid meeting of the Bidders shall be convened at the designated date, time and place. 
A maximum of two representatives of each Bidder shall be allowed to participate on 
production of the Employer letter from the Bidder. 

1.4.2  The bidder or its official representative can attend pre-bid meeting, which will take place 
at the venue indicated in Contract Data Sheet. 

1.4.3  The purpose of the meeting will be to clarify issues and to answer questions on any matter 
that may be raised at that stage and thus the Bidders will be free to seek clarifications and 
make suggestions for consideration of the Employer. The Employer shall endeavor to 
provide clarifications and such further information as it may, in its sole discretion, 
consider appropriate for facilitating a fair, transparent and competitive Bidding Process. 

1.4.4  The bidder is requested to submit any questions or queries online as specified in NIT of 
Employer  

1.4.5  Minutes of the meeting, including the text of the questions raised and the responses 
given, will be transmitted without delay to all purchasers of the bidding documents. Any 
modification of the bidding documents which may become necessary as a result of the 
pre-bid meeting shall be made by the Employer exclusively through the issue of an 
Addendum and not through the minutes of the pre-bid meeting. 

1.4.6  Bidders are advised to attend the pre-bid meeting. However, nonattendance at the pre-
bid meeting will not be a cause for dis-qualification of a bidder. Bidders who do not attend 
the pre-bid meeting assume the responsibility to comply with modifications to the bidding 
documents and which are communicated through an Addendum. 

1.5 Site Visit 

1.5.1  The bidder is encouraged to visit and examine the Project site and its surroundings and 
obtain for itself on its own responsibility all the information like site conditions, traffic, 
location, surroundings, climate, availability of power, water and other utilities for 
construction, access to site, handling and storage of materials, weather data, applicable 
laws and regulations, and any other matter considered relevant by them that may be 
necessary for preparing the bid and entering into a contract for rehabilitation and 
upgrade of the works. The costs of visiting the proposed site shall be at the bidder’s own 
expense. 

1.5.2  The bidder and any of its personnel or agents will be granted permission by the Employer 
to enter upon its premises and lands for the purpose of such inspection, but only upon 
the express condition that the bidder, its personnel and agents, will release and indemnify 
the Employer and its personnel and agents from and against all liability in respect thereof 
and will be responsible for death or personal injury, loss of or damage to property and 
any other loss, damage, costs and expenses incurred as a result of the inspection. For 
permission, bidders may contact Present Executive Engineer, MIDC Division Alibaug, Mr 
R P Patil, Contact Phone 02141-2222242/57 or Deputy Engineer, MIDC Subdivision 
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Roha, Contact Phone 02194-263825  

1.5.3  The Employer may conduct a Site Visit concurrently with the Pre-Bid Meeting. 

1.6 Corrupt or Fraudulent Practices 

1.6.1  The Bidders and their respective officers, employees, agents and advisers shall observe 
the highest standard of ethics during the Bidding Process and subsequent to the issue of 
the LOA and during the subsistence of the Agreement. Notwithstanding anything to the 
contrary contained herein, or in the LOA or the Agreement, the Employer may reject a 
BID, withdraw the LOA, or terminate the Agreement, as the case may be, without being 
liable in any manner whatsoever to the Bidder, if it determines that the Bidder or the 
Contractor, as the case may be, directly or indirectly or through an agent, engaged in 
corrupt practice, fraudulent practice, coercive practice, undesirable practice or restrictive 
practice in the Bidding Process. In such an event, the Employer shall be entitled to forfeit 
and appropriate the BID Security or Performance Security, as the case may be, as 
Damages, without prejudice to any other right or remedy that may be available to the 
Employer under the Bidding Documents and/ or the Agreement, or otherwise. 

1.6.2  Without prejudice to the rights of the Employer under Clause 1.6.1 hereinabove and the 
rights and remedies which the Employer may have under the LOA or the Agreement, or 
otherwise if a Bidder or Contractor, as the case may be, is found by the Employer to have 
directly or indirectly or through an agent, engaged or indulged in any corrupt practice, 
fraudulent practice, coercive practice, undesirable practice or restrictive practice during 
the Bidding Process, or after the issue of the LOA or the execution of the Agreement, such 
Bidder or Contractor shall not be eligible to participate in any tender or RFP issued by the 
Employer  

1.6.3  The following terms shall have the meaning hereinafter respectively assigned to them: 

a. “Corrupt practice” means 

i. the offering, giving, receiving, or soliciting, directly or indirectly, of anything of 
value to influence the actions of any person connected with the Bidding Process 
(for avoidance of doubt, offering of employment to or employing or engaging in 
any manner whatsoever, directly or indirectly, any official of the Employer who is 
or has been associated in any manner, directly or indirectly, with the Bidding 
Process or the LOA or has dealt with matters concerning the Agreement or arising 
therefrom, before or after the execution thereof, at any time prior to the expiry 
of one year from the date such official resigns or retires from or otherwise ceases 
to be in the service of the Employer, shall be deemed to constitute influencing 
the actions of a person connected with the Bidding Process); or 

ii. engaging in any manner whatsoever, whether during the Bidding Process or after 
the issue of the LOA or after the execution of the Agreement, as the case may be, 
any person in respect of any matter relating to the Project or the LOA or the 
Contract Agreement, who at any time has been or is a legal, financial or technical 
adviser of the Employer in relation to any matter concerning the Project; 

b. “Fraudulent practice” means a misrepresentation or omission of facts or suppression 
of facts or disclosure of incomplete facts, in order to influence the Bidding Process; 

c. “Coercive practice” means impairing or harming, or threatening to impair or harm, 
directly or indirectly, any person or property to influence any person's participation 
or action in the Bidding Process; 
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d. “Undesirable practice” means (i) establishing contact with any person connected with 
or employed or engaged by the Employer with the objective of canvassing, lobbying 
or in any manner influencing or attempting to influence the Bidding Process; or (ii) 
having a Conflict of Interest; 

e. “Restrictive practice” means forming a cartel or arriving at any understanding or 
arrangement among Bidders with the objective of restricting or manipulating a full 
and fair competition in the Bidding Process. 

2. General 

2.1 Scope of Bid 

2.1.1  Maharashtra Industrial Development Corporation (Employer), (the “Employer") invites 
bids for Design, Build and Commissioning including Rehabilitation and Upgrade of 22.5 
MLD Common Effluent Treatment Plant (CETP) on DB basis with Operation & 
Maintenance at Roha Industrial Area based on Conventional Activated Sludge 
Technology (as defined in these documents and referred to as “the Project") The 
successful bidder will be expected to complete the Works, including Design construction, 
testing and commissioning as detailed in the Volume 2: Technical Specifications by the 
intended completion date specified in the Contract Data Sheet including cost of all 
materials, tools, plants, manpower for DB base work and operation and maintenance 
of the plant for the period of 73 months including cost of all material, manpower, tools 
and plants, electricity, water, removal and disposal of sludge including necessary 
treatment charges, testing charges, housekeeping, security provisions, providing acrylic 
model of CETP, providing commissioning pilot plant of specified capacity for CETP and 
its O & M during contract period including all taxes, duties, GST, etc. 

2.2 Eligible Bidders 

2.2.1  This Invitation to Bid is open to bidders meeting eligibility for their qualification 
hereunder: 

a. The Bidder can be a single entity or JV or consortium to implement the Project. The 
term Bidder used herein would apply to single entity or JV or consortium. 

b. A Bidder may be a company incorporated under the Indian Companies Act, 1956. 

c. The bidder should fulfill requirement as per NIT and should be registered in India 
under appropriate laws. 

d. A Bidder shall not have a conflict of interest (the "Conflict of Interest") that affects 
the Bidding Process. Any Bidder found to have a Conflict of Interest shall be 
disqualified. 

2.2.2  The Bidder shall not be falling under any one of the following criteria: 

a. a constituent of one Bidder is also a constituent of another Bidder 

b. Bidder has the same legal representative for purposes of this Bid as any other Bidder 

c. Bidder has a relationship with another Bidder directly or through common third 
party/ parties, that puts either or both of them in a position to have access to each 
other’s' information about, or to influence the Bid of either or each other; 

d. Such Bidder or any of its Member thereof has participated as a consultant to the 
Employer in the preparation of any documents, Design or Technical specifications of 
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the Project. 

2.2.3  A Bidder shall be liable for disqualification if any legal, financial or technical adviser of the 
Employer in relation to the Project is engaged by the Bidder, or any of its Members, as 
the case may be, in any manner for matters related to or incidental to the Project. This 
disqualification shall not apply where such adviser was engaged by the Bidder, its 
Member in the past but its assignment expired or was terminated 6 (six) months prior to 
the date of issue of this Tender. 

2.2.4  Without prejudice to the satisfaction of the above requirements and any other 
prerequisites as per the terms of this RFP by the Bidder, a Bid may still be disqualified if it 
has, in the sole and exclusive opinion of the Employer: 

1. made any misleading or false representation or deliberately suppressed the 
information in the technical schedules/enclosures required to be submitted with /in 
support/as a clarification with respect to its Bid; and/or 

2. has been black–listed/debarred by any government/semi-government department/ 
public sector company in India or in any other foreign country; and/or  

3. has a record of poor performance such as abandoning work, not properly completing 
the contract, or financial failures/weaknesses; and/or 

4. engaged in Fraud & Corrupt practices as mentioned under this Tender  

2.2.5  Each bidder shall provide a statement that it complies with Clause 2.2 in all respects and 
provide such further evidence of their eligibility satisfactory to the Employer as the 
Employer shall reasonably request. 

2.3 Qualification of the Bidder 

2.3.1  All bidders shall include the following information and documents with their bids in duly 
completed Tender Forms in the order specified in Clause 5.1 [Sealing and Marking of bids]. 

a. Document defining the constitution or legal statutes, place of registration and 
principal place of business 

b. Written power of attorney of the signatory of the Bid to commit the Bidder 

c. Reports on the financial standing of the Bidder 

d. Evidence of adequacy of working capital for this contract (access to line of credit and 
availability of other financial resources); 

e. Information regarding any litigation, or arbitration resulting from contracts executed 
by the Bidder in the last ten years or currently under execution. The information shall 
include the names of the parties concerned, the disputed amount, cause of litigation 
and matter in dispute. 

f. Experience in works of a similar nature and details of work carried out during the 
qualifying period 

g. The credentials to meet following Qualification Criteria clause from the 
Client/Employer. No self - certification will be accepted. 

2.3.2  Joint Venture Clause 

1. Joint venture or Consortium is allowed for this work for plant & machinery and/or 
work experience 

2. "Any of the J.V. Partners who have formed Joint Venture for a work, cannot form 
another J.V. with other agency (s) for same work. If it is found that one or more 
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Contract Data Sheet 

Condition Reference Clause Data 

Name of Works Vol 1 ITB Clause 2.1 Design, Build and Commissioning including 
Rehabilitation and Upgrade of 22.5 MLD 
Common Effluent Treatment Plant (CETP) on 
DB basis with Operation & Maintenance at 
Roha Industrial Area 

Address of the 
tender opening 
authority of 
Employer 

 Office of the Superintending Engineer (K),  

MIDC Konkan Circle,  

Plot No. 57, Sec-17,  

Khanda Colony, New-Panvel (W),  

Maharashtra -410206 

Ph: 022-27483642 

Bid Due Date and 
Time 

Vol 1 ITB Clause 5.2 
[Deadline for Submission 
of Bids] 

As per NIT 

Amount of Bid 
Security (EMD) 

Vol 1 ITB Clause 4.6 [Bid 
Security] 

Rs. 30.00 Lakh 

Venue of Pre-bid 
Meeting 

Vol 1 ITB Clause 1.4 [Pre-
bid Meeting and Pre-bid 
Clarifications] 

Same as address of tender opening authority. 

Address for 
Correspondence 
and Pre-bid Queries 

Vol 1 ITB Clause 1.4 [Pre-
bid Meeting and Pre-bid 
Clarifications] and Clause 
5 [Submission of Bids] 

Pre-bid queries to be submitted online 

Time for Completion 
of Part 1 –DB of the 
Works 

Vol 1 ITB Clause 2.1 and 
Vol 1 Part 4 [Conditions 
of Contract] Clause 4.4 
and Clause 4.5 

13 months inclusive of 4 months period for 
commissioning and trial run from the date of 
Letter of Award. 

Time for Part 2 - 
Operation and 
Maintenance of the 
Works 

Vol 1 Particular 
Conditions of Contract 
for Operations and 
Maintenance 

Initial 13 months period of DB Base Part I from 
the date of award of work plus 5 years (60 
months) from the date of completion and 
commissioning of DB base Part I  

Defects Liability 
Period 

Vol 1 [Conditions of 
Contract] Clause 1.1.28 

5 years from the date of completion and 
commissioning after completion of DB Base 
Part I. 

Total Contract 
Period 

Vol 1 Conditions of 
Contract 

73 months from the date of Letter of Award, 
including initial 13 months period of DB Base 
Part I work and 5 years O & M period. 
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Condition Reference Clause Data 

Project Start date Vol 1 [Conditions of 
Contract] Clause 7.1 

Date of issue of Letter of Award by the 
Employer. 

Site Possession Date Vol 1 Conditions of 
Contract 

Immediately after award of work for O &M and 
for DB Base Part I works within 10 days from 
the formal request by the Contractor. 

Project Plan and 
Schedule 

Conditions of Contract 
Clause 4.1 [Obligations 
prior to commencement 
of Works] 

The Contractor shall submit project plan and 
schedule within 10 days of from the date of 
issue of Letter of Award. 

Date of Submission 
of Basic Engineering 
Package 

Vol 1 [Conditions of 
Contract] Clause 4.3 and 
Vol 2 Part 1 [General 
Requirements] Clause 4.2 

Within 30 days the from the date of issue of 
Letter of Award by the Employer 

Performance 
Security (Security 
Deposit) 

a) Initial Security 
Deposit 

b) Through RA Bills 

Vol 1 ITB Clause - 7.5 
[Performance Security] 
and Vol 1 Part 4 
[Conditions of Contract] 
Clause 3.7 

a) 2 % of Accepted Contract Price of Part I DB 
Base Work in the form of DD/BG 

b) 3 % through RA bills for Part I DB Base Work 
& Part II O&M Work. 

 

Time for submission 
of Performance 
Security / Initial 
Security Deposit 

 

Vol 1 ITB Clause - 7.5 
[Performance Security] 
and Vol 1 Part 4 
[Conditions of Contract] 
Clause 3.7 

Before issue of work order 

 

Normal Working 
Hours 

Vol 1 [Conditions of 
Contract] Clause 5.3 

Part 1 – DB Works - Normal hours during which 
work will be permitted to be carried out at the 
Site shall be between 08:00 Hrs to 18:00 Hrs, 
Monday to Saturday, excluding holidays.  

Part 2 - Operation and Maintenance shall be 
carried out 24 hours a day, 7 days a week, for 
all days of the year. 

Maximum amount 
of Delay damages 

Vol 1 [Conditions of 
Contract] Clause 7.3 

Rs 5,000 per day limited to 1 % of the accepted 
Contract Price per day subject to total of 10% 
of accepted Contract Price for Part 1 – DB Base 
Work. 

Maximum amount 
of Liquidated 
Damages in a month 
for Breakdown of 
Equipment during O 
& M 

Vol 1 [Particular 
Conditions for O&M] 
Clause 3.1.4 

Maximum Liquidated damages shall not exceed 
the monthly O&M cost 
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Condition Reference Clause Data 

Mobilization 
Advance Payment 
and its recovery 

Mobilization Advance 
Clause 

As per Clause for Mobilization Advance against 
Contract Price of DB Part I works.  

Minimum Amount 
of Interim Payment 
Certificate 

Vol 1 [Conditions of 
Contract] Clause 10.3 

1 - 2.5 % of the Accepted Contract Price for DB 
Part I. 

2 – Monthly Bill Amount for O & M Part II 

Penalty for not 
employing Project 
Manager and other 
Key Personnel till 
the date of 
employment of the 
personnel 

Vol 1 Particular 
Conditions of Contract 
for Operations and 
Maintenance 

Project Manager - Rs. 1 lakh/month 

Other Key Personnel – Rs. 50,000/month 

Minimum insurance 
to be provided by 
the Contractor 
during the Part 1 – 
DB of the Works 

Vol 1 [Conditions of 
Contract] Clause 13.2 

 As per Insurance Clause 

 

Insurances to be 
provided by the 
Contractor during 
the Operation and 
Maintenance Period 

Vol 1 [Particular 
Conditions of Contract 
for O&M] Clause 11 

As per Insurance Clause 

 

Periods of 
submission of 
insurance: 

Evidence of 
insurance  

Relevant policies 

Vol 1 [Conditions of 
Contract] Clause 13 

30 days from date of Letter of Award 

60 Days after from date of Letter of Award 

Maximum total 
liability of the 
Contractor to the 
Employer 

Vol 1 [Conditions of 
Contract] Clause 12.5 

Equal to accepted Contract Price for DB Base 
Part I Works and O & M Cost for 73 months 
period. 

Influent parameters 
control  

 

 Tripartite Agreement to be executed between 
industries contributing effluent to CETP, MIDC 
and Contractor 

GST Vol 1 [Conditions of 
Contract] Clause 10.13  

This is to clarify that the Contractor should 
quote their offer including GST to be paid as 
applicable as per GST Act and all other taxes, 
duties etc payable for this work. No GST / 
Service Tax etc. will be reimbursed to the 
Contractor by MIDC. 
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1. General Provisions 

1.1 Definitions 

 In this Agreement, the following words and expressions shall, unless repugnant to the 

context or meaning thereof, have the meaning hereinafter respectively assigned to them: 

1.1.1  “Accounting Year” means the financial year commencing from the first day of April of any 

calendar year and ending on the thirty-first day of March of the next calendar year. 

1.1.2  “Advance Payment” shall have the meaning set forth in the recitals. 

1.1.3  “Affected Party” shall have the meaning set forth in the recitals. 

1.1.4  “Affiliate” means, in relation to either Party {and/or Members}, a person who controls, 
is controlled by, or is under the common control with such Party {or Member} (as used in 
this definition, the expression “control” means, with respect to a person which is a 
company or corporation, the ownership, directly or indirectly, of more than 50% (fifty per 
cent) of the voting shares of such person, and with respect to a person which is not a 
company or corporation, the power to direct the management and policies of such 
person, whether by operation of law or by contract or otherwise). 

1.1.5  “Agreement” means this Agreement, its Recitals, the Schedules hereto and any 
amendments thereto made in accordance with the provisions contained in this 
Agreement. 

1.1.6  “Applicable Laws” means all laws, brought into force and effect by GOI or the State 
Government including rules, regulations and notifications made there under, and 
judgments, decrees, injunctions, writs and orders of any court of record, applicable to 
this Agreement and the exercise, performance and discharge of the respective rights and 
obligations of the Parties hereunder, as may be in force and effect during the subsistence 
of this Agreement. 

1.1.7  “Applicable Permits” means all clearances, licenses, permits, authorizations, no 
objection certificates, consents, approvals and exemptions required to be obtained or 
maintained under Applicable Laws in connection with the construction, operation and 
maintenance of the Project Works during the subsistence of this Agreement. 

1.1.8  “Appointed Date” means that date of issue of Letter of Award (LOA). 

1.1.9  “Arbitration Act” means the Arbitration and Conciliation Act, 1996 and shall include 
modifications to or any re-enactment thereof, as in force from time to time. 

1.1.10  “Bank” means a bank incorporated in India and having a minimum net worth of Rs. 1,000 
crores (Rupees one thousand crore) or any other bank acceptable to the Employer. 

1.1.11  “Bank Rate” means the Repo rate of interest announced by the Reserve Bank of India for 
all its lending operations on the Base Date. 

1.1.12  “Base Date” means the last date of that calendar month, which date precedes the Bid 
Due Date by at least 28 (twenty-eight) days. 

1.1.13  “Bid” means the documents in their entirety comprised in the bid submitted by the 
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[selected bidder/Consortium] in response to the Request for Qualification cum Request 
for Proposals in accordance with the provisions thereof. 

1.1.14  “Bid Security” means the Bid Security provided by the Contractor to the Employer in 
accordance with the Request for Proposal, and which is to remain in force until 
substituted by the Performance Security. 

1.1.15  “Change in Law” means the occurrence of any of the following after the Base Date: 

a. the enactment of any new Indian law. 

b. the repeal, modification or re-enactment of any existing Indian law; 

c. the commencement of any Indian law which has not entered into effect until the Base 
Date. 

d. a change in the interpretation or application of any Indian law by a judgment of a 
court of record which has become final, conclusive and binding, as compared to such 
interpretation or application by a court of record prior to the Base Date; or 

e. any change in the rates of any of the Taxes or royalties that have a direct effect on 
the Project. 

1.1.16  “Completion Certificate” shall have the meaning set forth in the recitals; 

1.1.17  “Consortium” means the consortium of entities which have formed a joint venture for 
implementation of this Project; 

1.1.18  “Construction” shall have the meaning set forth in the recitals; 

1.1.19  “Construction Period” means the period commencing from the Appointed 
Date and ending on the date of the Completion Certificate; 

1.1.20  “Contract” means the Contract Agreement, the Letter of Award, the Form of Bid, 
Conditions of Contract, Contract Data Sheet, Employer’s Requirements, General 
Specifications, Schedules and Datasheets, Indicative Tender Drawings and the further 
documents (if any) which are listed in Contract Agreement or in the Letter of Award, 

1.1.21  “Contract Price” means the amount specified in the recitals; 

1.1.22  “Contractor” means the person(s) named as contractor in the Form of Bid whose tender 
has been accepted by the Employer and the legal successors in title to this person(s).; 

1.1.23  “Contractor’s Personnel” means the Contractor’s Representative and all personnel who 
may include the staff, labour, other employees of the Contractor, personnel utilized by 
contractor on Site, and of each Subcontractor; and any other personnel assisting the 
Contractor in the execution of the Works. 

1.1.24  “Subcontractor” means any person appointed by Contractor for design execution, 
operation, maintenance of any part of the Works; and the legal successors in title to each 
of these persons. 

1.1.25  “Contractor Default” shall have the meaning set forth in the recitals; 

1.1.26  “Damages” shall have the meaning set forth in the recitals; 

1.1.27  “Defect” means any defect or deficiency in Construction of the Works or any part thereof, 
which does not conform with the Specifications and Standards, and in the case of 
Maintenance, means any defect or deficiency which is specified in Schedule E; 
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1.1.28  “Defects Liability Period” shall have the meaning set forth in the recitals; 

1.1.29  “Dispute” shall have the meaning set forth in the recitals; 

1.1.30  “Dispute Resolution Procedure” means the procedure for resolution of Disputes set forth 
in the recitals; 

1.1.31  “Drawings” means all of the drawings, calculations and documents pertaining to the 
Project Works as set forth in Schedule-I, and shall include ‘as built’ drawings of the Project 
Works; 

1.1.32  “Document” or “Documentation” means documentation in printed or written form, or 
in tapes, discs, drawings, computer programmes, writings, reports, photographs, films, 
cassettes, or expressed in any other written, electronic, audio or visual form; 

1.1.33  “Emergency” means a condition or situation that is likely to endanger the safety or 
security of the individuals on or about the Project Works, including Users thereof, or 
which poses an immediate threat of material damage to any of the Project Assets; 

1.1.34  “Employer” means Maharashtra Industrial Development Corporation (MIDC) and it’s 
authorized representatives. 

1.1.35  “Employer’s Engineer/Engineer- In- charge” means the person appointed by the 
Employer from time to time to act as the Engineer; 

1.1.36  “Employer’s Personnel” means such person or persons as may be authorized in writing 
by the Employer to act on its behalf under this Agreement and shall include any person 
or persons having Employer to exercise any rights or perform and fulfil any obligations of 
the Employer under this Agreement; 

1.1.37  “Encumbrances” means, in relation to the Project Works, any encumbrances such as 
mortgage, charge, pledge, lien, hypothecation, security interest, assignment, privilege or 
priority of any kind having the effect of security or other such obligations, and shall 
include any designation of loss payees or beneficiaries or any similar arrangement under 
any insurance policy pertaining to the Project Works, where applicable herein but 
excluding utilities referred to in the recitals; 

1.1.38  “EPC” means Engineering, Procurement and Construction; 

1.1.39  “DBO” means Design, Build and Operate 

1.1.40  “Final Payment Certificate” shall have the meaning set forth in the recitals; 

1.1.41  “Final Payment Statement” shall have the meaning set forth in the recitals; 

1.1.42  “Force Majeure” or “Force Majeure Event” shall have the meaning ascribed to it in the 
recitals; 

1.1.43  “GOI” or “Government” means the Government of India; 

1.1.44  “Good Industry Practice” means the practices, methods, techniques, designs, standards, 
skills, diligence, efficiency, reliability and prudence which are generally and reasonably 
expected from a reasonably skilled and experienced contractor engaged in the same type 
of undertaking as envisaged under this Agreement; 

1.1.45  “Government Instrumentality” means any department, division or subdivision of the 
Government or the State Government and includes any commission, board, Employer, 
agency or municipal and other local Employer or statutory body including panchayat 
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under the control of the Government or the State Government, as the case may be, and 
having jurisdiction over all or any part of the Project Works or the performance of all or 
any of the services or obligations of the Contractor under or pursuant to this Agreement; 

1.1.46  “Indemnified Party” means the Party entitled to the benefit of an indemnity pursuant to 
the recitals; 

1.1.47  “Indemnifying Party” means the Party obligated to indemnify the other Party pursuant 
to the recitals; 

1.1.48  “Indirect Political Event” shall have the meaning set forth in the recitals; 

1.1.49  “Insurance Cover” means the aggregate of the maximum sums insured under the 
insurances taken out by the Contractor pursuant to Clause 13, and includes all insurances 
required to be taken out by the Contractor under relevant sub clauses of Clause 13 but 
not actually taken, and when used in the context of any act or event, it shall mean the 
aggregate of the maximum sums insured and payable or deemed to be insured and 
payable in relation to such act or event; 

1.1.50  “Intellectual Property” means all patents, trademarks, service marks, logos, get-up, trade 
names, internet domain names, rights in designs, blue prints, programmes and manuals, 
drawings, copyright (including rights in computer software), database rights, semi-
conductor, topography rights, utility models, rights in know-how and other intellectual 
property rights, in each case whether registered or unregistered and including 
applications for registration, and all rights or forms of protection having equivalent or 
similar effect anywhere in the world; 

1.1.51  “Interim Payment Certificate” or “IPC” means the interim payment certificate issued by 
the Employer’s Engineer for payment to the Contractor in respect of Contractor’s claims 
for payment raised in accordance with the provisions of this Agreement; 

1.1.52  “LOA” or “Letter of Award” means the letter of award referred to in Recital (E); 

1.1.53  “Material Adverse Effect” means a material adverse effect of any act or event on the 
ability of either Party to perform any of its obligations under and in accordance with the 
provisions of this Agreement and which act or event causes a material financial burden 
or loss to either Party; 

1.1.54  “Materials” are all the supplies used by the Contractor for incorporation in the Works or 
for the maintenance of the Project Works; 

1.1.55  “Non-Political Event” shall have the meaning set forth in the recitals; 

1.1.56  “Parties” means the parties to this Agreement collectively and “Party” shall mean any of 
the parties to this Agreement individually; 

1.1.57  “Performance Security” shall have the meaning set forth in the recitals; 

1.1.58  “Plant” means the apparatus and machinery intended to form or forming part of the 
Works; 

1.1.59  “PMC” shall mean Project/Program Management Consultant appointed by Employer  

1.1.60  “Political Event” shall have the meaning set forth in the recitals; 

1.1.61  “Programme” shall have the meaning set forth in the recitals; 

1.1.62  “Project” means the Construction and Maintenance of the Project Works in accordance 

1149



MAHARASHTRA INDUSTRIAL DEVELOPMENT CORPORATION PART 4: CONDITIONS OF CONTRACT 

P4-7 | P A G E  
VOLUME I 

with the provisions of this Agreement, and includes all works, services and equipment 
relating to or in respect of the Scope of the Project; 

1.1.63  “Project Assets” means all physical and other assets relating to (a) tangible assets such 
as civil works and equipment including foundations, civil tanks and structures, buildings, 
process control hardware and software, electro-mechanical equipment, piping, valves, 
electrical equipment and motor control centres, field instruments and control system, 
drainage works (b) Project Facilities situated on the Site; 

1.1.64  “Project Completion Date” means the date on which the Provisional Certificate is issued 
and in the event no Provisional Certificate is issued, the date on which the Completion 
Certificate is issued; 

1.1.65  “Project Completion Schedule” means the progressive Project Milestones set forth in 
Schedule-J for completion of the Project Works on or before the Scheduled Completion 
Date; 

1.1.66  “Project Works” or “Works” means the work of Design, Build and Commissioning 
including Rehabilitation and Upgrade of 22.5 MLD Common Effluent Treatment Plant 
(CETP) on DB basis with Operation & Maintenance flows at Roha Industrial Area, in 
accordance with this Agreement; 

1.1.67  “Quality Assurance Plan” or “QAP” shall have the meaning set forth in the recitals; 

1.1.68  “Re.”, “Rs.” or “Rupees” or “Indian Rupees” means the lawful currency of the Republic 
of India; 

1.1.69  Deleted 

1.1.70  “Right of Way” means the constructive possession of the Site free from encroachments 
and encumbrances, together with all way leaves, easements, unrestricted access and 
other rights of way, howsoever described, necessary for construction and maintenance 
of the Project Works in accordance with this Agreement; 

1.1.71  “Scheduled Completion Date” shall have the meaning set forth in the recitals; 

1.1.72  “Scope of the Project” shall have the meaning set forth in Clause 1.6; “Section” means a 
part of the Project Works; 

1.1.73  “Site” shall have the meaning set forth in Clause 1.7; 

1.1.74  “Specifications and Standards” means the specifications and standards relating to the 
quality, quantity, capacity and other requirements for the Project Works, as set forth in 
Volume 2 – Technical Specifications, Volume 4 -Tender Drawings, other relevant parts of 
the tender and any modifications thereof, or additions thereto, as included in the design 
and engineering for the Project Works submitted by the Contractor to, and expressly 
approved by the Employer; 

1.1.75  “Subcontractor” means any person or persons to whom a part of the Works or the 
Maintenance has been assigned for completion/execution/operation by the Contractor 
and the permitted legal successors in title to such person, but not an assignee to such 
person; 

1.1.76  “Taxes” means any Indian taxes including excise duties, customs duties, GST, sales tax, 
local taxes, cess and any impost or surcharge of like nature (whether Central, State or 
local) on the goods, Materials, equipment and services incorporated in and forming part 
of the Project Works charged, levied or imposed by any Government Instrumentality, but 
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excluding any interest, penalties and other sums in relation thereto imposed on any 
account whatsoever. For the avoidance of doubt, Taxes shall not include taxes on 
corporate income; 

1.1.77  “Termination” means the expiry or termination of this Agreement as per Clause 11 
[Termination]; 

1.1.78  “Termination Notice” means the communication issued in accordance with this 
Agreement by one Party to the other Party terminating this Agreement; 

1.1.79  “Termination Payment” means the amount payable by either Party to the other upon 
Termination in accordance with Clause 11.7 [Termination Payment]; 

1.1.80  “Tests” means the tests set forth in Volume 2- Technical Specifications to determine the 
completion of Works in accordance with the provisions of this Agreement; 

1.1.81  “Time Extension” shall have the meaning set forth in Clause 4.6 [Extension of time for 
completion]; 

1.1.82  “User” means a person who uses or intends to use on the Project Works or any part 
thereof; 

1.1.83  “Valuation of Unpaid works” shall have the meaning set forth in the recitals; 

1.1.84  “WPI” means the wholesale price index for various commodities as published by the 
Ministry of Commerce and Industry, GOI and shall include any index which substitutes 
the WPI, and any reference to WPI shall, unless the context otherwise requires, be 
construed as a reference to the WPI published for the period ending with the preceding 
month. 

1.2 Order of Precedence 

 The documents forming the Contract are to be taken as mutually explanatory of one 
another. For the purposes of interpretation, the priority of the documents shall be in 
accordance with the following sequence: 

a. the Contract Agreement (if any), 

b. the Letter of Award, 

c. the Form of Bid, 

d. the Contract Data Sheet, 

e. the Particular Conditions of Contract for O&M, 

f. the Conditions of Contract, 

g. the Indicative Tender Drawings,  

h. Technical Specifications and 

i. the Schedules and any other documents forming part of the Contract. 

If an ambiguity or discrepancy is found in the documents, the Engineer in charge shall 
issue any necessary clarification or instruction. 

1.3 Employer's Use of Contractor's Document 

1.3.1  Contractor shall retain the copyright and other intellectual property rights in the 
Contractor’s Documents and other design documents made by (or on behalf of) the 
Contractor. 
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1.3.2  The Contractor shall be deemed (by signing the Contract) to give to the Employer a non-
terminable transferable non-exclusive royalty-free license to copy, use and communicate 
the Contractor’s Documents, including making and using modifications of them. This 
license shall:  

a. apply throughout the actual or intended working life (whichever is longer) of the 
relevant parts of the Works,  

b. entitle any person in proper possession of the relevant part of the Works to copy, use 
and communicate the Contractor’s Documents for the purposes of completing, 
operating, maintaining, altering, adjusting, repairing and demolishing the Works, and  

c. in the case of Contractor’s Documents which are in the form of computer programs 
and other software, permit their use on any computer on the Site and other places 
as envisaged by the Contract, including replacements of any computers supplied by 
the Contractor. 

1.3.3  All the rights to the Construction Documents and other design documents are to be 
assigned to the Employer. 

1.4 Contractor's Use of Employer's Document 

1.4.1  Employer shall retain the copyright and other intellectual property rights in the 
Specification, the Drawings and other documents made by (or on behalf of) the Employer. 
The Contractor may, at his cost, copy, use, and obtain communication of these 
documents for the purposes of the Contract. They shall not, without the Employer’s 
consent, be copied, used or communicated to a third party by the Contractor. 

1.5 Confidentiality 

1.5.1  The Parties shall treat the details of this Agreement as private and confidential, except to 
the extent necessary to carry out obligations under it or to comply with Applicable Laws. 
The Contractor shall not publish, permit to be published, or disclose any particulars of the 
Works in any trade or technical paper or elsewhere without the previous agreement of 
the Employer. 

1.6 Scope of the Project 

1.6.1  Under this Agreement, the scope of the Project (the “Scope of the Project”) shall mean 
and include the relevant section described in the Volume 2. 

i. Model of CETP --The successful bidder shall have to provide a model of the CETP 
depicting the picture of post completion stage of DB base work; using acrylic or 
any other approved durable material within 3 months from the date of issue of 
work order. The cost of the model shall be deemed to be included in the offer 
price of Part I- DB base work. 

ii. Pilot plant –The successful bidder shall have to provide and commission a Pilot 
Plant of 25 cum/day capacity for Roha CETP. All cost towards pilot plant shall be 
borne by the contractor. Pilot plant requirements are enclosed as Annexure-III of 
MIDC Clarifications 

1.7 Site 

1.7.1  The site of the Project Works (the “Site”) shall comprise the site described in Volume 2, 
in respect of which the Right of Way shall be provided by the Employer to the Contractor. 
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The Employer shall be responsible for: 

a. acquiring and providing land on the Site in accordance with the land use plan finalized 
by the Employer, free from all encroachments and encumbrances, and free access 
thereto for the execution of this Agreement; and 

b. To assist the contractor in obtaining licenses and permits for environment clearance 
for the Project Works, MPCB’s consent to operate 

1.8 Inspections and Audit (Quality Audit Clause) 

1.8.1  The Employer or any representative authorized by the Employer in this behalf may 
inspect and review the progress and quality of the construction of Project Works and 
issue appropriate directions to the Employer’s Engineer and the Contractor for taking 
remedial action in the event the Works are not in accordance with the provisions of this 
Agreement. 

1.8.2  The contractor shall note that, following exercise of Quality Audit of the work shall be 
carried out by the nominated authority from MIDC. 

a. The quality audit of the work shall be exercised by authority nominated by MIDC at a 
stage when 80% of the work is completed or at stage as decided by MIDC. 

b. The contractor should remain present (along-with all test reports & necessary 
documents for the works) at site when quality audit of the work is being exercised. 

c. Final Bill (for DB Base Part I Works) will be released for payment only after compliance 
of the points/remarks raised by the quality auditor with proper reasoning to the 
competent authority & only after receipt of clearance of nominated authority. 

d. The contractor has to make all necessary rectifications, alterations to the work 
executed, as suggested by the quality auditor without any extra cost. If the contractor 
fails to do so, or does not intend to do so, then the probable amount required for the 
rectification shall be withheld from the bills & other dues payable to the contractor. 
The contractor shall be liable to pay suitable compensation as decided by the 
Superintending Engineer. 

e. This clause shall be applicable for DB Base Part I Works and O & M Part II Work under 
scope of this contract as below 

o DB Base Part I Work – Quality Audit shall be conducted at a stage when 80% work 
is completed. 

o O & M Part II Work - Quality Audit shall be conducted every year 2nd half 

1.9 Third Party Inspection 

 Material such as all type of pipes R.C.C. / P.S.C. / M.S. / S.S. / D.I. / CI. / GI / HDPE (of all 
sizes), all types of valves and specials (of all sizes), prefabricated structures, M & E 
Equipment, pumping machinery, any other materials as per requirements which are 
supplied by the contractor under this contract are subject to third party inspection. The 
charges for third party inspection shall be 0.20% on the actual cost of materials, excluding 
Excise and freight of materials. The charges for such inspection shall be paid by the 
contractor. All the arrangements for inspection i.e. measuring tools, testing equipment 
and tools, labour required for handling materials during testing etc shall be made 
available / arranged by the manufacturer / Vendor / contractor in their premises at their 
own costs. If any particular testing facility is not available at the premises / location of 
Factory, then the test shall be arranged by the factory owner / Vendor at his own cost at 
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other locations / test laboratory. All expenses in this regard shall also have to be borne 
by the manufacturer /vendor /contractor only 

 If the material inspected fails during test on no fault of the inspecting agency, fees are 
payable to the inspecting agency for the said inspection and for any further re-inspection 
of the same material. 

 Third party inspection shall be done from one of the following agencies. The name of the 
agency for third party inspection shall be informed by Engineer-in-charge. 

1. M/s. Geo-Chem Laboratories Pvt. Ltd. 

2. M/s. Dr. Amin Controllers Pvt. Ltd. 

3. M/s. Quality Services and Solutions (QSS), 

4. M/s. SGS India Pvt. Ltd. 

5. M/s. Wapcos Ltd. 

6. M/s. RITES Ltd. 

 If it is subsequently observed that there are defects in the quality of material, the 
contractor shall replace the material without any extra cost. 

 In addition to third party inspection, the Engineer-in-charge or his representative may 
conduct inspection intermittently. 

 Third Party Inspection Report: The third-party inspection report merely in the certificate 
form stating that pipes/valves/specials or any other material inspected are found 
satisfactory will not be accepted, but it should be in the form of detailed report stating 
the parameters checked & observations made with comments of the Inspecting Officer 
in accordance with the respective specifications/detailed item wise specifications / as per 
Tender notice. 

1.10 Equipment Standards 

 All equipment shall be ISI Mark. For non-ISI mark equipment, the best performing three 
options available in the National or International market shall be proposed by the 
Contractor for approval of MIDC.  

Contractor shall arrange at his own cost, inspection visits for 2 representatives of MIDC 
and 1 representative from Consultant. As well the provisions under third party inspection 
clause shall be applicable. 

 

2. The Project Management Consultant (PMC) 

2.1 Appointment of the Employer’s PMC 

2.1.1  The MIDC (Employer) has appointed CH2M as Project Management Consultant 
hereinafter referred as PMC”).  

2.1.2  The Employer's PMC may exercise the authority attributable to the Engineer as specified 
or implied from the Contract. However, under no circumstances the Employer’s PMC shall 
have authority to modify or amend the Contract.  

2.1.3  Except as otherwise stated in these Conditions, whenever carrying out duties or 
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exercising authority, specified in or implied by the Contract, the PMC shall be deemed to 
act for the Employer; 

2.1.4  Except as otherwise stated in these Conditions, the PMC has no authority to relieve the 
contractor of any duties, obligations or responsibilities under the Contract; 

2.1.5  Except as otherwise stated in these Conditions, any approval, consent, test, inspection, 
authorization or absence of approval shall not relieve the Contractor from any 
responsibility he has under the Contract, including responsibility for errors, defect 
liability, omissions, discrepancies and non-compliances. 

2.1.6  The staff of the Employer’s PMC shall include suitably qualified engineers and other 
professionals who are competent to assist the Employer’s PMC to carry out its duties. 

2.2 Duties and Authority of the Employer’s PMC 

2.2.1  The Employer’s PMC may exercise the authority attributable to the PMC as specified in 
or necessarily to be implied from the Contract. The Employer’s PMC shall perform the 
duties and exercise the Authority in accordance with the provisions of this Agreement. 

2.3 Delegation by the Employer’s PMC 

2.3.1  The Employer’s PMC may, by order in writing, delegate any of his duties and 
responsibilities to qualified representative or may revoke any such delegation, under 
intimation to the Employer and the Contractor. The representative may include site 
engineer and/or independent inspectors who are accountable to PMC, Provided, 
however, that the Engineer-in-charge shall be responsible and liable for all actions and 
omissions of such personnel. 

2.3.2  Any failure of the PMC to disapprove any work, Plant or Materials shall not constitute 
approval, and shall therefore not prejudice the right of the Employer to reject the work, 
Plant or Materials, which is not in accordance with the provisions of this Agreement and 
the Specifications and Standards. 

2.4 Instructions of the Employer’s PMC 

2.4.1  The Employer’s PMC at any time may issue instructions and additional or modified 
Drawings to the Contractor that may be necessary for the execution of the Works and the 
remedying of any defects, all in accordance with the Contract. The Contractor shall take 
such instructions from the Employer’s PMC, or from its representative to whom 
appropriate Authority has been delegated under Clause 2.3. 

2.4.2  The instructions issued by the Employer’s PMC shall be in writing. However, if the 
Employer’s PMC issues any oral instructions to the Contractor, it shall confirm in writing 
the oral instructions within 3 (three) working days of issuing them. 

2.4.3  In case the Contractor does not receive the confirmation of the oral instruction within 
the time specified in Clause 2.4.2, the Contractor shall seek the written confirmation of 
the oral instructions from the Employer’s PMC. The Contractor shall obtain 
acknowledgment from the Employer’s PMC of the communication seeking written 
confirmation.  

2.4.4  In case of any dispute on any of the instructions issued by the delegated representative, 
the Contractor may refer the dispute to the Employer’s PMC, who shall then confirm, 
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reverse or vary the instructions within 5 (five) business days of the dispute being referred. 

2.5  Employer’s Engineer OR Engineer In charge 

2.5.1  The Executive Engineer, MIDC Division Alibaug, having its office at Revas Road, 
Nagdongari, Chendhre, Alibaug, Dist Raigad, Maharashtra, 402201 shall be the 
Employer’s Engineer or Engineer – In - Charge be for this Agreement. 

2.6 Remuneration of the Employer’s PMC 

 The remuneration, cost and expenses of the Employer’s PMC shall be paid by the 
Employer. 

2.7 Termination of the Employer’s PMC 

 The Employer may, in its discretion, replace the Employer’s PMC at any time, in 
accordance with Clause 2.1. 

 

3.  The Contractor 

3.1 Contractor’s General Obligations 

3.1.1  The Contractor shall design, execute and complete the Works and subsequently operate 
and maintain it in accordance with the Contract and as per the Engineer-in-charge’s 
instructions. The Contractor shall also remedy any defects whatsoever in the Works to 
the satisfaction of Engineer-in-charge and in accordance with the Contract. 

3.1.2  The Contractor shall provide the Plant, Equipment, Services and Contractor’s Documents 
specified in the Contract, and all Contractor’s Personnel, Goods, consumables and other 
things and services, whether of a temporary or permanent nature, required in and for 
this design, execution, completion and remedying of defects. 

3.1.3  The Contractor shall be responsible for the adequacy, stability and safety of all Site 
operations and of all methods of construction. Except to the extent specified in the 
Contract, the Contractor shall be responsible for all Contractor’s Documents, Temporary 
Works, and such design of each item of Plant and Materials as is required for the item to 
be in accordance with the Contract. 

3.1.4  The Contractor shall, whenever required by the PMC/Engineer, submit details of the 
arrangements and methods which the Contractor proposes to adopt for the execution of 
the Works. No significant alteration to these arrangements and methods shall be made 
without this having previously been notified to the Engineer. 

3.1.5  If the Contract specifies that the Contractor shall design any part of the Permanent 
Works, then unless otherwise stated in the Particular Conditions: 

a. the Contractor shall submit to the Engineer the Contractor’s Documents for this part 
in accordance with the procedures specified in the Contract; 

b. these Contractor’s Documents shall be in accordance with the Specification and 
Drawings, shall be written in the language for communications as specified, and shall 
include additional information required by the Engineer-in-charge to add to the 
Drawings; 
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c. the Contractor shall be responsible for this part and it shall, when the Works are 
completed, be fit for such purposes for which the part is intended as are specified in 
the Contract; and 

d. prior to the commencement of the Tests on Completion, the Contractor shall submit 
to the Engineer-in-charge the “as-built” documents and operation and maintenance 
manuals in accordance with the Specification and in sufficient detail for the Employer 
to operate, maintain, dismantle, reassemble, adjust and repair this part of the Works. 
Such part shall not be considered to be completed for the purposes of taking-over 
until these documents and manuals have been submitted to the Engineer-in-charge. 

3.2 Statutory Approvals and Compliances 

 The bidders are specifically advised that the following approvals are to be obtained by 
them from time to time as per prevailing by laws/ rules at his own cost: - 

a. Consent to Operate from the Maharashtra State Pollution Control Board. 

b. Environmental Clearance (EC). 

c. Plan approval and Building Completion Certificate from the SPA MIDC. 

d. Any other statutory clearance/approval / Compliances from any other authority 
concerned. 

e. The Employer will provide support letters for the approvals on request of the 
contractor but arranging approval will be responsibility of the Contractor 

f. All the statutory fees/charges that are required to be paid to Govt./Govt. 
undertakings, MPCB (excluding testing charges and penalties if impose due to non-
satisfactory performance of CETP) etc. will be reimbursed by Employer on production 
of receipt. 

g. Insurance payment of labours / works / provident funds of labours engaged etc. for 
operation and maintenance of CETP shall be regularly paid by operator. 

3.3 Permissions 

 The Contractor shall obtain all required permissions, sanctions clearances and permits 
for carrying out its Operations, including Contractors clearances and shall be fully 
responsible for carrying out the operations in a safe and secure manner, consistent with 
the law of the land, laws and regulations regarding such facilities and / or System and 
directives of any competent authority and planning permissions. 

3.4 Agreement with Effluent Generating CETP Member Industry 

 The successful /eligible operator has to enter into an agreement with Employer and 
effluent generating CETP member industry/Industries Association in respect of CETP. This 
agreement will be part and parcel of the contract agreement along with all necessary 
clauses required to be incorporated by law etc. The draft conditions may be modified but 
will be in synergy with the scope of terms and conditions of the planning authority. 

3.5 Penalty cum Termination on Non-Performance of CETP 

3.5.1  Performance of existing 22.5 MLD Roha CETP during initial period of 13 months: 

After issue of work order to the contractor, initial period of 9 months will be considered 
as period of improvement for existing capacities of CETP. During this period the 
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contractor shall have to complete 100% work of repair/replacement of existing 
equipment, providing new/additional equipment, electromechanical works related to 
Rehabilitation and Up-gradation of existing CETP, etc. 

The contractor is bound to give the improvement in the Performance of CETP at outlet 
with respect to present performance of the CETPs. The present performance of  the 
CETPs shall be decided  on the basis of test reports  of treated effluent, mutually taken 
by MIDC during the initial period of 15 days after issue of work order in respect of pH, SS, 
BOD, COD parameters  for the respective CETP and the same shall be treated as basis for 
deciding improvement.  

Achievement in Performance improvement of existing 22.5 MLD Roha CETP related to 
improvement in parameters pH, SS, BOD, COD. shall be as below: 

First Three Months i.e. from the date of 
issue of work order to the end of Third 
Month 

50% Overall improvement on 90th day 
after issue of work order. 

  

First day of Fourth Month to end of Sixth 
Month 

75% Overall improvement on 180th day 
after issue of work order. 

First day of Seventh Month to end of Ninth 
Month 

100% Overall improvement on the 
270th day after issue of work order 

 If the desired improvement as mentioned above is not achieved in the performance of 
CETP, then the deviation in performance achievement shall be liable for penalty of 
compensation through monthly bills of O & M as stated below: 

Sr. 
No. 

Time frame proposed 
for achievement 

Desired achievement in 
Overall Performance 

improvement in 
parameters pH, SS, 

BOD, COD 

Compensation to be 
recovered on default. 

% amount of monthly 
bill to be forfeited 

1 The date of issue of 
work order to the end of 
90 days. 

50%  5% (through monthly 
bills from 4th month)   

2 91st day to end of 180th 
day.          

75% 10% (through monthly 
bills from 7th month)   

3 181st day to completion 
of the Part I DB Base 
Work 

100% 15% (through monthly 
bills from 10th month)   

  
 

3.5.2  Performance of 22.5 MLD capacity CETP after completion of Part I DB base works: 

After completion of Part I DB base works for rehabilitation, up-gradation and  
commissioning, performance of the CETP shall be as per MPCB norms/prevailing consent 
to operate issued by MPCB.  

Employer/MPCB will take monthly/periodically samples and get it tested from MPCB or 
MoEF & CC approved laboratory or performance results that are reflected on MPCB 
website through online analyzer etc; all the results and reports will be binding on 
contractor.  If the performance of CETP is exceeding the limits prescribed in MPCB’s 
consent to operate for Roha CETP; following procedure will be followed:-  
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a. 30 days notice will be served to operator/contractor to improve the performance. 

b. After 30 days, if performance is found not improved i.e. within outlet parameters of 
consent to operate issued by MPCB; then 20% of total bill amount of treatment 
charges due to the contractor/operator for that month will be recovered and 
forfeited. 

c. After period of 60 days of issue of such notice; if the performance of CETP is not 
improved then 25% of total bill amount of treatment charges due to the 
contractor/operator for that month will be recovered and forfeited and a final notice 
of 30 days will be issued as notice of the contract agreement termination on failure 
to comply in next 30 days by forfeiting the performance security deposit and balance 
security deposit available with Employer as on date. 

3.6 Financial Assistance 

 The operator shall not be entitled to take any financial assistance from any financial 
institute by mortgaging the any Employer property. 

3.7 Performance Security 

3.7.1  The Contractor shall, for the performance of its obligations hereunder during the 
Construction Period, provide to the Employer, within time limit specified in the Contract 
Data Sheet, an irrevocable and unconditional guarantee from a Bank in the format set 
forth in Tender Forms for an amount as specified in the Contract Data Sheet. 

3.7.2  The BG against Performance security/initial security deposit shall be valid during whole 
contract period of 73 months and the same shall be refunded alongwith final bill at the 
end of the contract period. 

3.7.3  Until such time the Performance Security is provided by the Contractor pursuant hereto 
and the same comes into effect, the Bid Security shall remain in force and effect, and 
upon such provision of the Performance Security, the Employer shall release the Bid 
Security to the Contractor. Notwithstanding anything to the contrary contained in this 
Agreement, the Parties agree that in the event of failure of the Contractor to provide the 
Performance Security in accordance with the provisions of this Clause 3.7 and Vol 1, ITB 
Clause 7.5 [Performance Security] and within the time specified therein or such extended 
period as may be provided by the Employer, in accordance with the provisions of Clause, 
the Employer may encash the Bid Security and appropriate the proceeds thereof as 
Damages, and thereupon all rights, privileges, claims and entitlements of the Contractor 
under or arising out of this Agreement shall be deemed to have been waived by, and to 
have ceased with the concurrence of the Contractor, and this Agreement shall be deemed 
to have been terminated by mutual agreement of the Parties. 

3.8 Extension of Performance Security 

3.8.1  The Contractor shall initially provide the Performance Security for a period of 2 (two) 
years; provided that it shall procure the extension of the validity of the Performance 
Security, as necessary as stated in Clause 3.7.2, at least 28 days prior to the date of expiry 
thereof. 

3.8.2  If the terms of the Performance Security specify its expiry date, and the Contractor has 
not become entitled to receive the Performance Certificate by the date 28 days prior to 
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the expiry date, the Contractor shall extend the validity of the Performance Security until 
the Works have been completed and any defects have been remedied. 

3.8.3  Upon the Contractor providing an extended Performance Security, the previous 
Performance Security shall be deemed to be released and the Employer shall return the 
same to the Contractor within a period of 15 (fifteen) business days from the date of 
submission of the extended Performance Security. 

3.9 Appropriation of Performance Security 

3.9.1  Upon occurrence of a Contractor's Default, the Employer shall, without prejudice to its 
other rights and remedies hereunder or in law, be entitled to encash and appropriate the 
relevant amounts from the Performance Security as Damages for such Contractor's 
Default. 

3.9.2  Upon such encashment and appropriation from the Performance Security, the Contractor 
shall, within 30 (thirty) days thereof, replenish, in case of partial appropriation, to its 
original level the Performance Security, and in case of appropriation of the entire 
Performance Security provide a fresh Performance Security, as the case may be, and the 
Contractor shall, within the time so granted, replenish or furnish fresh Performance 
Security as aforesaid failing which the Employer shall be entitled to terminate the 
Agreement in accordance with Clause titled ‘Termination’. Upon replenishment or 
furnishing of a fresh Performance Security, as the case may be, as aforesaid, the 
Contractor shall be entitled to an additional Cure Period of 30 (thirty) days for remedying 
the Contractor's Default, and in the event of the Contractor not curing its default within 
such Cure Period, the Employer shall be entitled to encash and appropriate such 
Performance Security as Damages, and to terminate this Agreement in accordance with 
Clause 11 titled ‘Termination’. 

3.10 Release of Performance Security 

3.10.1  The Performance Security shall be released to the Contractor as under; 

a. Initial Security Deposit - Alongwith final bill at the end of the contract period.  

b. Security Deposit recovered through RA bills – After completion of defect liability 
period. 

3.11 Deleted 

3.12 Site Data 

3.12.1  The Employer shall have made available to the Contractor for his information, prior to 
the Base Date, all relevant data in the Employer’s possession on sub-surface and 
hydrological conditions at the Site, including environmental aspects. The Employer shall 
similarly make available to the Contractor all such data which come into the Employer’s 
possession after the Base Date. The Contractor shall be responsible for interpreting all 
such data. 

3.12.2  To the extent which was practicable (taking account of cost and time), the Contractor 
shall be deemed to have obtained all necessary information as to risks, contingencies and 
other circumstances which may influence or affect the Tender or Works. To the same 
extent, the Contractor shall be deemed to have inspected and examined the Site, its 
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surroundings, the above data and other available information, and to have been satisfied 
before submitting the Tender as to all relevant matters, including (without limitation): 

a. the form and nature of the Site, including sub-surface conditions, 

b. the hydrological and climatic conditions, 

c. the extent and nature of the work and Goods necessary for the execution and 
completion of the Works and the remedying of any defects, 

d. the Laws, procedures and labour practices of the Country, and 

e. the Contractor’s requirements for access, accommodation, facilities, personnel, 
power, transport, water and other services. 

3.13 Electricity, Water and Gas 

 The Contractor shall be responsible for procuring of all Power, Water and other services 
that it may require. 

Contractor shall arrange and provide at his own cost electric connection of suitable load 
from local electricity supply agency and will also keep ready Generators of adequate 
capacity as stand by arrangement in case of electric failure during construction for 
running pump sets, vibrators, mixer, needle sets and electric set and other electrically 
operated Construction equipment etc. at his own cost. 

The cabling for electric connection shall be arranged by the Contractor himself at his own 
cost. The non-availability /sanction of electric connection shall be no excuse for delay in 
completion of work. 

The Water required for all purposes including construction purpose shall be arranged by 
Contractor at his cost. 

If the quality of ground water is not as per standards or if contractor makes his own 
arrangement for construction and drinking purposes, he will ensure that the quality of 
water conforms to relevant BIS standards as applicable according to the use to which the 
water is being put to. The quality of water shall be got tested as per BIS by the Contractor 
at his own cost at a laboratory approved by Engineer-in-Charge. 

3.13.1  Current water charges for the month Dec 2017 to Feb 2018 as per MIDC water bills are 
as under; 

Dec 2017: Rs. 2,279/-  

Jan 2018: Rs. 2,583/- 

Feb 2018: Rs. 3,696/-  

3.13.2  Current electricity charges for the month Dec 2017 to Feb 2018 as per MSEDCL bills are 
as under; 

Dec 2017: Rs. 23,27,986/-  

Jan 2018: Rs. 25,02,436/- 

Feb 2018: Rs. 24,04,293/- 

3.14 Employer's Equipment and Free Issue Material 

 Employer does not have provision for any equipment or free issue material. However, the 
existing CETP comprising of Civil structures, M & E equipment, DG set, Spares, Laboratory 
Equipment as per inventory shall be handed over to the contractor on as is where is basis  
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3.15 Progress Reports 

3.15.1  During the Construction Period, the Contractor shall, no later than 10 (ten) days after the 
close of each month, furnish to the Employer and the Engineer-in-charge a monthly 
report on progress of the Works and shall promptly give such other relevant information 
as may be required by the Engineer-in-charge. Soft copies of the reports also to be 
submitted. 

3.15.2  Reporting shall continue until the Contractor has completed all work which is known to 
be outstanding at the completion date stated in the Taking-Over Certificate for the 
Works. 

3.15.3  Each report shall include: 

a. charts and detailed descriptions of progress, including each stage of design 
Contractor’s Documents, procurement, manufacture, delivery to Site, construction, 
erection and testing; and including these stages for work by each nominated 
Subcontractor, 

b. photographs/video showing the progress on the Site and status of manufacture; 

c. for the manufacture of each main item of Plant and Materials, the name of the 
manufacturer, manufacture location, percentage progress, and the actual or 
expected dates of: 

i. commencement of manufacture, 

ii. Contractor’s inspections, 

iii. tests, and 

iv. shipment and arrival at the Site; 

d. copies of quality assurance documents, test results and certificates of Materials;  

e. list of claims by any party;  

f. Comparisons of actual and planned progress, with details of any events or anticipated 
risks that may inhibit the completion in accordance with the Contract, and the 
measures being (or to be) adopted to overcome delays. 

g. safety statistics, including details of any hazardous incidents and activities relating to 
environmental aspects and public relations;  

3.16 Security of the Site 

 Unless otherwise stated: 

a. the Contractor shall be responsible for keeping unauthorized persons off the Site, and 

b. authorized persons shall be limited to the Contractor’s Personnel and the Employer’s 
Personnel; and to any other personnel notified to the Contractor, by the Employer or 
the Engineer, as authorized personnel of the Employer’s other contractors on the 
Site. 

c. The contractor shall have to provide security arrangement for the whole contract 
period of 73 months at his own risk and cost. 

3.17 Fossils 

 All fossils, coins, articles of value or antiquity, and structures and other remains or items 
of geological or archaeological interest found on the Site shall be placed under the care 
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and authority of the Employer. The Contractor shall take reasonable precautions to 
prevent Contractor’s Personnel or other persons from removing or damaging any of these 
findings. 

The Contractor shall, upon discovery of any such finding, promptly give notice to the 
Engineer, who shall issue instructions for dealing with it. If the Contractor suffers delay 
and/or incurs Cost from complying with the instructions, the Contractor shall give a 
further notice to the Engineer and shall be entitled subject to claims for: 

a. an extension of time for any such delay, if completion is or will be delayed, and 

b. payment of any such Cost, which shall be included in the Contract Price. 

4. Design and Construction of the Project Works 

4.1 Obligations prior to commencement of Works 

 Within 15 (fifteen) days of the Letter of Award, the Contractor shall: 

a. appoint its Project Manager (the “Project Manager”), duly authorized to deal with 
the Employer in respect of all matters under or arising out of or relating to this 
Agreement; 

b. appoint a Design Manager (the “Design Manager”) who will head the Contractor’s 
Design unit and shall be responsible for surveys, investigations, collection of data, 
and preparation of basic and detailed Designs and Drawings; 

c. undertake and perform all such acts, deeds and things as may be necessary or 
required before commencement of Works under and in accordance with this 
Agreement, the Applicable Laws and Applicable Permits;  

d. the Contractor within stipulated time as indicated in Contract Data Sheet, shall 
submit to the PMC and the Engineer-in-charge a project plan and schedule for the 
Works (the “Programme”), developed using networking techniques giving the 
following details: 

1. Contractor’s organization for the Project, the general methods and arrangements 
for Design and Construction, Environmental Management Plan, Quality 
Assurance Plan including Design Quality Plan, Safety Plan covering Safety of users 
and workers during Construction, Contractor’s key personnel and equipment. 

2. Programme for completion of all stages of Construction and Project milestones. 
The Programme shall include: 

• the order in which the Contractor intends to carry out the Works, including 
the anticipated timing of Design, Supply, Installation, Erection, Testing, 
Commissioning of all equipment and various packages and stages of Works; 

• the periods for reviews; 

• the sequence and timing of inspections and tests specified in this Tender. 

• The Contractor shall submit a revised programme whenever the previous 
programme is inconsistent with the actual progress or with the Contractor’s 
obligations. 

3. Monthly Cash Flow Forecast 
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4.2 Design and Drawings Obligations  

 The Contractor shall carry out, and be responsible for, the complete Design of the Works 
including basic Engineering, detailed Engineering and Construction Drawings. Design shall 
be prepared by qualified Designers/professionals who comply with the criteria stated in 
the Employer’s Requirements or as directed by Engineer-in-charge. The Contractor 
undertakes that the Designers shall be available to attend discussions with the Engineer-
in-Charge at all reasonable times during the Contract Period. 

Contractor shall be responsible for approval of Design, Construction documents and 
drawings from Employer or any agency or consultant appointed by Employer for this 
purpose. No extra payment or charges shall be paid to contractor for this purpose. 

The Contractor is required to study the Employer’s Design criteria, specifications etc., as 
included in the Bid documents to confirm their correctness in its bid and to assume full 
responsibility for them. 

4.3 Submission of Design Calculations, Drawings and Documents  

4.3.1  As per the date indicated in the Contract Data Sheet or as approved by the Engineer-in-
Charge, the Contractor shall submit 3 (three) hard copies along with workable soft copies 
each of Design Calculations, Drawings and Other Documents as indicated in Volume 2, 
Part 1 [General Requirements] of the tender document to the Engineer-in-Charge for 
approval.  

4.3.2  The Contractor shall incorporate all necessary comments of the Engineer-in-Charge or 
consultant appointed by Employer, if any, and shall re-submit further 3 (three) copies 
each of the revised Design and drawings within 10 (ten) days for final approval of the 
Engineer-in-Charge.  

4.3.3  Design calculations and drawings shall be submitted in sequence as per schedule to be 
drawn and agreed upon mutually, immediately after submission of the general 
arrangement drawing. The entire process of submission of all such documents by the 
Contractor in initial copies and final copies after approval of the Engineer-in-Charge shall 
be completed within 90 days from the date of the work order.  

 The Contractor shall incorporate all necessary comments of the Engineer-in-Charge or 
consultant appointed by Employer, if any, and shall re-submit further 3 (three) copies 
each of the revised design and drawings within 14 (fourteen) days for final approval of 
the Engineer-in-Charge.  

4.3.4  By submitting the Drawings for review to the Engineer-in-charge, the Contractor shall be 
deemed to have represented that it has determined and verified that the Design and 
engineering, including field construction criteria related thereto, are in conformity with 
the Scope of the Project, the Specifications and Standards and the Applicable Laws; 

4.3.5  In the event the Contractor fails to revise and resubmit such Drawings to the Engineer-
in-charge for review as aforesaid, the Engineer-in-charge may withhold the payment for 
the affected works in accordance with the relevant provisions of tender. If the Contractor 
disputes any decision, direction or determination of the Engineer-in-charge hereunder, 
the Dispute shall be resolved in accordance with the Dispute Resolution Procedure; 

4.3.6  No review and/or observation of the Engineer-in-charge and/or its failure to review 
and/or convey its observations on any Drawings shall relieve the Contractor of its 
obligations and liabilities under this Agreement in any manner nor shall the Engineer-in-
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charge or the Employer be liable for the same in any manner; and if errors, omissions, 
ambiguities, inconsistencies, inadequacies or other Defects are found in the Drawings, 
they and the construction works shall be corrected at the Contractor's cost. 

4.3.7  The Contractor shall be responsible for delays in submitting the Drawing as set forth in 
Volume 2, Part 1 [General Requirements] caused by reason of delays in surveys and field 
investigations, and shall not be entitled to seek any relief in that regard from the 
Employer; 

4.3.8  The Contractor warrants that its Designers, including any third parties engaged by it, shall 
have the required experience and capability in accordance with Good Industry Practice 
and approval of Employer and it shall indemnify the Employer and Consultant appointed 
by Employer against any damage, expense, liability, loss or claim, which the Employer 
might incur, sustain or be subject to arising from any breach of the Contractor’s Design 
responsibility and/or warranty set out in this Clause. 

4.3.9  Any cost or delay in construction arising from review by the Engineer-in-charge shall be 
borne by the Contractor. 

4.3.10  Works shall be executed in accordance with the Drawings provided by the Contractor in 
accordance with the provisions of this Clause 4.2 and the comments/observations of the 
Engineer-in-charge thereon as communicated. Such Drawings shall not be amended or 
altered without prior written notice to the Engineer-in-charge. If a Party becomes aware 
of an error or defect of a technical nature in the Design or Drawings, that Party shall 
promptly give notice to the other Party of such error or defect. 

4.3.11  Within 30 (thirty) days of the Completion Date of DB base Part I works, the Contractor 
shall furnish to the Employer and the Engineer-in-charge a complete set of as built 
drawings, in 2 (two) hard copies and soft copy as may be acceptable to the Employer, 
reflecting the Project Works as actually designed, engineered and constructed, including 
an as built survey illustrating the layout of the Project Works and setback lines, if any, of 
the buildings and structures forming part of Project Facilities. 

4.4 Construction of the Project Works (DB Base Part I Work) 

4.4.1  The Contractor shall construct the Works (DB Base Part I) as specified in Schedules and 
Datasheets in conformance to Volume 2, Technical Specifications. The Contractor shall 
be responsible for the correct positioning of all parts of the Works, and shall rectify any 
error in the positions, levels, dimensions or alignment of the Works. The Contractor 
agrees and undertakes that the construction shall be completed within the Time for 
Completion of Works as indicated in Contract Data Sheet, including any extension 
thereof. 

4.5 Scheduled Completion date 

4.5.1  The Scheduled Completion Date for the Part 1 - DB of the Works shall occur on the last 
day of Time for Completion of Part 1 - DB of the Works as indicated in the Contract Data 
Sheet. 

4.5.2  On or before the Scheduled Completion Date, the Contractor shall have completed Part 1 
- DB of the Works in accordance with this Agreement. 
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4.6 Extension of time for completion 

4.6.1  Without prejudice to any other provision of this Agreement for and in respect of 
extension of time, the Contractor shall be entitled to extension time for Completion of 
Works (the “Time Extension”) to the extent that completion of any Project Milestone is 
or will be delayed by occurrence of any of the following conditions, namely: 

a. delay by Employer in providing access to site; 

b. occurrence of a Force Majeure Event; 

c. any delay, impediment or prevention caused by or attributable to the Employer, the 
Employer's personnel or the Employer's other contractors on the Site; and 

d. any other cause or delay which entitles the Contractor to Time extension in 
accordance with the provisions of this Agreement. 

4.6.2  The Contractor shall, no later than 15 (fifteen) business days from the occurrence of an 
event or circumstance specified in Clause 4.6.1, inform the Engineer-in-charge by notice 
in writing, stating in reasonable detail with supporting particulars, the event or 
circumstances giving rise to the claim for Time Extension in accordance with the 
provisions of this Agreement. Provided that the period of 15 (fifteen) business days shall 
be calculated from the date on which the Contractor became aware, or should have 
become aware, of the occurrence of such an event or circumstance. 

Provided further that notwithstanding anything to the contrary contained in this 
Agreement, Time Extension shall be due and applicable only for the Works which are 
affected by the aforesaid events or circumstances and shall not in any manner affect the 
Project Completion Schedule for and in respect of the Works which are not affected 
hereunder. 

4.6.3  In the event of the failure of the Contractor to issue to the Engineer-in-charge a notice in 
accordance with the provisions of Clause 4.6.2 within the time specified therein, the 
Contractor shall not be entitled to any Time Extension and shall forfeit its right for any 
such claims in future. For the avoidance of doubt, in the event of failure of the Contractor 
to issue notice as specified in this Clause 4.6, the Employer shall be discharged from all 
liability in connection with the claim. 

4.6.4  The Engineer-in-charge shall, on receipt of the claim in accordance with the provisions of 
Clause 4.6.2, examine the claim expeditiously within the time frame specified herein. In 
the event the Engineer-in-charge requires any clarifications to examine the claim, the 
Engineer-in-charge shall seek the same within 15 (fifteen) days from the date of receiving 
the claim. The Contractor shall, on receipt of the communication of the Engineer-in-
charge requesting for clarification, furnish the same to the Engineer-in-charge within 10 
(ten) days thereof. The Engineer-in-charge shall, within a reasonable period from the date 
of receipt of such clarifications, forward in writing to the Contractor its determination of 
Time Extension.  

Provided that when determining each extension of time under this Clause 4.6, the 
Engineer-in-charge shall review previous determinations and may increase, but shall not 
decrease, the total Time Extension. 

4.6.5  If the event or circumstance giving rise to the notice has a continuing effect: 

a. a fully detailed claim shall be considered as interim; 

b. the Contractor shall, no later than 10 (ten) days after the close of each month, send 
further interim claims specifying the accumulated delay, the extension of time 
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claimed, and such further particulars as the Engineer-in-charge may reasonably 
require; and 

c. the Contractor shall send a final claim within 30 (thirty) days after the effect of the 
event or the circumstance ceases. 

Upon receipt of the claim hereunder, the Engineer-in-charge shall examine the same in 
accordance with the provisions of Clause 4.6.4 within a reasonable period of the receipt 
thereof. 

4.7 Incomplete Works 

 In the event the Contractor fails to complete the Works in accordance with the Project 
Completion Schedule, including any Time Extension granted under this Agreement, the 
Contractor shall endeavor to complete the balance work expeditiously and shall pay 
Damages to the Employer in accordance with the provisions for delay of each day until 
the Works are completed in accordance with the provisions of this Agreement. Recovery 
of Damages under this Clause shall be without prejudice to the rights of the Employer 
under this Agreement including the right to termination under Clause 11 [Termination]. 

4.8 Restrictions to Change of Scope 

4.8.1  No Change of Scope shall be executed unless the Employer has issued the Change of 
Scope Order save and except any Works necessary for meeting any Emergency. 

4.8.2  Notwithstanding anything to the contrary in this Clause 4, no change made necessary 
because of any default of the Contractor in the performance of its obligations under this 
Agreement shall be deemed to be Change of Scope, and shall not result in any adjustment 
of the Contract Price or the Project Completion Schedule. 

4.9 Power of the Employer to undertake works 

4.9.1  In the event the contractor fails to agree to the proposed Change of Scope in accordance 
with Clause 4.8, the Employer may, after giving notice to the Contractor and award such 
works or services to any third party or agency as deemed suitable and get the works 
executed at the risk and cost of the contractor. 

4.9.2  It is also agreed that the Contractor shall provide assistance and cooperation to the 
person or agency who undertakes the works or services hereunder, and will be 
responsible for rectification of any Defects and/ or maintenance of works carried out by 
other agencies. 

4.9.3  Notwithstanding anything contrary to this Clause 4.9, it will be Contractor’s obligation to 
construct and maintain the Project Works in accordance with this Agreement. 

 

5. Staff and Labour 

5.1 Persons in the Service of Employer 

 The Contractor shall not recruit, or attempt to recruit, staff and labour from amongst the 
Employer’s Personnel. 
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5.2 Labour Laws 

 The Contractor shall comply with all the relevant labour Laws applicable to the 
Contractor’s Personnel, including Laws relating to their employment, health, safety, 
welfare, immigration and emigration, and shall allow them all their legal rights.  

The Contractor shall require his employees to obey all applicable Laws, including those 
concerning safety at work. 

5.3 Working Hours 

 No work shall be carried out on the Site on locally recognized days of rest, or outside the 
normal working hours as indicated in Contract Data Sheet, unless: 

a. otherwise stated in the Contract, 

b. the Engineer-in-charge gives consent, or 

c. the work is unavoidable, or necessary for the protection of life or property or for the 
safety of the Works, in which case the Contractor shall immediately advise the 
Engineer-in-charge 

5.4 Facilities for Staff and Labour 

 Except as otherwise stated in the Specification, the Contractor shall provide and maintain 
all necessary accommodation and welfare facilities for the Contractor’ Personnel.  

The Contractor shall not permit any of the Contractor’s Personnel to maintain any 
temporary or permanent living quarters within the structures forming part of the 
Permanent Works. 

a. Within 30 days of award of work the contractor shall provide the site office with 
independent soundproof air-conditioned cabins for use by Engineer-in-Charge and 
consultant and its staff appointed by Employer. The site office should have at least 
two meeting rooms (min 10-person seating capacity in each), pantry and toilet 
facilities. The site office shall include necessary furniture, required office equipment 
i.e. Fax, photocopy, computer with color laser printer of latest configuration 
/software and broadband internet connections for use by Engineer-in-Charge and 
consultant and its staff appointed by Employer. 

b. The location and layout of site offices shall be got approved from the Engineer-in-
charge before providing the same.  

c. The Contractor shall appoint a duly qualified safety officer who shall be stationed at 
the site from the time the contractor mobilizes. These personnel or a suitable 
replacement, if required, and for which prior permission of Employer is to be 
obtained, shall be stationed at site till the end of the contract period. 

d. The Contractor shall provide electricity, water and telephone connections to the site 
office at his own cost along with other required facilities. 

e. Running expenses of the site office shall be borne by the Contractor. 

f. The Contractor shall not use any part of the project site or any adjoining/nearby site 
for labour camp or for accommodation/housing of any labour without the written 
permission of Engineer-in-Charge.  
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5.5 Contractor's Superintendence 

 Throughout the execution of the Works, and as long thereafter as is necessary to fulfil 
the Contractor’s obligations, the Contractor shall provide all necessary superintendence 
to plan, arrange, direct, manage, inspect and test the work. 

Superintendence shall be given by a sufficient number of persons having adequate 
knowledge of the language for communications and of the operations to be carried out 
(including the methods and techniques required, the hazards likely to be encountered 
and methods of preventing accidents), for the satisfactory and safe execution of the 
Works. 

Contractor shall appoint a Planning Engineer at project site with computer having M.S. 
Project/Primavera and CAD facility. The role and purpose of the Engineer shall be mainly 
to maintain weekly reporting to Employer (besides monthly Progress Report) on an 
approved format through E-mail facility kept by the Contractor at site. Also, CAD drafting 
facility is required to incorporate necessary details/variation on drawings or the As-built 
drawings time -to- time during construction process and to avoid any discrepancies 
therein. 

5.6 Measures against Insects and Pest Nuisance 

 The Contractor shall at all times take the necessary precautions to protect all staff and 
labour employed on the Site from insect and pest nuisance, and to reduce the dangers to 
health and general nuisance occasioned by the same. The Contractor shall provide his 
staff and labour with suitable prophylactics for the prevention of malaria and take steps 
to prevent the formation of the stagnant pools of water. The Contractor shall comply with 
all the regulations of the local health authorities and shall arrange to spray thoroughly 
with approved insecticide in all. 

5.7 Epidemics 

 In the event of any outbreak of illness of an epidemic nature, the Contractor shall comply 
with and carry out such regulations, orders and requirements as may be made by the 
Government, or the local medical or sanitary authorities, for the purpose of dealing with 
and overcoming the same. 

5.8 Burial or Cremation of the Dead 

 The Contractor shall make all necessary arrangements for the transport, to anyplace as 
required for burial/cremation, of any of his expatriate employees or members of their 
families who may die at the works. The Contractor shall also be responsible, to the extent 
required by local regulations, for making any arrangements with regard to 
burial/cremation of any of his local employees who may die while engaged upon the 
Works. 

5.9 Alcoholic Liquor or Drugs 

 The Contractor shall not, otherwise than in accordance with the Laws of the Country 
import, sell, gift, barter or otherwise dispose of any alcoholic liquor or drugs, or permit 
or allow importation, sale gift, barter or disposal by Contractor's Personnel. 
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5.10 Arms and Ammunition 

 The Contractor shall not give, barter or otherwise dispose of to any person or persons, 
any arms or ammunition of any kind or permit or allow Contractor's personnel to do so. 

5.11 Festivals and Religious Customs 

 The Contractor shall respect the Country's/Locally recognized festivals, days of rest and 
religious or other customs. 

5.12 Foreign Staff and Labour 

 The Contractor may import any personnel who are necessary for the execution of the 
Works. The contractor must ensure that these personnel are provided with the required 
residence visas and work permits. The Contractor shall be responsible for the return to 
the place where they were recruited or to their domicile of imported Contractor's 
Personnel. The Contractor shall be responsible for such personnel who are to return until 
they shall have left the Site or, in the case of foreign nationals who have been recruited 
outside the country, shall have left it. 

 

6. Plant, Materials and Workmanship 

6.1 Quality of Materials and Workmanship 

 The Contractor shall ensure that the Construction, Materials and workmanship are in 
accordance with the requirements specified in this Agreement, Employer’s 
Requirements, General Specifications and Standards and Good Industry Practice. 

6.2 Quality Control System 

 The Contractor shall establish a quality control mechanism to ensure compliance with the 
provisions of this Agreement (the “Quality Assurance Plan” or “QAP”). 

The Contractor shall, within 30 (thirty) days of the Appointed Date, submit to the 
Engineer-in-charge its Quality Assurance Plan which shall include the following: 

a. organization, duties and responsibilities, procedures, inspections and 
documentation; 

b. quality control mechanism including sampling and testing of Materials, test 
frequencies, standards, acceptance criteria, testing facilities, reporting, recording and 
interpretation of test results, approvals, check list for site activities, and proforma for 
testing and calibration in accordance with the Indian standards, relevant 
specifications and Good Industry Practice; and 

c. internal quality audit system. 

The Contractor shall procure all documents, apparatus and instruments, fuel, 
consumables, water, electricity, labour, materials, samples, and qualified personnel as 
are necessary for examining and testing the Project Assets and workmanship in 
accordance with the Quality Assurance Plan. 

The cost of testing of Construction, Materials and workmanship under this clause 6 shall 
be borne by the Contractor. 
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6.3 Methodology 

 The Contractor shall, at least 15 (fifteen) days prior to the commencement of the 
construction, submit to the Engineer-in-charge for review the methodology proposed to 
be adopted for executing the Works and measures for ensuring safety.  

6.4 Inspection and Technical Audit by the Employer 

 The Employer or any representative authorized by the Employer in this behalf may 
inspect and review the progress and quality of the construction of Project Works and 
issue appropriate directions to the Engineer-in-charge and the Contractor for taking 
remedial action in the event the Works are not in accordance with the provisions of this 
Agreement. 

6.5 External Technical Audit 

 At any time during construction, the Employer may appoint an external technical auditor 
to conduct an audit of the quality of the Works. The findings of the audit, to the extent 
accepted by the Employer, shall be notified to the Contractor and the Engineer-in-charge 
for taking remedial action in accordance with this Agreement. The Contractor shall 
provide all assistance as may be required by the auditor in the conduct of its audit 
hereunder. Notwithstanding anything contained in this Clause 6.5, the external technical 
audit shall not affect any obligations of the Contractor or the Engineer-in-charge under 
this Agreement.  

Also, the provisions laid under quality audit clause 1.8 part 4 COC, shall be applicable as 
under 

A – DB Based Part I – Quality Audit after completion of 80 % work. 

B – O & M Part II – Once in every year (in the second half) 

6.6 Inspection of Construction Records 

 The Employer shall have the right to inspect the records of the Contractor relating to the 
Works. 

6.7 Inspection 

 The Engineer-in-charge / its authorized representative and PMC shall at all reasonable 
times: 

a. have full access to all parts of the Site and to all places from which natural Materials 
are being obtained for use in the Works; and 

b. during production, manufacture and construction at the Site and at the place of 
production, be entitled to examine, inspect, measure and test the Materials and 
workmanship, and to check the progress of manufacture of Materials. 

The Contractor shall give the Engineer-in-charge / its authorized agents and PMC access, 
facilities and safety equipment for carrying out their obligations under this Agreement. 

For the avoidance of doubt, such inspection or submission of Inspection Report by the 
Engineer-in-charge shall not relieve or absolve the Contractor of its obligations and 
liabilities under this Agreement in any manner whatsoever. 

Third Party Inspection clause 1.9 Part 4 COC, shall be applicable 
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6.8 Samples 

 The Contractor shall submit the following samples of Materials and relevant information 
to the Engineer-in-charge for pre-construction review: 

a. Manufacturer's test reports and standard samples of manufactured Materials; and 

b. Samples of such other Materials as the Engineer-in-charge may require. 

6.9 Tests 

 For determining that the Works conform to the Specifications and Standards, the 
Engineer-in-charge shall require the Contractor to carry out or cause to be carried out 
tests, at such time and frequency and in such manner as specified in this Agreement, and 
in accordance with Good Industry Practice for quality assurance. The test checks by the 
Engineer-in-charge shall comprise at least 20 (twenty) percent of the quantity or number 
of tests prescribed for each category or type of test for quality control by the Contractor. 

In the event that results of any tests conducted under this Clause 6.9 establish any 
Defects or deficiencies in the Works, the Contractor shall carry out remedial measures 
and furnish a report to the Engineer-in-charge in this behalf. The Engineer-in-charge shall 
require the Contractor to carry out or cause to be carried out tests to determine that such 
remedial measures have brought the Works into compliance with the Specifications and 
Standards, and the procedure shall be repeated until such Works conform to the 
Specifications and Standards. For the avoidance of doubt, the cost of such tests and 
remedial measures in pursuance thereof shall be solely borne by the Contractor. 

6.10 Examination of Work Before Covering Up 

 In respect of the work which the Engineer-in-charge is entitled to examine, inspect, 
measure and/or test before it is covered up or put out of view or any part of the work is 
placed thereon, the Contractor shall give notice to the Engineer-in-charge whenever any 
such work is ready and before it is covered up. The Engineer-in-charge shall then either 
carry out the examination, inspection or testing without unreasonable delay, or promptly 
give notice to the Contractor that the Engineer-in-charge does not require to do so. 
Provided, however, that if any work is of a continuous nature where it is not possible or 
prudent to keep it uncovered or incomplete, then Contractor shall notify the schedule of 
carrying out such work to give sufficient opportunity, not being less than 3 (three) 
business days’ notice, to the Engineer-in-charge to conduct its inspection, measurement 
or test while the work is continuing. Provided further that in the event the Contractor 
receives no response from the Engineer-in-charge within a period of 3 (three) business 
days from the date on which the Contractor’s notice hereunder is delivered to the 
Engineer-in-charge, the Contractor shall be entitled to assume that the Engineer-in-
charge would not undertake the said inspection. 

6.11 Rejection 

 If, as a result of an examination, inspection, measurement or testing, any Plant, Materials, 
design or workmanship is found to be defective or otherwise not in accordance with the 
provisions of this Agreement, the Engineer-in-charge shall reject the Plant, Materials, 
Design or workmanship by giving notice to the Contractor, with reasons. The Contractor 
shall then promptly make good the Defect and ensure that the rejected item complies 
with the requirements of this Agreement. 
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If the Engineer-in-charge requires the Plant, Materials, Design or workmanship to be 
retested, the tests shall be repeated under the same terms and conditions, as applicable 
in each case. If the rejection and retesting cause the Employer to incur any additional 
costs, such cost shall be recoverable by the Employer from the Contractor; and may be 
deducted by the Employer from any monies due to be paid to the Contractor. 

6.12 Remedial work 

6.12.1  Notwithstanding any previous test or certification, the Engineer-in-charge may instruct 
the Contractor to: 

a. remove from the Site and replace any Plant or Materials which are not in accordance 
with the provisions of this Agreement; 

b. remove and re-execute any work which is not in accordance with the provisions of 
this Agreement and the Specification and Standards; and 

c. Execute any work which is urgently required for the safety of the Project Works, 
whether because of an accident, unforeseeable event or otherwise; provided that in 
case of any work required on account of a Force Majeure Event, the provisions of 
Clause 14 shall apply. 

If the Contractor fails to comply with the instructions issued by the Engineer-in-charge 
under this Clause 6.12.1, within the time specified in the Engineer-in-charge’s notice or 
as mutually agreed, the Engineer-in-charge may advise the Employer to have the work 
executed by another agency. The cost so incurred by the Employer for undertaking such 
work shall, without prejudice to the rights of the Employer to recover Damages in 
accordance with the provisions of this Agreement, be recoverable from the Contractor 
and may be deducted by the Employer from any money due to be paid to the Contractor. 

6.13 Royalties 

6.13.1  Unless otherwise stated in the Specification, the Contractor shall pay all royalties, rents 
and other payments for: 

a. natural Materials obtained from outside the Site, and 

b. the disposal of material from demolitions and excavations and of other surplus 
material (whether natural or man-made), except to the extent that disposal areas 
within the Site are specified in the Contract. 

6.14 Delays during construction 

6.14.1  In the event the Contractor does not achieve any of the Project Milestones or the 
Engineer-in-charge shall have reasonably determined that the rate of progress of Works 
is such that Completion of the Project Works is not likely to be achieved by the end of the 
Scheduled Completion Date, it shall notify the same to the Contractor, and the Contractor 
shall, within 7 (seven) days of such notice, by a communication inform the Engineer-in-
charge in reasonable detail about the steps it proposes to take to expedite progress and 
the period within which it shall achieve the Project Completion Date. 

6.15 Suspension of unsafe Construction Works 

6.15.1  Upon recommendation of the Engineer-in-charge to this effect, the Employer may by 
notice require the Contractor to suspend forthwith the whole or any part of the Works if, 
in the reasonable opinion of the Engineer-in-charge, such work threatens the safety of 
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the Users and pedestrians. 

The Contractor shall, pursuant to the notice under this Clause 6.15.1, suspend the Works 
or any part thereof for such time and in such manner as may be specified by the Employer 
and thereupon carry out remedial measures to secure the safety of suspended works, the 
Users and pedestrians. The Contractor may by notice require the Engineer-in-charge to 
inspect such remedial measures forthwith and make a report to the Employer 
recommending whether or not the suspension hereunder may be revoked. Upon 
receiving the recommendations of the Engineer-in-charge, the Employer shall either 
revoke such suspension or instruct the Contractor to carry out such other and further 
remedial measures as may be necessary in the reasonable opinion of the Employer, and 
the procedure set forth in this Clause 6.15.1, shall be repeated until the suspension 
hereunder is revoked. 

Subject to the provisions of Clause 14 [Force Majeure], all reasonable costs incurred for 
maintaining and protecting the Works or part thereof during the period of suspension 
(the “Preservation Costs”), shall be borne by the Contractor; provided that if the 
suspension has occurred as a result of any breach of this Agreement by the Employer, the 
Preservation Costs shall be borne by the Employer. 

If suspension of Works is for reasons not attributable to the Contractor, the Engineer-in-
charge shall determine any Time Extension to which the Contractor is reasonably entitled. 

7. Commencement, Delays and Suspension 

7.1 Commencement of Work 

 The commencement date shall be within the time specified in the Contract Data Sheet.  

7.2 Time for Completion 

 The Contractor shall complete the whole of the Works, and each Section complete in 
itself (if any), within the Time for Completion for the Works or Section (as the case may 
be), including: 

a. Achieving the passing of the Tests on Completion, and 

b. Completing all work which is stated in the Contract as being required for the Works 
or Section to be considered to be completed for the purposes of taking over. 

7.3 Delay Damages 

7.3.1  If the Contractor fails to comply with time for completion of project, the Contractor shall 
subject to penalty as specified per delay damages to the Employer for this default. These 
delay damages shall be the sum stated in the Contract Data Sheet, which shall be paid for 
every day which shall elapse between the relevant Time for Completion and the date 
stated in the Taking-Over Certificate. However, the total amount due under this Sub-
Clause shall not exceed the maximum amount of delay damages as stated in the Contract 
Data Sheet. 

7.3.2  These delay damages shall be the only damages due from the Contractor for such default, 
other than in the event of termination prior to completion of the Works. These damages 
shall not relieve the Contractor from his obligation to complete the Works, or from any 
other duties, obligations or responsibilities which he may have under the Contract. 
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7.4 Suspension of Work 

7.4.1  The Engineer-in-charge may at any time instruct the Contractor to suspend progress of 
part or all of the Works. The Engineer-in-charge may also notify the cause for the 
suspension. 

7.4.2  During such suspension, the Contractor shall protect, store and secure such part or the 
Works against any deterioration, loss or damage. 

7.4.3  The Contractor shall not be entitled to an extension of time for, or to payment of the Cost 
incurred in, making good the consequences of the Contractor’s faulty Design, 
workmanship or materials, or of the Contractor’s failure to protect, store or secure. 

7.5 Tests on Completion 

7.5.1  At least 15 (fifteen) days prior to the likely completion of the Project Works, or a Section 
thereof, the Contractor shall notify the Engineer-in-charge of its intent to subject the 
Project Works or a Section thereof, to Tests. The date and time of each of the Tests shall 
be determined by the Contractor in consultation with the Engineer-in-charge and notified 
to the Employer who may designate its representative to witness the Tests. 

7.5.2  Contractor shall submit the testing plan and procedure for Engineer-in-charge’s approval 
three months before the scheduled tests.  

7.5.3  Provisioning of all electricity, equipment, fuel, instruments, labour, materials and suitably 
qualified and experienced staff shall be made available by the Contractor. 

7.5.4  Contractor shall carry out the tests properly and maintain formal test records of start, 
duration, finish, test pressure, witness along with weather conditions and observations. 

7.5.5  The Engineer-in-charge shall observe, monitor and review the Tests conducted by the 
Contractor and review the results of the Tests to determine compliance of the Project 
Works or a Section there of, with Specifications and Standards. 

7.5.6  If it is reasonably anticipated or determined by the Engineer-in-charge during the course 
of any Test that the performance of the Project Works or Section or any part thereof, 
does not meet the Specifications and Standards, it shall have the right to suspend or delay 
such Test and require the Contractor to remedy and rectify the Defect or deficiencies.  

7.5.7  For the avoidance of doubt, it is expressly agreed that the Engineer-in-charge may require 
the Contractor to carry out or cause to be carried out additional Tests, in accordance with 
Good Industry Practice, for determining the compliance of the Project Works or Section 
thereof with the Specifications and Standards. 

7.6 Delayed Tests 

7.6.1  If the Tests on Completion are being unduly delayed by the Contractor, the Engineer may 
by notice require the Contractor to carry out the Tests within 21 days after receiving the 
notice. The Contractor shall carry out the Tests on such day or days within that period as 
the Contractor may fix and of which he shall give notice to the Engineer.  

7.6.2  If the Contractor fails to carry out the Tests on Completion within the period of 21 days, 
the Employer’s Personnel may proceed with the Tests at the risk and cost of the 
Contractor. The Tests on Completion shall then be deemed to have been carried out in 
the presence of the Contractor and the results of the Tests shall be accepted as accurate. 
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7.7 Retesting 

7.7.1  If the Works, or a Section, fail to pass the Tests on Completion, the Engineer or the 
Contractor may require the failed Tests, and Tests on Completion on any related work, to 
be repeated under the same terms and conditions. 

7.8 Failure to Pass Tests on Completion 

7.8.1  In the event Tests on Completion demonstrate that the Work has failed to pass Tests on 
Completion, the Contractor shall have 3 months from the date of expiry of the relevant 
Time for Completion (unless such period is extended in accordance with this Contract) to 
achieve Required Output Standards or, at a minimum, the minimum permissible Output 
Standards from the facilities. 

7.8.2  If the Works, or a Section, again fail to pass the Tests on Completion repeated under 
Clause 7.7 [Retesting], the Engineer shall be entitled to:  

a. Order further repetition of Tests on Completion. 

b. Reject the Works or Section (as the case may be) if the failure deprives the Employer 
of substantially the whole benefit of the Works or Section.  

8. Taking Over 

8.1 Taking Over 

8.1.1  "Taking Over" shall not mean physical taking over of the works by the Employer. The 
Employer shall be deemed to have taken over the Construction Works on the date when 
the trial run and the Tests on Completion would have been completed and duly informed 
so by the Contractor to the Employer in writing unless refuted by the Employer within 14 
days. 

8.1.2  Contractor shall carry out the Operation and Maintenance during Defect Liability Period 
without any additional cost to Employer. 

8.1.3  The operator shall handover to Employer, the entire CETP in good working condition on 
expiry of contract period. The inventory of the material and plant which was handed over 
to the operator will have to hand over back to Employer in good working condition by the 
operator. 

8.2 Handover of Plant for Operation and Maintenance 

8.2.1  All the civil structures, equipment, machineries, motors, pumps etc. will be handed over 
to operator ‘as is where is basis’ and its inventory will be prepared which will be signed 
by Employer representative and operator both in token of acceptance of the same. 
During the period of operation and maintenance, operator will have to periodically de-
sludge all the structures and tanks in CETP and maintain all aeration system, diffuser and 
all machineries motors in good working condition with due repairs 
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Office Add: B-1 Neela Apartment, Opp. Mandpeshwar ind.Estate, S.V.P Road, Borivili (W) Mumbai-400092 

 

 

 

Ref: RBIPLHYD/ROHA/45/2019-20    Date: 26.09.2019 

To, 

The Executive Engineer, 

MIDC Division office, 

Nagdongri Revas Road, 

Alibag, 

Dist.Raigad -402201 

 

Sub:  C-1 for 2019-2020; Design, Build and Commissioning including 

Rehabilitation and Upgrade on DB basis with Operation and 

Maintenance of 22.5 MLD CommonEffluent Treatment Plant (CETP at 

Roha Industrial Area (2nd Call)  

 

Ref:  1) Meeting with MIDC SE, CE,EE, Dy.E, Roha Industry Associaton, 

CH2M-Consultant and RBIPL & Hydroair on 24.09.2019 

2) Work Order No. MIDC/ABG/TC/IFMS-C98958/of 2019 

3) Letter of Intent no. MIDC/ABG/TC/IFMS-C91776/of 2019 

 

Dear Sir, 

 

With reference to the above subject we received the Letter of Intent from 

Executive Engineer of MIDC, Alibag Division on 03.09.2019. We submitted 

the Bank Guarantee no. 00061NBGF190244 dated 09.09.2019 of Rs.90 Lakh 

as performance Security Deposit valid till 08.12.2025, while it is mentioned 

in Work Order as 08.12.2021 as validity date. Kindly rectify and confirm. 

 

Kindly note as per tender Contract Data Sheet of Part 2 P-24 the project 

start date will be is as per Reference clause Vol.1(Condition of Contract) 

clause 7.1 mention it as  date of issue of letter of award (Work Order )by the 

employer 09.09.2019. The site possession date as per Vol.1part 2 Contract 

data sheet ie p-24,is immediately after award of work for O & M and D&B 
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Office Add: B-1 Neela Apartment, Opp. Mandpeshwar ind.Estate, S.V.P Road, Borivili (W) Mumbai-400092 

 

Base Part1 works ie with in ten days by the formal  request by the 

Contractor. 

 

Hence we are making formal request through this letter kindly give us site  

within in 10 days from the date of award of work possession immediately so 

that we can start the work of O &M and DB base Part 1 and complete with in 

stipulated time 18 Months for part 1 and 78 Months O&M including initial 

period of Design and Build base work. 

 

Hence we once again request as per agreement C-1for 2019-2020 and work 

order dated 09.09.2019, kindly give possession of site so that we can 

proceed further for O&M and project implementation. 

 

We informed this fact in the meeting at RIA office at Roha on 24.09.2019 

that the possession of site should be made immediately. We also provided 

the soft copy and hard copy of tripartite agreement so that we can take up 

the site work of characterization of waste water of plant inlet out let as well 

as individual industry which will form basis of performance improvement 

.This should be done within 15 days of issue of award of the work order in 

respect of PH, SS, BOD, COD parameter which will be deciding factor for 

improvement mentioned on page 15 Part 4 Condition of Contract.  

 

Kindly appreciate this part can be under taken by us only after due 

possession of site. which is within 10 days of Award of work which is already 

lapsed . 

 

As per Agreement and tender the Pilot Plant set up shall be submitted to 

MIDC within 7 days of work order and shall be constructed & commissioned 

in 60 days from the date of Work Order. 
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Hence we will abide by this condition of tender.  Kindly give the possession 

of site with O&M and DB so that we can start the work without any further 

delay. This is in the interest of project and timely completion. 

 

Thanking you 

Yours faithfully 

 

For RBIPL Hydroair (JV) 

 
H B Singh 

 

 Cc :   

         1)  SE (K) ,MIDC ,Konkan Circle ,Panvel 

         2)  DE  Roha ,MIDC  

         3)  DyCEO Andheri, MIDC  

         4)  Jacobs ,Umesh Bhutkar 
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KIA .. CETP
 
CO ·~ OPERATIVE SOCIETYLIMITED 

(Regn. No. RGD/RHN GNU(O)904/94 dtd 7;9.94) 

RIRC Bldg., Plot No.6, M.I.D.C. Dhatav, Roha· Raigad· 402116. 
Tel. : 02194 - 263599, Fax : 264594 

MOM for Meeting held Betwe en MIDC, RIAFor CETP Handover, 

A meeting was held on zs" November,2019 to discuss modalities and concerns for handing over of RIA 

CETP to MIDC. Following parties represented 

1)	 MIDC: team was led by Mr.Sonje, Mr.Zanzad , Mr. Wankhede, Mr.S.B. PatH, alongw ith Exe. 

Engr., Dy. Engr and other officials 

2) RIA : Mr. Bardeskar,Mr;Kedia ,Mr.Naik, Mr.5atpute, Mr.Murugan and othe r industry members 

3) HydroAir: Mr. Singh &team 

4) CH2M : 

Following points were discussed during the meet ing, 

1)	 Mr. Bardeskar r aised the query whether the assumpt ions made during designing of tender 

wh ich wasalmost more than a year back , are valid particularly in view of changed inlet and 

out let parameters. He informed that inlet COD is well below 3000 ppm and outlet parameters 

are now near compliant. Members also raised doubts if an investmentof Rs.45 Cr. is really 

required in case of reduced load and t he distinct improvements in the treatment. M r. Sonje 

informed that apartfrom COD, ~ BOD level of 30 ppm Is also required to be achieved which 

exist ing plant is incapable of achieving, hence investment is being made. 

2)	 RIA members impressed upon need to install and operate pilot plant first to validate the 

suitab ility of proposed treatment scheme to achieve specified parameters. MIDC informed that 

the contractor is requiredto install and operate a pilotplal'lt immediately after take over and no 

change in t reat ment scheme will be made till the confirmation of the pilot plant results. These 

resultswould be witnessed and approved by MIDCand the Stake Holders forthego ahead of 

th e project. 

3)	 All parties discussedat length about I DS content in CETP inlet. MIDC informed th atMPCB has 

agreed to a Iimltof 4000 ppm. RIA informed that such low level of TDS is not possible and avg. 

value would be around 11000 ppm. O&M contractor should take a note of it and confirm now 

itself whether he can achieve desired results with such TDScontent. No excuses on non 

performance would be admissible afterwards . MIDCconfi rmed that the treatment scheme has 

no provisio n to address the issue of TDS. It was also mentioned th at TDS in wlll be TDS out .It 

was agreed to menti on the same inthe tripartite agreement , 

4)	 M IDCinformed that tre atment charges would be Rs. 23.40/ - per M3 +15% ETP charges. The 

effluent quant ity calculated would be 65% of water consumpt ion. Charges are fixed for a period 

of 5 years and any revision would be subject to discussion with member Industries. RIAwill be 

devising a charging formula for individual industries based on the graded discharge as agreed by 

M IDC. M r. Naik from Clariant pointed out higher burden on industries due to higher hydraulic 

load. MIDC suggested tha t formula could be based on compliance level of industries. 
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RIA - CETP
 
co -OPERATIVE SOCIETY LIMITED
 

(Regn. No. RGD/RHN GNV (O}904/ 94 dtd 7.9.94) 

RIRC Bldg., Plot No.6, .I.D.C. Dhatav, Roha . Raigad ·402116. 
Tel. : 0219 4 - 263599, Fax : 264594 

5)	 Member Industries also demanded that MiS Sudarshan Chemicals must be part of agreement 

and must contribute to project cost and accept treatment charges which are being devised by 

RIA. RIA is of opinion that feasibility of this project wou/dbe lost-if Sudarshancease to be a 

member.M JDC concurred with the opinion of Viability of the project by the members and 

informed t hat matter is being discussed at CEO fevel and would be sorted out separately. In fact 

the very basis of the agreement of handing over the CETP to MIDCwas on the basis of All the 

plot holders will join the project and share the (APEX and aPEX. 

5)	 RIAalso requested MIDC to help in recovering /ong pending dues from some of the members on 

account of t reatment and project cost. MIDC asked for list of members and a resolution from 

RIAto this effect so that th ey wou ld recover the dues from such members . 

7)	 RIAdemanded that O&M operator orhls personnel appointed shou ld operate only within 

battery limits of CETP.They will notvisit/ sample member industries . RIAwould ensure that 

composite value ofCOD forincoming effluent ismaintained at 2500 ppm, max. RIA current 

vigilance team wo uld keep sampling member industries and the exlstlng ETP lab would be 

retained byRIAfor testing purpose. In case of any dispute, a committee designated by CETP 

would look into it.MIDChasaccepted the suggestion. 

8)	 Mr. Sonje assured that MIDCis opento discuss all issues at regular intervals so as to ensure 

smooth completion and functioning of the project. He specifically mentioned that Mr.Zanzad 

andSE Konkan would be contact points for discussions on any issuesarising. 

9)	 Itwas also decided bYRIArnembt!rs present t hata full fl edgedm eeti ng be called t o finalize 

contents of tripartiate agreemenialong wi th MIDC. 

10) MIDC suggested thatCETP be handed over by rs" December. RIAsuggested that it be handed 

over by 1st of January 2020 as not ices to exist ing contractor needs to be given.. O&M contractor 

conf irmed that he would absorb the existing plant operating personnel. 

11) It had been an experience that the Compressor for Diffused Aeration used to make Very high 

level of noise. Therefore RIAhas boughtSix Floating Aerators. These are being installed so as to 

increase the DO level. Consequently the present treat ment will improve and could become 

compliant as far COD is concerned. The payment ofwhich is yet to be effected. MIDCsuggested 

to include this payment in t he creditors Ii~t. The recovery from the over dues would enable RIA 

.to pay these creditors. 

12) MIDC will consider new equipments purchased under asset/liability register. 
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Capacity: 25 cum/day feed

  

AN 46 mg/L
TSS 6.03 kg/d

Backwash
Flow m3/d

mg/L
0.6Cap 1 m3

Filter feed tank
AN 0.5 mg/L

TKN 1.61

AN 0.81

AN 0.5 mg/L

TKN 100 mg/L

TKN 90 mg/L

TKN 1.78
AN 0.89

AN 50 mg/L

AN 1.17

TKN 0.72

TKN 9339.8
BOD 13.3

BOD 528
TSS 71

AN 92.9 mg/L
4000 mg/L

Chemical Dosing system

TSS 65 mg/L
TKN 9.4 mg/L

Area 1.65 m2

SL Rate 4.7 kg/m2.h

TSS 4

MLSS 11000 mg/L

COD 254 mg/L
BOD 32 mg/L

Flow 24.7 m3/d

Treated Effluent 
Overflow

h
25.1 m3/d

Secondary Clarifier

Capacity 4 m3

HRT 3.8 h
Dia

Area 1.23 m2

O/F Rate 14.6 m3/m2.d

SWD 2.5 m
FB 0.3 m

Excess Sludge
Flow 0.4 m3/d

PE Addition
Quantity 0.04 kg/d
Volume 0.07 m3/d

0.3

1.45 m

Width 0.66 m

Capacity 0.43 m3

HRT 0.6 h

kg/d

MLSS 4000 mg/L
MLVSS 2600 mg/L

DO 2 mg/L

Air for DO & Agitation Air for DO & Agitation

Aeration Tank

Capacity 21 m3

Flow 25.1 m3/d

MLSS 11000 mg/L

Settled Sludge Recycle
Flow 25.1 m3

Sludge Recycle
Flow 55 m3

Flow

TSS 1.26

COD 2.16
BOD 0.72
TSS 0.54

AN 0.36

TSS 1.8
TKN 2.33

COD 53.4
BOD 17.8
TSS 12.5

COD 37.7

MLSS

BOD

COD 1584 mg/L
HRT

COD

2.9 h

mg/L
mg/L

h

SWD 1 m
FB 0.3 m

Length 2.4 m
Width 2.4 m

12.6

m3/d

FeSO4 Addition
Quantity 9 kg/d
Volume 0.18 m3/d

HRT 8.1

Length 0.746 m
Width 0.746 m

Capacity 0.556 m3

HRT 0.8 h
mTSS 700 mg/L

AN 50 mg/L

COD 3000 mg/L
BOD 1000 mg/L

Low COD Effluent

Flow 7.2 m3/d
COD 300 mg/L

Volume 0.18

MLVSS 2600 mg/L
DO 0.2 mg/L

HRT 20

Existing Collection 
Tank

Anoxic Tank

Capacity 3 m3

Lime Addition
Quantity

TKN 100 mg/L

High COD Effluent

Flow 17.8 m3/d

BOD 100 mg/L
TSS 75 mg/L

Existing Equalisation 
Tank

Capacity 6 m3

COD 2100

 
 
 

   

SWD 0.3 m
FB 0.3 m

SWD 0.8 m
FB 0.3 m

SWD 1 m
FB 0.3 m

mg/L

FB 0.3 m

Dia 1.25 m

Primary Clarifier

Capacity 3 m3

HRT 3.0 h

BOD 700 mg/L
TSS 70 mg/L

SWD 2.5 m

AN
9 kg/d

Sludge
Flow 0.3 m3/d
TSS 29.2 kg/d

17.9 m3/d
Overflow

Flow

m

Capacity 0.025 m3

HRT 0.03 h

pH correction tank Flocculation

Length 0.66

Final Treated 
Effluent

45 mg/L

Flash Mixing (Poly)

 

Length 0.3 m
Width

Sand Filter followed by 
Activated Carbon Filter
Height 0.8 m

Dia 0.35 m
Area 0.10 m2

FB 0.3 m
SL Rate 10.7 m3/m2.h

Flow
COD
BOD
TSS
TKN

m3/d
mg/L
mg/L
mg/L
mg/L

24.1
228
28.7
32.7
9.4

Mass Balance of Pilot Plant 

Revision 
02

Date
06.04.2020

Sheet 2 of 2
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1 Introduction 
 

The tender stipulates that a Pilot Plant replicating the critical processes of the main 

CETP is to be installed in the premises. 

 

The pilot plant will be set up and operated parallel to the rehabilitation and upgrade 

works of the main plant and any design modifications if required will be studied 

and implemented in the main plant. 

 

Capacity of the Pilot Plant proposed is 25 m3/day and the major units incorporated 

are primary treatment with chemical dosing by dosing pumps, anoxic and aerobic 

biological system and tertiary treatment in the form of Pressure sand filter and 

activated carbon filter. 

 

All necessary equipment and arrangements like air blowers, anoxic recycle pumps, 

filter back wash pump, pH meter etc. will be provided and the Pilot shall be 

operated continuously. 

 

This report presents the Pilot Plant details, starting from the treatment philosophy, 

process description, design basis, design criteria and process design, unit and 

equipment sizing and basic drawings like process flow diagram, mass balance and 

layout and GA drawings. 
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2 Treatment Philosophy  
 

The Pilot Plant follows the treatment philosophy recommended in the tender. 

 

Effluent will be pumped in the ratio for high/low COD in line with the main plant 

on daily basis from the main plant for real time testing of the functioning of Pilot 

Plant. 

 

Sizing is done for major units based on the main plant sizing and size of the primary 

treatment follows HRT in pH correction, flash mixer and flocculator and clarifier and 

surface overflow rates in the clarifiers. 

 

For the biological treatment the anoxic and aerobic basins are sized based on the 

main plant HRTs and secondary settling tanks are based on similar surface overflow 

rates and solids loading rates. 

 

Operational process parameters like chemicals and dosages in primary treatment, 

F/M rations, dissolved O2 in aeration tank, sludge age, MLSS recycle will be as per 

the main plant design. Tertiary treatment in the form of Pressure sand filter and 

Activated carbon filters is also followed in the pilot plant. Thickening and filter press 

are not proposed to be included in the pilot plant set up. All effluents and sludges 

generated from the pilot plant will be returned to the main plant high COD 

equalization tank. 

Daily analysis will be done as per main plant protocol and the following will be 

monitored 

- COD balance 

- TSS balance 

- Nitrogen balance 
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- Phosphorous balance 

At some places the MOC may be compromised due to limited availability in high 

end materials for the minimal size of equipment.   
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3 Proposed Treatment Scheme and Process Description 
 

The Pilot plant is designed in line with the process at the existing CETP.  

 

The low COD effluent will be pumped directly to the anoxic tank from low COD 

collection tank in CETP. 

 

The high COD effluent will be collected from high COD equalization tank and 

pumped to an equalization tank within the Pilot plant 

 

Primary Treatment 

 

Collection and Equalization Tank for high COD 

The Equalization Tank shall be provided with suitable hydraulic retention time to 

avoid shock loads on downstream operations. In this tank air is provided through 

Air Purging Grid for proper mixing &homogenization. 

 

pH correction tank, Flash Mixer Tank (FMT), Flocculation Tank Followed by 

Primary Clarifier (PC) 

 

The effluent will be pumped to pH correction tank, wherein lime will be dosed to 

increase pH, then by gravity to Flash Mixer Tank where Alum/ FeSO4 will be dosed  

followed by Flocculation Tank where polyelectrolyte will be dosed. Thus as per 

requirement,  chemical (coagulant & flocculants) shall be added. Overflow of this 

unit by gravity is passed to Primary Clarifier for separation of solid & liquid. The 

overflow of primary clarifier will go to the Anoxic Tank. Sludge will be disposed 

back to the main plant Equalisation tank/sludge disposal of main plant. 
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Secondary Biological Treatment 

 

Anoxic Tank (AxT) 

In Anoxic Tank Anoxic Mixers are used in de-nitrification basins in ETP. The process 

involves the de-nitrification of Effluent through the use of bacteria which breaks 

down the nitrate in the waste to use as an oxygen source (energy source). 

 

Aeration Tank (AT) 

 

Secondary Biological treatment consists of Aeration Tank followed by Secondary 

Clarifier. The Aeration Tank oxidizes the organic matter in effluent into CO2& H2O 

by the aeration principle. Aeration Tank is provided with air diffusers of suitable 

capacity to provide necessary dissolved oxygen mixed in the effluent. Blowers for 

oxidation provides the aeration. In Aeration Tank MLSS of 4000 to 5000 mg/lit & 

Dissolved Oxygen (DO) of 2mg/lit are maintained. The biological system has to be 

operated continuously for 24 hours and there by the constant feed of effluent is 

required. 

 

Secondary Clarifier 

 

The Overflow from Aeration Tank enters the Secondary Clarifier for separation of 

sludge and liquid. At the end of the aeration period the wastewater biological mass 

mixture (mixed liquor) reaches the effluent end of the chamber and flows by gravity 

to the secondary settling tank. Here the suspended solids (MLSS) and liquid are 

separated by gravity. The separated solids are returned to the aeration compartment 

as return sludge while the liquid overflows over weir into Filter Feed Tank (FFT) for 

further treatment. 

The Clarified water flows from the outlet launder of Secondary Clarifier & are then 

collected in the intermediate (filter feed) tank.  

1238



 

Report on Pilot Plant Set 
up at Roha CETP  

Document no Revision Date  Sheet 8 of 21 

 98958/13/PR/RPT/1001/01 00 06.04.2020 

  

 

 

Tertiary Treatment 

The overflow from Secondary Clarifier is collected into Filter Feed Tank. The 

clarified water is given dose of Hypo Solution which helps in disinfection of the 

treated water. The treated effluent will be pumped through the Pressure Sand & 

Activated Carbon Filter, which polishes the water before the final discharge. It 

basically removes any residual suspended matter & trace organic matter present in 

the water. Outlet of ACF is treated water. 

 

This treated water will be sent back to the main plant equalization tank. 
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4     Design Basis 

 

Raw and treated effluent characteristics for design. 

S. 
No 

Parameter Unit 
High COD 

Inlet 
Low COD 

Inlet 
Outlet to be 
achieved 

1 
Flow 

(combined) 
m3/day 25 ~25 

2 
Flow 

distribution* 
 17.78 7.22 ~25 

3 Operating hrs. hr 24 24 24 

4 pH  6 to 9 6 to 9 6 to 9 

5 COD mg/L 3000 300 ≤ 250 

6 BOD mg/L 1000 100 ≤ 30 

7 TSS mg/L 800 75 ≤ 100 

8 TDS mg/L 
As per MPCB 

consent 

As per MPCB 

consent 

As per MPCB 

consent 

9 Oil and grease mg/L 50 10 ≤ 10 

10 TKN mg/L 100 100 ≤ 50 

11 Ammoniacal N mg/L 
As per MPCB 

consent 

As per MPCB 

consent 
≤ 50 

12 Total P mg/L 20 20 ≤ 5 

 

All values are based on tender document. 

*Flow distribution is based on the proposed main CETP flow distribution of 16000 
m3/day high COD and 6500 m3/day Low COD effluent. 

The ratio of the effluents is maintained in the same proportion as main plant, thus 

Low COD effluent main plant= 6500/22500= 0.288 

Low COD effluent pilot plant=0.288 x 25= 7.22 m3/day 

High COD effluent main plant = 16000/22500 = 0.711 

High COD effluent Pilot Plant= 0.711 x 25 = 17.78 m3/day 
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5  Process Design Criteria and calculations 
 

PILOT PLANT DESIGN CRITERIA 
A Inlet Quality (as per tender) 

  
  
  
  
  
  
  
  
  
  
  
  
  
  

Inlet Quality Unit 
High COD 
Stream 

Low COD 
Stream 

Combined 
stream 

Flow m3/d 17.78 7.22 
25.00 

 

Flow m3/hr 0.74 0.30 
1.04 

 

pH 
 

6.0 to 9.0 6.0 to 9.0 
 
 

COD mg/L 3000.00 300 
<250 

 

BOD mg/L 1000.00 100 
<30 

 

SS mg/L 800.00 75 
<100 

 

TKN mg/L 100.00 100 
<50 

 

P mg/L 20.00 20 <5 

 

Inlet to Anoxic-Aerobic treatment(as per tender) 

 
Unit 

High COD 
stream 

Low COD 
stream.   

  
After 

primary 
No primary 
envisaged 

Combined feed to 
Anoxic(calculated) 

Combined feed to 
Anoxic as per 

tender 

pH 
 

7- 7.2 6.0 to 9.0 6.5 - 8.5 ~7 

COD mg/L 2100.00 300 1538.4 1390 

BOD mg/L 700.00 100 512.8 461 

SS mg/L 80.00 75 78.44 78 

TKN mg/L 90.00 100 94 94 

P mg/L 
 

20 10 10 
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A Pumping from main Plant (CETP) 

1 Low COD feed transfer pumps   

  Details Value Unit Remarks 

  No of pumps 2.00 nos   

  Capacity 0.3 m3/hr   

     

 Type of pumps 
Hz 

Centrifugal  
Self-Priming 
type 

     

2 High COD feed transfer pumps    

 No of pumps 2   

 Capacity 0.75 m3/hr  

     Type 
Hz 

Centrifugal  
Self priming 
type 

 

C High COD Stream Design 

COLLECTION AND PRELIMINARY TREATMENT 

2 Equalisation tank   

Details Value Unit Remarks 

Inlet flow 17.78 m3/d   

No of tanks 2.00 no   

HRT desired  6 hours Since equalised 
effluent is pumped 
from CETP, HRT is 
reduced to 6 hours 

Volume of tank 4.45 m3 

Liquid Depth of tank 1.5 m 

Square side 1.72 m 

Provide additional tank size 2.24m x 1.56m x 1.75m LD +0.5m free board 

 

 

B Low COD collection tank 

1 Equalisation tank   

  Details Value Unit Remarks 

  Inlet flow 7.22 m3/d   

  No of tanks 1.00 nos   

  Low COD effluent will be pumped to anoxic tank 
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  PRIMARY TREATMENT 

3 pH correction tank   

  Details Value Unit Remarks 

  Design flow 17.78 m3/d   

  Nos 1.00 nos   

  Hydraulic retention time 20.00 mins   

  Volume required 0.25 m3   

  Liquid Depth 0.70 m   

  Square side 0.59 m   

  Provide tank size 0.6m x 0.6m x 0.7m LD +0.3m free board 

  Equipment 

  Agitator of 100 rpm with SS 316 MOC will be provided 

 

4 Flash mixer tank Existing   

  Details Value Unit Remarks 

  Design flow 17.78 m3/d   

  Hydraulic retention time 1.50 mins As per main plant 

  Volume required 0.02 m3   

  Liquid Depth 0.50 m   

  Square side 0.19 m   

  Provide size 0.2m x 0.2m x 0.5m liquid depth +04m free board. 

  Equipment 

  Agitator of 100 rpm with SS 316 MOC will be provided 

 

5 Flocculator tank New/Existing   

  Details Value Unit Remarks 

  Design flow 17.78 m3/d   

  HRT required 35.00 mins As per main plant 

  Volume required 0.43 m3   

  Liquid Depth 0.80 m   

  Square side 0.73 m   

  Provide flocculator of 0.75m x 0.75m x 0.8m +0.6m free board 

  Equipment 

  Agitator of 35 rpm with SS 316 MOC will be provided 
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6 Primary settling tank     

  Details Value Unit Remarks 

  Design flow 17.78 m3/d   

  HRT of Clarifier zone 3.00 hrs As per main plant 

  Volume of clarifier zone 2.22 m3   

  Liquid depth 2.50 m Straight height 

  Diameter 1.25 m   

  Hopper bottom angle min 60 deg to horizontal 

  Provide Primary settling tank 1.25m dia x 2.5 liquid depth +hopper bottom 

 

7 Chemical dosing system   

  Details Value Unit Remarks 

  Design Flow 17.78 m3/d   

     

  

Following soln 
preparation systems are 

proposed 

Unit 

 
Max dose Day tank Unit 

  Lime dosing  mg/l 250 1000.00 L 

  Alum/FeSO4 dosing  mg/l 200 1000.00 L 

  Poly dosing  mg/l 2 1000.00 L 

  NaOH dosing  mg/l 2 1000.00 L 

  H3PO4  mg/l 2 1000.00 L 

 NaOCL Mg/L 5 100 L 

  Equipment 

  Lime, alum and poly dosing systems will be provided with agitators 

  All tanks will be provided with 1 working dosing pump and store standby common pump 

  Dosing Pumps 

  Details Value Unit Remarks 

  Type Metering type     

  Capacity 0-20 lph   

Nos 5+1 Nos 1 Store standby 

 

8 Anoxic tank     

  Details Value Unit Remarks 

  Design flow 25.00 m3/d   

  HRT 3.00 h 
As per main plant 
design 

  Volume 3.13 m3   
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  Liquid Depth 3.00 m   

  Square side 1.02     

  Provide Anoxic tank 1.0m x 1.0m x 3.0 Liquid depth +0.5m free board 

 

9 Aeration tank     

  
  
  
  

Details Value Unit Remarks 

Design flow 25.00 m3/d   

HRT 20.00 hours 
As per main plant 
design 

Volume of tank 20.83 m3   

  Liquid depth 4.50 m   

  L:B 1:2     

  B 1.52 m   

  L 3.04 m   

  Provide aeration tank of 3m x 1.5m x 4.5m Liquid depth 

  Air calculations for Pilot Plant   

  Details Value Unit   

  Flow 25.00 m3/d   

  BOD inlet to aeration tank 526.72 mg/L   

BOD load 13.17 kg/day   

Oxygen required for BOD removal 1.20 
kg O2/kg 

BOD   

Total oxygen required for BOD 
removal 15.80 kg/day   

  

Nitrogen inlet to aeration tank 94.00 mg/L   

Nitrogen load 2.35 kg/day   

Total Oxygen requirement for 
nitrogen  4.60 

kgO2/kg 
NO3-N   

Oxygen credit due to denitrification 
(50%) 2.30 

kgO2/kg 
NO3-N   

Net oxygen required for Nitrogen 2.30 kg   

  

 
 

Total std oxygen required for BOD and  
Nitrogen 18.10 kg/day   

DO in aeration tank 2.00 mg/L   

Oxygen transfer correction factor  0.95     

Salinity surface tension correction 
factor 0.65     
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Immersion depth 4.30 m   

Actual oxygen requirement 37.51 kg/day   

  

Safety factor for Oxygen requirement 1.20 as per tender   

Corrected actual oxygen requirement 45.02     

Oxygen percentage in air 23.20 %   

Density of air 1.20 kg/m3   

Actual oxygen transfer efficiency 0.24     

Fouling factor for diffuser 0.80     

Air quantity required 842.18 m3/day   

Each Air Blower capacity 35.09 m3/hr   

Nos 2.00 nos   

Provide 2 nos blowers 35 cum/hr and 0.5 kg/ cm2 pressure 

 

 

10 Sludge recirculation Pumps   

  Details Value Unit Remarks 

  Flow 1.00 m3/hr As per main plant 

  Head 10.00 m   

  Recycle pumps to anoxic tank       

  Flow 2.00 m3/hr As per main plant 

  Head 10.00 m   

 

 

11 Secondary clarifier     

  Details Value Unit Remarks 

  Design flow 25.00 m3/d   

  Surface overflow rate 16.00 m3/m2/d 
As per main plant 

design 

  

Area 1.56 m2   

Diameter 1.41 m   

Side water depth 2.50 m   

Hopper bottom angle min 60 deg to horizontal. 

Provide Sec Settling tank 1.41m dia x 2.5m liquid depth +hopper bottom 
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12 Filter feed tank (intermediate tank)   

  Details Value Unit Remarks 

  Design flow 25.00 m3/d   

  
  
  

HRT  1.00 hour 
Main plant HRT is 

30 mins 

Volume 1.04 m3   

Liquid depth 1.00 m   

  Square side 1.00 m   

 

13 Pressure sand filter feed pumps   

  Details Value Unit Remarks 

  Design flow 25.00 m3/d   

  Capacity of pumps 1.04 m3/hr   

  Provide filter feed pumps 
1m3/hr 

20m head     

  Nos  2.00 nos   

 

14 Pressure sand filter   

  Details Value Unit Remarks 

  Design flow 25.00 m3/d   

  Filtration rate 11.00 m/hr As per main plant 

  Nos 1.00 nos   

  Area of filter 0.09 m2   

  Diameter 0.35 m   

  Provide Pressure sand filter 0.35m dia x 2m height 

  Media specs as per tender 

 

15 Activated Carbon filter   

  Details Value Unit Remarks 

  Design flow 25.00 m3/d   

  Design rate 11.00 m/hr As per main plant 

  Nos 1.00 nos   

  Area of filter 0.09 m2   

  Diameter 0.35 m   

  Provide Activated carbon filter 0.35m dia x 2m height 

  Media specs as per tender 
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16 Filter backwash pumps   

  Details Value Unit Remarks 

  Filter area 0.09 m2   

  Backwash velocity 30.00 m3/m2/hr As per main plant 

  Backwash pump capacity 2.84 m3/hr   

  Head 20.00 m   

  Nos 1.00 no   

 

The following discharges from the pilot plant will be taken back to the main plant 

Equalisation tank 

a) Treated effluent outlet 

b) Primary sludge from primary settling tank 

c) Excess sludge from secondary settling tank 

d) Backwash effluent from filters 
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6 List of Units and Equipment of Pilot Plant 

A) List of Units 

S.N Name of Unit Nos 
Dimension 

in Meter 

Free 

Board 

Liquid 

Volume 
MOC Remarks 

1 
High COD 

equalisation tank 
1 

2.24 x 1.56 x 

1.75 
0.5 6 MSEP  

2 pH correction tank 1 0.6 x 0.6 x 0.7 0.3 0.252 MSEP  

3 Flash Mixer tank 1 0.2 x 0.2 x 0.5 0.3 0.02 MSEP  

4 Flocculator tank 1 
0.75 x 0.75 x 

0.8 
0.6 0.42 MSEP  

5 
Primary Settling 

tank 
1 1.25 dia x 2.5 0.3 3 MSEP 

With hopper 

bottom min 60 

Deg slope 

6 Anoxic tank 1 1 x 1 x 3 0.3 3 MSEP  

7 Aeration tank 1 3 x 1.5 x 4.5 0.5 20.83 MSEP  

8 
Secondary Settling 

tank 
1 1.41 dia x 2.5 0.3 3.85 MSEP 

With hopper 

bottom min 60 

Deg slope 

9 Filter feed tank 1 1 x 1 x 1 0.3 2+1 MSEP 

Partitioned to 

collect filtered 

treated effluent 

for backwash 

 
B) List of Equipment 

S.N 
Name of 

Equipment 
Nos Brief Specs MOC Remarks 

1 
High COD effluent 
transfer pump to 
Pilot plant 

2 
1 m3/hr; 10m head. Hz 

Centrifugal/ Peristaltic pump 
CI  

2 
Low COD effluent 
transfer pump to 
anoxic tank 

2 
0.5 m3/hr; 10m head. Hz 

Centrifugal/ Peristaltic pump 
CI  

 
High COD 
Equalised effluent 
transfer pumps 

2 
1 m3/hr; 8m head. Hz 

Centrifugal/ Peristaltic pump 
CI  

3 
Flash Mixer tank 
mixer 

1 
100 rpm turbine type mixer 

vertical shaft agitator 
MSEP  

4 
Flocculator tank 
mixer 

1 
30-40 rpm paddle type vertical 

shaft agitator 
MSEP  

5 Primary Settling 1 1.25 dia x 2.5 MSEP With hopper 
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tank bottom min 
60 Deg slope 

6 Anoxic tank mixer 1 200 rpm mixer MSEP  

7 
Aeration tank air 
blowers 

2 
35 m3/hr; 0.5 kg/cm2. Twin 

Lobe compressor 
CI  

 
Membrane air 
diffusers 

4 
1m long tubular type fine 

bubble air diffusers 

Silicon 
membrane 

with  SS 
clamps. SS 
drop pipes 

 

8 
Recirculation 
/Waste sec sludge 
pumps 

2 
1 m3/hr; 8m head;Hz 

Centrifugal/ Peristaltic pump 
CI  

 
Aeration to anoxic 
sludge recycle 
pumps 

2 
2.5 m3/hr; 8m head;Hz 

Centrifugal/ Peristaltic pump 
CI  

9 Filter feed pumps 2 
1 m3/hr; 20m head;Hz 

Centrifugal/ Peristaltic pump 
CI 

Partitioned to 
collect 
filtered 
treated 

effluent for 
backwash 

10 
 
 
 
a 
b 
c 
d 
e 
f 

Chemical soln 
preparation tanks 
for 
 
Lime 
Alum/FeSO4 
Poly 
H3PO4 
NaOH 
NaOCl 

 
 
 
 
1 
1 
1 
1 
1 
1 

Capacity of all tanks: 1000L 
 
 
 

MSEP agitator, 100 rpm 
MSEP agitator, 100 rpm 
MSEP agitator, 100 rpm 

- 
- 
- 

HDPE for 
all tanks 

 

11 
Chemical dosing 
pumps 

6+1 
0-20 lph, electronic metering 

pumps 
PP 

One common 
store standby 

12 Piping and valves Lot  

PVC/PP 
with PP ball 

valves 
Blower 

piping in 
SS304 

 

13 Pressure sand filter 1 0.35m dia x 2m height MS/FRP  

14 
Activated Carbon 
filter 

1 0.35m dia x 2m MS/FRP  
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C) List of Instruments 

S.
No 

Name of 
Instrument 

Nos Brief Specs Location Remarks 

1 pH meter 1 Probe type local display Outlet of 
pH 
correction 
tank 

 

2 DO meter in 
aeration tank 

1 Suitable for installation in 
aeration tank 

Inside 
aeration 
tank 
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7  Drawings 
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Office Add: B-1 Neela Apartment, Opp. Mandpeshwar ind.Estate, S.V.P Road, Borivili (W) Mumbai-400092 

 

 

RBIPLHYD/ROHA/49/2019-20              Date: 11.03.2020 

 

To,  

Deputy Engineer, 

MIDC  Sub Division 

Roha 

 

Sub: Points to be discussed in the review meeting with MIDC & CH2M 

Sir, 

1) Please note that 2500 KVA is required Power supply at present, and  

1250 KVA is the existing load. To increase this load we have to make 

arrangement. Kindly give us permission and authority letter from MIDC 

to us. 

 

2) Kindly give break up for civil items for payment purpose required in 

tender. 

 

3) Kindly allow us to use the existing laboratory and the other 

equipments as the plant is handed over to us with staff. RIA has 

objection for the use of this Lab and they are telling us to make new 

Lab which is not as per the scope of tender, please sort out the issue. 

 

4) Plant was handed over to us on 1st Feb 2020 but physical possession 

with staff is being given to us on 25th February as per enclosed letter 

excluding the staff for Lab testing and sampling. Please note till 12th 

February we were given the stock statement of material at Plant and 

list of labour, contractor labour, gardening labour, house keeping 

labour, contract operator, contract maintenance, security etc. but the 

Lab chemist and operator is not following the instruction as there is 

confusion. Please sort out the issue. Consider the date of start of our 

work is 1st March 2020. 

 

5) Anoxic tank requirement as mentioned in the tender is not justified as 

inlet Nitrogen and Ammoniacal Nitrogen and Nitrate Nitrogen is too 

low.   

ANNEXURE-9-colly
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6) The office construction of MIDC and Consultant can be accommodated 

in the existing office of RIA by providing proper partition. Kindly allow 

us to use the present office and do not insist on new office. 

 

 

Thanking you, 

Yours faithfully, 

For RBIPPL AND HYDROAIR (JV) 

 

 

Authorized Signatory 

Cc to :- 

1) Superintending  Engineer MIDC ,Konkan Circle ,Panvel 

2) Executive Engineer ,MIDC Alibag 

3) CH2M, Consultants 
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Carum.Add: 301_ Con.cx:Jrdc !Prcmiscs_ Plot No_66A_Scc~1.X lL CIS n Bcl:muT_ Navi Mumbai-4.006.i4 

Ph.onc.No: 001 -49245 642 /43/ 44 
Ref: RBIPLHYD/ROHA/51/2019-20 19th March 2020 

:.. 

To 
The Executive Engineer
 
MIDC,Division Office, Nagdongri
 
Revas Road ,Alibag
 

Subject: Agreement No- C-1 of 2019-262; 22.5 MLD CETP at Roha; Request for 
Extension due to Lock down period 

Ref: Work Order No. MIDC/ABG/TC/IFMS-C98958/of 2019 

Dear Sir, 
Please refer to the above subject we have been operating and maintaining the plant 
even during the lock down period. Kindly appreciate that we are unable to get 
permission from relevant authorities and transport the raw material, chernlsals. spare 
parts etc. to maintain the plant. We were required to do many alteration in the plant to 
improve the performance, which could not be done. 

Our operation and maintenance suffered during lock down due to fo llowing reasons 

a) Non availability of spare for gear box for aerators and agitators.
 
b) Non availability of compressor oil for filter press compressor.
 
c) Unable to transport expert of activated carbon filter and multi-grade sand filter
 

for cleaning 
d) Dosing pumps spare parts and new dosing pumps were not able to procure. 
e) Expert from Murnbai could not travel to site for improving performance of plant. 

As far Capex part of the project is concerned we could not start the .fabricat ion of Pilot 
Plant and other related work due to following reason. 

a) Material is not available due to lock down. 
b) Structural Engineering detailing of the individual unit could not be carried out as 

the employees were not able to reach office for carry out the work . 

Due to lock down no transport of man, material at site could be done which hampered 
the implementation process of the project and performance of pla nt could not be 
improved to that extent. 

In view of the above you are requested to give us the time extension for at least three 
months so that we can complete the project smoothly. 

Office Add: B-1 Neela Apartment, Opp. Mandpeshwar ind.Estate, S.V.P Road, Borivili (W) M umbai-400092 
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CommA dd: 3 02. Coccorde Premises. Plot No.66A.. Sct::ln£ I L C B D B claour, Navi Mutubai-4006 14 

Ph-onc.No: 022-492 4:5642 /43/ 44­
We have already completed during the lock down period, the documentation of design 
and drawing etc. of main plant, pilot plant, Topographical survey, soil Investigation etc. 
and got approved from the PMC 

We were unable to start the work of material procurement for the fabrication of Pilot 
Plant due to lock down. We are in process of completion the other part of project like 
Civil drawing P &ID, Structural, piping and hydrau lic drawing etc. 

Kindly appreciate and provide us extension of three months for all the limit dates and 
oblige 

Thanking you,
 
Yours fa ithfully,
 

For RBIPPL AND HYDROAIR (JV) 

Harbhajan Singh -
Cc: - 1) SE, MIDC Konkan 2) DE, MIDC, Roha 

..
 

•
 

Office Add: B-1 Neela Apartment, Opp . Mandpeshwar ind.Estate, S.V.P Road, Borivili (W) Mumbai-400092 
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Office Add: B-1 Neela Apartment, Opp. Mandpeshwarind.Estate, S.V.P Road, Borivili (W) Mumbai-400092 
 

 

Ref: RBIPLHYD/ROHA/51/2020-21     12thJune 2020 

To                                                                            
The Executive Engineer 
MIDC,Division Office, Nagdongri 
Revas Road ,Alibag 
 
Subject : Request for Extension till Covid-19 pandemic situation is normalized under  
     Force Majeure for the  work of  Design, Build and Commissioning including 
Rehabilitation andUpgrade on DB basis with O & M of 22.5 MLD CETP at Roha 
 
Ref :1) Work Order No. MIDC/ABG/TC/IFMS-C98958/of 2019 
    2)Tender Agreement No- C-1 of 2019-202 

 
 
Dear Sir, 
 
Please refer to above mentioned subject, in the wake of Covid-19 pandemic and  
lockdown situation prevailing all over India specially in State of Maharashtra, we are to 
inform you that our office and team has also been affected and disrupted critically. 
Considering the present force majeure condition , you are kindly requested to extend the 
time of completion of the project in proportion to the Lock down period or as announced 
by the government . 
 
Kindly appreciate that in such adverse situation we have been operating and maintaining 
the plant during the lock down period. But the same time we also faced obstacles to 
carry out works of improvisation of plant and  construction of pilot plant.  
 
We are unable to get permission from relevant authorities and transport the raw 
material, chemicals, spare parts etc. to maintain the plant. We were required to do 
many alteration in the plant to improve the performance, which could not be done. 
 
Performance could not be improved during lock down due to following reasons 
 

a) Non availability of spare for gear box for aerators and agitators. 
b) Non availability of compressor oil for filter press compressor. 
c) Unable to transport expert of activated carbon filter and multi-grade sand filter 

for cleaning  
d) Dosing pumps spare parts and new dosing pumps were not able to procure. 
e) Expert from Mumbai could not travel to site for improving performance of plant. 

. 
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As far Capex part of the project is concerned, we started the work but there was months 
of  delay to start the fabrication of Pilot Plant and other related work due to following 
reason. 
 

a) Material is not available due to lock down. 
b) Structural Engineering detailing of the individual unit could not be carried out as 

the employees were not able to reach office for carry out the work. 
 

Due to lock down no transport of man, material at site could be done which hampered 
the implementation process of the project and performance of plant could not be 
improved to that extent. VFD, we procured from Aurangabad was ready to dispatch 
since last two months, during lock down we tried to transport the item but the vehicle 
was returned from District Border. 
 
In view of the above you are requested to give us the time extension for at least six 
months so that we can complete the project smoothly. 
 
We have already completed during the lock down period, the documentation of design 
and drawing etc. of main plant, pilot plant, Topographical survey, soil Investigation etc. 
and  got approved from the PMC 
 
We are in process of completion the other part of project like Civil drawing P &ID, 
Structural, piping and hydraulic drawing etc. 
 
Kindly appreciate and provide us extension of six months for all the limit dates, under 
the prevailing force majeure condition  or as per government directive . 
 
 
Thanking you, 
Yours faithfully, 
 
For RBIPPL AND HYDROAIR (JV)       

       
Harbhajan Singh 
 
 
Cc:- 1) Superintending Engineer, MIDC Konkan  
       2) Deputy Engineer, MIDC, Roha  
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Ref: RBIPLHYD/ROHA/52/2020-21     13th June 2020 
To                                                                            
The Executive Engineer 
MIDC,Division Office, Nagdongri 
Revas Road ,Alibag 
 
Subject :  22.5 MLD CETP at Roha; Plant performance of Roha CETP after 
 taking over the plant 

 
Ref :1) Work Order No. MIDC/ABG/TC/IFMS-C98958/of 2019 

2)Tender Agreement No- C-1 of 2019-202; 
Sir, 
Please refer to the above subject, we would like to bring to your kind notice 
the following; 
 
The plant when we took over has many problems which were to be rectified. 
Due to lock down condition our suppliers of spare parts and service person as 
well as experts from our Head office etc.were not able to reach the site and 
spare were not able to procure. This has seriously hampered the progress in 
improving the treated water results to achieve the target performance. 
 

A. Few points are enumerated below for your kind consideration. 
 

1) It was observed that the acid proof tiles were falling in the storage 
causing serious dosing problems in the plant. This require expert 
agency to repair, which was not available during lock down. 
 

2) Filter cloth washing was required by expert agency which could not 
reach the site during lock down period causing serious solid 
accumulation in the clarifier hampering the improvement in clarifier 
performance. 
 

3) Primary clarifier No (1) weir is broken and required repair and 
replacement which could not be done in lock down period as spare part 
provider was closed during the lock down period hampering the 
improvement in the Clarifier performance. 

4) Primary Clarifier No (2) is having construction error, the short circuiting 
is taking place that was required to be repaired by external agency, the 
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experts could not reach the site during lock down hence the primary 
clarifier No(2) performance could  not be improved. 
 

5) It was observed the previous operators were recirculating the sludge 
form primary clarifier to flash mixer which was causing serious 
accumulation of solid and hindering the performance. This was to be 
rectified but could not undertake this as it require additional pump for 
sludge transfer to filter pres. The suppliers could not supply these 
pumps due to lock down and could not visit the site. 
 

6) Ferrous Sulfate dosing pumps developed flow problem which were to be 
repaired by pumps supplier who could not visit and repair due to lock 
down hence the dosing system was not adequate hence plant 
performance was hampered. 
 

7) The filter press pumps developed problems of inadequate follow due to 
ceramic seal failure causing further damage to impeller and poly 
propylene flanges. These pumps could not be repaired due to lock down 
as the supplier of seal and service engineer could not reach he site due 
to lock down. This created accumulation of solid hampering the 
improvement in performance of the plant. 
 

8) The poly dosing system for both clarifiers were inadequate causing 
serious problems of settling the required to add additional dosing of 
poly lime with pumps which could not be arranged during lock down as 
supplier of the dosing system were closed. 
 

9) Bioreactor feed pump are having faulty NRV which required to be 
repaired or replaced, which could not be done due to lock down period 
as the agency supplying NRV were closed due to lock down. 
 

10) Secondary Clarifier Phase (1) is having NRV malfunctioning 
causing sludge accumulation of Secondary Clarifier hampering the 
performance of aeration tank. This could not be repaired as the agency 
and supplier were not ale to reach the site due to lock down period. 

11) Filter media of ACF and PSF is chocked and required to be 
cleaned, serious problem of short circuiting and excursing suspended 
solid in the filtered water causing the reduction in performance of the 
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plant. The supplier of ACF and PSF could not reach the site to clean the 
filters due to lock down period which has caused the hampering 
improvement in filter performance. 
 

12) pH meter in flash mixer and pH correction tank are 
malfunctioning which require servicing by the specialized agency which 
has to come from Pune and could not reach the site due to lockdwon. 
This has resulted in performance of the plant. 
 

13) The staff and expert from Mumbai could not reach the site to do 
improvement in plant performance due to lock down period. 
 

14) There are 12 nos of aerators but out of 12 only 9 are in working 
condition and remaining 3 aerators having problem in gear box. We 
approached to the experts and got information that after lock down is 
over we can get it repaired from Mumbai /Pune. This has created 
serious problem in plant performance as insufficient aeration is causing 
depletion of DO and hardening the aeration and COD/BOD removal. 

 
In spite of all above hindrance we still operated the plant during the lock 
down period and tried to improve the performance of the plant with 
limited resources. Please appreciate and do not penalize usby deducting 
payments from our bills, which will cause great harm to us and the plant 
as we are gearing up to improve the plant performance in next three 
months. 
 
Kindly appreciate, even during the lockdown our team worked and could 
complete the requirement of design and drawing of pilot plant and Mass 
Balance & Process diagram of main plant and Pilot Plant as listed below; 
 
1) Topographical Survey Report & drawing 
2) Soil Investigation Report 
3) Mass Balance of Roha CETP 
4) Design verification & Process Flow Diagram of Roha CETP 
5) Report on Pilot Plant of Roha CETP 
6) Mass Balance of Pilot Plant 
7) P & I Diagram of Pilot Plant 
8) G.A drawing and Layout of Pilot Plant 
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9) Process Flow Diagram of Pilot Plant 
10) Layout of Site office 
11) Roha Site layout (Submitted) 
12) P & I Diagram for Roha CETP (Submitted) 

 
B. Due to Nisarg cyclone following interruption in plant incurred  

We started construction of civil work for pilot plant and supplied the 
required steel material for pilot plant but due to Nisarg Cyclone the 
progress is hampered as heavy damage hasoccurred at premises of 
civil agency and fabrication agency. 
 

1) Further due to recent Nisarg Cyclone, the plant has suffered heavy 
damage.Due to cyclone filter press shed got damage very badly 
because of damage in shed water went in the electric panel and there is 
short circuit in panel and contactor and converter in the panel got 
damaged. And contactor and converter are not available in Roha so we 
have to arrange it from Mumbai which can be done after lock down is 
over. 
 

2) Sludge dewatering pipe line is also got damaged hampering the 
dewatering process and causing accumulation of sludge in plant. 
 

3) Too many leaves and leaf stalks clogged in the filter feed pump, 
aeration feed pump, sludge transfer pump's impeller and also in the 
sludge transfer pipe, we can't take the sludge out and we need to 
empty the primary clariflacculator tank to clean system which will take 
time in mean time plant performance will get effected. 
 

4) PSF & ACF's pipe also having leakage problem due to misalignment, 
during cyclone heavy winds causing  serious problem in filtering and 
hampering the plant performance 
 

5) Primary clariflacculator phase -1 valve broken due to heavy winds and 
cyclone condition  

6) All the tap water pipe line broken due to cylone.  
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7) DG set, MCC room, chemical house, filter press and R & D center's shed 
damaged very badly effecting the plant operation ultimately resulting 
plant performance. 
 

8) The existing plant treatment is disturbed due to choking of pumps and 
pipe lines. We experience power shutdown during Nisargcyclone of 3rd 
and 4th June and lot of silt, leave, branches of tree were mixed with the 
incoming effluent causing chocking of pumps & pipes and disturbing the 
Plant operation. We are trying to de-chock and rectify to put the plant 
in regular operation. 
 

9) Many trees have fallen and roofs of many structures are damaged, 
cables disrupted causing stoppage of many activities of plant operation. 
 

We will able to provide the improvement in the progress of plant after 
subsiding the natural calamity which created havoc in  the CETP.  
 
We have already requested the MIDC to extend the period of implementation 
for six months for all limit dates so that we can implement the project. 
 
We assure you that we are putting in all efforts from our end to deliver a 
satisfactory project as stipulated in the tender and request your ongoing 
support to achieve the same. 
 
Thanking you, 
Yours faithfully, 
 
For RBIPPL AND HYDROAIR (JV)       

         
Authorized Signatory 
 
Cc:- 1) Superintending Engineer, MIDC Konkan  
       2) Deputy Engineer, MIDC, Roha  
3) CH2M / Jocobs, The Consultant 
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Ref: RBIPLHYD/ROHA/56/2019-20        12th  August 2020 

To                                                                            

The Executive Engineer 
MIDC,Division Office, Nagdongri 

Revas Road ,Alibag  
Dist Raigad -402201 

Tel: 02141-222257/225116(P) 
eealibaug@midcindia.org 

Sub: Regarding non performance of RIA CETP 

Ref: 1) MPCB Letter No- MPCB/SRO-II,TB-200723-FTS-0048 dated 23/07/2020 
       2) RIA CETP outlet JVS Results 

       3) NGT Applications and orders 
 

Sir, 
 

Please refer to the above subject and the references indicated as above. We 

have noticed the observation indicated by MPCB and would like to state that 

TDS observed on MPCB web portal is as high as 19143 mg/l on 15.06.2020 

and 21365 mg/l on 04.02.2020. 

 

Kindly note that if the TDS is so high then the Biological activity is hindered 

and the plant performance is highly effected. 

 

In view of this high TDS, we would request you to ask member Industries to 

reduce the level so that the plant performance can improve. 

 

We also refer to the correspondence of Ch2M about TDS, according to them 

the MPCB norm is 2100 mg/l and it will be pertinent to ask contributing 

Industries to bring down the level to less than 2100 mg/l individually. 

 

The highest level of TDS acceptable can be ascertained using the pilot plant 

trial runs as mention by CH2M 

ANNEXURE-10
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Consultant has further mentioned that the TDS concentration at the inlet 

should be restricted so as to mitigate TDS limit of 2100 mg/l at the outlet as 

per MPCB norms. 

 
Similarly we observe that the inlet COD is much higher  (3500 to 6000 mg/l) 

than MPCB consent norms which is 2500 mg/l. In view of these important 

parameters we request MIDC to involve (JV) operators to conduct the sampling 

and testing of the inlet effluent of contributing Industry as per tripartite 

agreement mentioned in the tender. M/s RIA has also left to MIDC to involve 

operator for vigilance sampling of the Industries. 

 

MIDC is requested to send a letter in this respect to MPCB after obtaining the 

list of defaulter industry as desired by MPCB. 

 

We hope MIDC will act accordingly in the spirit of tender and take appropriate 

action for permitting us to undertake the vigilance sampling as mentioned in 

the tender & Tripartite agreement  

 
Thanking you 

 
Yours faithfully 

 
For RBIPPL & HYDROAIR (JV)                                    

 
H B Singh 
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RBIPLHYD/ROHA/58/2020-21             Date: 21.08.2020 

To,  

Deputy Engineer, 

MIDC  Sub Division 

Roha 

 

Sub: Analysis of Inlet and Outlet effluent of Roha CETP 

Ref: Meeting held at Panvel MIDC office on 13.08.2020 

 

Sir, 

Please refer to the above subject, we would like to  bring to your kind notice 

that as directed by MIDC, we have collected the samples of the inlet and 

outlet is as follow; 

 

Inlet Analysis 

On 24th Jul.2020 Inlet COD = 4000 mg/l ,  BOD= 1600 mg/l, TSS=760 mg/l, 

TDS=19100 mg/l 

 

On 25th July 2020 Inlet COD= 3000 mg/l, BOD is 1200 mg/l, TSS= 680 mg/l 

TDS= 17200 mg/l 

 

You will observe that the inlet COD is 4000 & 3000 mg/l and TDS is 17200 to 

19100 mg/l, which is very high for plant as per tender, it should be below 

2500 mg/l.  

 

Kindly inform the RIA to find out defaulter to improve the plant performance. 

 

Thanking you, 

For RBIPPL & HYDROAIR (JV)                                    

 
H B Singh 

 

Enclosure : Aditya Lab Analysis Report 

 

Cc: to 1)  Executive Engineer MIDC Alibag 

          2)Superintending Engineer Konkan 
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Sr. 

No
Inward No.

Collection 

Date

Receipt 

Date
Nature

Sample 

details
pH

COD     

mg/l       

BOD    

mg/l  

TSS    

mg/l

TDS 

mg/l

1 W-20/08/29 15-Jul-20 17-Aug-20 Effluent Outlet 7.48 700 200 30 NA

2 W-20/08/30 16-Jul-20 17-Aug-20 Effluent Outlet 7.62 600 180 60 NA

3 W-20/08/31 17-Jul-20 17-Aug-20 Effluent Outlet 7.62 600 120 48 NA

4 W-20/08/32 18-Jul-20 17-Aug-20 Effluent Outlet 7.56 600 150 36 NA

5 W-20/08/33 19-Jul-20 17-Aug-20 Effluent Outlet 7.57 500 100 40 NA

6 W-20/08/34 20-Jul-20 17-Aug-20 Effluent Outlet 8.05 500 180 38 NA

7 W-20/08/35 21-Jul-20 17-Aug-20 Effluent Outlet 7.85 500 134 52 NA

8 W-20/08/36 22-Jul-20 17-Aug-20 Effluent Outlet 7.72 500 280 64 NA

9 W-20/08/37 23-Jul-20 17-Aug-20 Effluent Outlet 7.84 600 142 80 NA

10 W-20/08/38 24-Jul-20 17-Aug-20 Effluent Inlet 7.01 4000 1600 760 19100

11 W-20/08/39 25-Jul-20 17-Aug-20 Effluent Inlet 7.06 3000 1200 680 17200

12 W-20/08/40 24-Jul-20 17-Aug-20 Effluent Outlet 7.62 750 40 36 NA

13 W-20/08/41 25-Jul-20 17-Aug-20 Effluent Outlet 7.58 750 350 70 NA

14 W-20/08/42 26-Jul-20 17-Aug-20 Effluent Outlet 7.7 600 250 60 NA

15 W-20/08/43 28-Jul-20 17-Aug-20 Effluent Outlet 7.85 500 100 56 NA

16 W-20/08/44 29-Jul-20 17-Aug-20 Effluent Outlet 7.54 400 120 60 NA

17 W-20/08/45 27-Jul-20 17-Aug-20 Effluent Outlet 7.34 500 120 60 NA

NA: Not analysed.

RBIPPL HYDROAIR (JV)

Roha Industries Association CETP, 

Roha-Datav Road

Water Reports- August 2020
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RBIPLHYD/ROHA/59/2020-21 

To,          Date: 28.08.2020 

The Deputy Engineer, 

MIDC,Sub-Division, Roha. 

+919552507747. 

deroha@midcindia.org 

 

Sub: Operation Maintenance of Roha CETP; Warning Notice dtd 21.08.2020  

Ref:  1)Board Consent. 

 2)Visit of MPVB official to Industry dated 12.08.2020 & 18.08.2020 

 

Sir, 

Please refer to the above subject, we are surprised to receive the warning 

notice from MPCB. We would like to reiterate that after award of the work of 

up-gradation of CETP in September 2019, the site was handed over to us in 

month of February 2020 and the lock down started from 23rd March and 

subsequent to that there was Cyclone and heavy rains, which caused heavy 

damage to Clarifier, Aerators, Agitators etc. as roof of the R&D Centre was 

uprooted and fell into clarifier. 

 

The repair and Maintenance work is further hampered due to non availability 

of spares, technician, transportation etc. The problem is still continuing and 

somehow we are managing the plant, so that effluent remains within limits as 

per MPCB consent. 

 

Your observation about the plant is explained as below; 

1. In the CETP there are two primary clarifiers and secondary clarifiers. At 

any time we are taking in operation only one primary clarifier and one 

secondary clarifier, because this plant is designed for 22.5 MLD flow but 
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at present condition below 10 MLD effluent flow is incoming per day to 

CETP for which one primary and one secondary clarifier is adequate. 

 

2. In Equalisation Tank there are two compartments but we are using only 

one because of low flow influent. Only three surface mixers are enough 

for one compartment, hence we are operating the plant as per 

requirement of influent flow.  

 

We have also requested MIDC to involve us in vigilance sampling so 

that any ambiguity in inlet values can be verified in the interest of CETP 

functioning. We hope MIDC will advise us to involve us in sampling of 

individual industry’s sampling in future to resolve the issue of incoming 

high COD & TDS value. 

 

3. Please note that the plant Operation and Maintenance is  as required in 

local condition and the result demonstrated on MPCB portal is 

satisfactory with in permissible limits of Consent. Sometime has COD 

as high as 4000 to 6000 mg/l while as per MPCB it should be below 

2500 mg/l, TDS of the influent is also high & more than 19000 mg/l, 

which is disturbing the Biological activity and causes poor performance, 

as per MPCB norms TDS should be less than 2100 mg/l. we have 

informed MIDC these facts and expected MIDC to write to all industries 

to control their discharge of effluent, so that CETP can perform as 

stipulated. 

 

4. In Aeration Tank no. 1, two Aerators are there in working condition and 

one is in under maintenance. In Aeration Tank no. 2, three aerators are 

in operation, which is adequate and DO level is above 1.5 mg/l which 

indicates aeration is proper. 
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5. When you and field officer visited the CETP, all the three Continuous 

Monitoring Systems  were in operation only one monitor for COD 

parameter was faulty which was to be repaired by supplier M/s 

Aaxisnano, but due to Covid-19 no one from Aaxisnano was able to 

come for calibration. Now they have come to site to set right the 

monitor for all parameters  

 

Kindly note that we are upgrading the plant with anoxic process and as 

per tender it will take at least 18 months time to be entirely in operation. 

Till that period you may please consider our difficulty in operation and 

maintenance. 

 

Thanking you 

For RBIPPL & HYDROAIR (JV) 

 
H B Singh 

 

Cc to  1) Executive Engineer Alibag 

 2) Superintending Engineer, Konkan 

 

Enclosure:, M/s Aaxisnano mail dated 25.08.2020 reg; Online Monitoring 

         System repairing 
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RBIPLHYD/ROHA/60/2020-21 
To,          Date: 05.09.2020 

The Deputy Engineer, 
MIDC,Sub-Division, Roha. 

+919552507747. 
deroha@midcindia.org 

 
Sub: Design, Build and Commissioning including Rehabilitation and Upgrade 

        on DB basis with Operation & Maintenance of 22.5 MLD Common 
         Effluent Treatment Plant (CETP) at Roha Industrial Area 

 
Ref:     1. Agreement No. C-1 for 2019-2020. 

             2.MPCB/SRO-T's letter No /TB-200821-FTS-0106 Dtd.-21-08-2020. 
             3. RBIPPL & HYDROAIR (JV) Letter dated 28.08.2020 

 
Sir, 

 

Please refer to above subject and references , we have sent you detailed 
letter on 28.08.2020 answering most of queries asked in your this letter. 

 
We further like to point out to you that. 

 
1. a) The primary clarifier No.1  had some leakage which is repaired and 

same will be in operation within two days. 
 

b) Secondary Clarifier No.2 is under repair as it was heavily damaged 
due to the falling of roof material of R & D Centre during Nisarg 

Cyclone. This require major repair and we have got it inspected by the 
supplier, the outside agency and we will get it repaired very soon, 

however due to low flow only one clarifier is enough for the operation. 
This tank will also undergo rehabilitation work. 

 

2. Equalization tank has two compartments and we are using only one 
compartment. The other compartment is to be emptied out for 

rehabilitation work and condition assessment. At present two numbers 
of surface agitator are enough for the Tank no.1 

 
3. In aerator tank 1,2&3,  three numbers of aerator have reached in the 

site after repair and same will be installed  in two to three days. As 
discussed with Executive Engineer at his Alibag Office, Aerator Tank 

No.3 is not required for this low flow i.e less than 12 MLD. Aerator tank 
no.3 is to be upgraded hence required to be emptied for condition 

assessment. 
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4. As explained in our earlier letter the monitoring system on inlet COD 

parameter  is found to  require repairing as inspected by the supplier 
which will take some time as the Factory at Noida is not working due to 

labour shortage in Covid-19 condition. 
 

As discussed we have taken all the required measures to rectify equipments 
to ensure proper maintenance. 

 
We have mentioned in our letter of 28.08.2020 to kindly ask the member 

industry to control TDS & COD as per MPCB norms so that plant can perform 
properly. In case of any difficulty kindly involve us in vigilance sampling of 

individual industry as mentioned in the work order agreement & Tripartite 
agreement.  

 
Thanking you 

For RBIPPL & HYDROAIR (JV) 

 
H B Singh 
 

Cc to  1) Executive Engineer Alibag 
3) Superintending Engineer, Konkan 

 
 

 
Enclosure : RBIPPL & HYDROAIR (JV) Letter to DE Roha dated 28.08.2020 
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RBIPLHYD/ROHA/59/2020-21 

To,          Date: 10.09.2020 

The Deputy Engineer, 

MIDC,Sub-Division, Roha. 

+919552507747. 

deroha@midcindia.org 

 

Sub: Operation Maintenance of Roha CETP; Warning Notice dtd 21.08.2020  

Ref:  1)Board Consent. 

 2)Visit of MPCB official to Industry dated 12.08.2020 & 18.08.2020 

 3) Status Report dated 09.09.202020 

 

Sir, 

Please refer to the above subject, we are surprised to receive the warning 

notice from MPCB. We would like to reiterate that after award of the work of 

up-gradation of CETP in September 2019, the site was handed over to us in 

month of February 2020 and the lock down started from 23rd March and 

subsequent to that there was Cyclone and heavy rains, which caused heavy 

damage to Clarifier, Aerators, Agitators etc. as roof of the R&D Centre was 

uprooted and fell into clarifier. 

 

The repair and Maintenance work is further hampered due to non availability 

of spares, technician, transportation etc. The problem is still continuing and 

somehow we are managing the plant, so that effluent remains within limits as 

per MPCB consent. 

 

Your observation about the plant is explained as below; 

1. In the CETP there are two primary clarifiers and secondary clarifiers. At 

any time we are taking in operation only one primary clarifier and one 
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secondary clarifier, because this plant is designed for 22.5 MLD flow but 

at present condition below 10 MLD effluent flow is incoming per day to 

CETP for which one primary and one secondary clarifier is adequate. 

 

2. In Equalisation Tank there are two compartments but we are using only 

one because of low flow influent. Only three surface mixers are enough 

for one compartment, hence we are operating the plant as per 

requirement of influent flow.  

 

We have also requested MIDC to involve us in vigilance sampling so 

that any ambiguity in inlet values can be verified in the interest of CETP 

functioning. We hope MIDC will advise us to involve us in sampling of 

individual industry’s sampling in future to resolve the issue of incoming 

high COD & TDS value. 

 

3. Please note that the plant Operation and Maintenance is  as required in 

local condition and the result demonstrated on MPCB portal is 

satisfactory with in permissible limits of Consent. Sometime has COD 

as high as 4000 to 6000 mg/l while as per MPCB it should be below 

2500 mg/l, TDS of the influent is also high & more than 19000 mg/l, 

which is disturbing the Biological activity and causes poor performance, 

as per MPCB norms TDS should be less than 2100 mg/l. we have 

informed MIDC these facts and expected MIDC to write to all industries 

to control their discharge of effluent, so that CETP can perform as 

stipulated. 

 

4. In Aeration Tank no. 1, two Aerators are there in working condition and 

one is in under maintenance. In Aeration Tank no. 2, three aerators are 
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in operation, which is adequate and DO level is above 1.5 mg/l which 

indicates aeration is proper. 

 

5. When field officer visited the CETP, all the three Continuous Monitoring 

Systems  were in operation only one monitor for COD parameter was 

faulty which was to be repaired by supplier M/s Aaxisnano, but due to 

Covid-19 no one from Aaxisnano was able to come for calibration. Now 

they have come to site to set right the monitor for all parameters. 

 

6. As per visit report of MPCB official on 02.09.2020, during visit plant 

was found in operation with all monitoring  system is in operation.  

 

Kindly note that we are upgrading the plant with anoxic process and as 

per tender it will take at least 18 months time to be entirely in operation. 

Till that period you may please consider our difficulty in operation and 

maintenance. 

 

Thanking you 

For RBIPPL & HYDROAIR (JV) 

 
H B Singh 

 

Cc to  1) Executive Engineer Alibag 

 2) Superintending Engineer, Konkan 

 

Enclosure:, 1) M/s Aaxisnano mail dated 25.08.2020 reg; Online Monitoring 
            System repairing 

                 2) Status report of plant 
                 3) Monthly report as pr tender format  
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S.N Date

1 01.11.2019

2 11.01.2020

3 25.03.2020

4 30.03.2020

5 21.05.2020

6 03.06.2020

7 22.05.2020

8 12.06.2020

9 16.06.2020

10 17.06.2020

11 18.06.2020

12 26.06.2020

13 28.06.2020

14 01.07.2020

15 21.07.2020

16 26.07.2020

17 27.07.2020 

18 04.08.2020

19 06.08.2020

20 08.08.2020

21 10.08.2020

22 10.08.2020

23 10.08.2020

24 10.08.2020

25 24.08.2020 05.08.2020

26 31.08.2020 05.09.2020

27 24.08.2020 06.09.2020

Equipment Name Reason For Breakdown Remark

Equalization Tank (A) Mixer No.2

Equalization Tank (B) Mixer No 6

Aerator No. 4 in Areation tank-I

SRP Pump-02

Aerator No.1 in in Areation tank-III

New Areation Feed pump -02

STP Pump No.1

Filter Press Pump No-1

Secondary Clarifier mechanical Bridge

Primary Clarifier Mechanical Bridge

Secondary Clarifier mechanical Bridge

New bearing installed

repaired

New pump installed

Aerator No. 1 in in Areation tank-II

Lime Pump No.2

Filter Press feed pump No.2

Raw Pump No-3

Lime pump bearing problem

pump body damage problem, bearing and 

coupling problem

pump body leakage problem

New Areation Feed pump -03

Aerator No. 3

Primary Clarifier  Bridge -02

Lime Tank Agitator

Primary Clarifier Mechanical Bridge

Filter Press No-1

Filter Press No-2

Mixer removed (Gearbox problem)

Gearbox Problem

Gearbox Problem

Gearbox Problem

Motor Winding problem

Sleev & Bearing Problem

Motor Winding problem

SRP Pump-01

Aerator No.03

STP No-02

Raw Pump No-1

Thickener Tank Agitator

Primary Clarifier Mechanical Bridge

Cloths washing 

Gland leakage & Bearing Problem

Pump Suction NRV & Pump bearing problem

Agitator distance piece break down

Quotation awaited

Repaired and received on site

Repaired and received on site

Repaired and received on site

Repaired 

Agitator Gearbox problem

Sleev & Bearing Problem

Bearing Problem

Gear box and bearing problem

Scrapper & Bridge Problem

Scrapper Problem

Gear box and bearing problem

Sleev & Bearing Problem New Sleeve & bearing Installed 

Repaired

Motor winding

to be repaired, Qote asked

Scrapper welding

repaired

Cloth washing completed

Quote asked

Scrapper welding

repaired

New Sleeve & bearing Installed 

repaired

repaired

19.06.2020

08.07.2020

10.08.2020

30.06.2020

11.08.2020

06.09.2020

22.08.2020

bridge wheel Break down

Gearbox oil seal & Motor winding problem

Cloths washing 

Aerator gearboz problem

Scraper problem

17.08.2020

26.07.2020

06.08.2020

06.08.2020

06.08.2020

08.08.2020

18.08.2020

Equipment Status Report as on 09.09.2020

16.07.2020

Cloth washing completed

Completion date

waiting for dryday

waiting for dryday

waiting for dryday

22.05.2020

10.06.2020

30.07.2020

Bearing and Gland Changed

NRV & New bearing installed

New distance piece installed

Wheel Changed

motor rewinding
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Lime 

(Kg)

PAC (Ltr) Polym

er (Kg)

High COD Eq. 

Tank

Low COD 

Stream

PC1 outlet PC2 outlet Aeration Tank 1 Aeration Tank 

2

SC1 outlet High COD Eq. 

Tank

Low COD 

Stream

SC1 outlet High COD Eq. 

Tank

Low COD 

Stream

PC1 outlet PC2 outlet SC1 outlet

8/1/2020 8811 5520 1050 13200 5.2 7.40 7.81 7.66 7.81 7.78 7.91 7.81 14100 7500 6900 1200 121 683 385 225

8/2/2020 8769 5320 1050 13200 5.2 7.71 7.32 7.93 8.02 7.94 7.91 7.97 16000 6500 7400 1000 112 293 292 235

8/3/2020 9019 6320 1100 13500 5.4 7.13 8.07 7.51 7.69 7.65 7.51 7.51 15300 5600 7800 1200 135 376 340 223

8/4/2020 8739 7920 1050 13100 5.2 6.85 7.75 7.52 7.51 7.49 7.56 7.46 11000 3900 8900 1100 121 280 650 263

8/5/2020 12789 6200 1500 19000 7.5 7.63 7.80 7.53 7.71 7.64 7.75 7.7 10500 4300 8300 1500 98 376 356 238

8/6/2020 11348 7190 1350 17000 6.8 7.43 8.13 7.97 7.96 7.75 7.78 7.84 8900 5000 8500 1400 124 681 580 267

8/7/2020 8598 7500 1000 12800 5.1 7.74 7.70 7.59 7.6 7.43 7.42 7.53 9300 5500 6100 992 132 683 589 277

8/8/2020 12445 7920 1500 18600 7.4 7.43 7.87 7.82 7.71 7.63 7.86 7.92 15100 7500 6100 999 143 851 790 288

8/9/2020 12304 7120 1450 18400 7.3 7.79 7.90 7.96 7.49 7.52 7.64 7.82 11900 6000 5300 1200 90 683 385 256

8/10/2020 10167 6590 1200 15200 6.1 7.80 8.01 8.16 8.28 8.23 8.22 8.3 12700 6400 7500 836 112 530 782 275

8/11/2020 10848 7360 1300 16300 6.5

8/12/2020 10481 7360 1250 15700 6.2 7.46 8.06 7.73 7.73 7.59 7.58 7.7 11000 5800 8500 1000 99 376 388 288

8/13/2020 9740 6260 1150 14600 5.8 7.29 8.01 8.04 8.15 7.88 7.89 8.14 10300 6800 9000 1300 101 293 292 290

8/14/2020 9731 6930 1150 14600 5.8 7.3 7.81 7.82 7.69 7.75 7.88 7.92 12300 6000 8200 1250 121 376 340 223

8/15/2020 9507 7390 1150 14300 5.7

8/16/2020 9502 5920 1150 14200 5.7 7.61 7.95 7.9 7.68 7.72 7.67 15600 6500 8800 1200 142 398 212

8/17/2020 9417 7320 1150 14100 5.6 7.84 8.06 7.89 7.79 7.83 7.92 14600 6400 8400 1100 66 344 232

8/18/2020 9448 7520 1150 14100 5.6 7.33 8.08 7.25 7.7 7.74 7.84 12200 6400 7100 1150 88 288 265

8/19/2020 9667 6520 1150 14500 5.8 7.61 7.95 7.9 7.68 7.72 7.67 14900 5600 9300 1100 56 276 256

8/20/2020 9453 6920 1150 14100 5.6 7.84 8.06 7.89 7.79 7.83 7.92 13100 6400 7700 1200 79 299 245

8/21/2020 9547 7120 1150 14300 5.7 7.33 8.08 7.25 7.7 7.74 7.84 12200 6600 7700 1150 85 398 276

8/22/2020 9253 6280 1100 13800 5.5

8/23/2020 8600 6260 1050 12900 5.1 8.10 7.89 7.76 7.81 7.49 7.74 12800 5600 8700 1100 89 389 286

8/24/2020 9326 7720 1100 13900 5.5 8.32 7.86 8.1 7.43 7.89 7.6 11000 6800 7300 1200 76 388 276

8/25/2020 9842 7920 1200 14700 5.9 8.40 8.23 7.86 7.72 7.82 7.94 9800 5700 8500 1150 45 377 289

8/26/2020 9524 6520 1150 14200 5.7 7.87 7.95 7.58 7.56 7.59 7.85 9900 4900 8900 1000 65 338 249

8/27/2020 6799 2990 850 10000 4 7.44 7.83 7.83 7.72 7.63 7.5 11000 4400 6700 1100 87 288 264

8/28/2020 8055 7120 950 12000 4.8 7.83 7.37 7.5 7.74 7.89 7.46 12400 4500 6800 1120 88 289 234

8/29/2020 8691 7720 1050 13000 5.2 7.56 7.83 7.76 7.56 7.76 7.87 11600 4200 7200 1150 76 279 243

8/30/2020 9993 7120 1200 14900 6 7.98 7.98 7.63 7.37 7.49 7.63 10400 4900 8100 1100 68 280 253

8/31/2020 11146 6260 1350 16700 6.6 7.86 8.01 7.83 7.86 7.63 7.43 12300 5300 7400 1200 89 258 276

pHChemical Dosing TDS (mg/l) BOD (mg/l)

Roha CETP- Daily Log Sheet ; August 2020

Date Inst. Flow 

reading 

(m3/hr)-

Low COD 

stream to 

Oufall 

Chamber

Inst. Flow 

reading 

(m3/hr)-High 

COD stream 

to pH 

Correction 

Tank

Page 1 of 2
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8/1/2020

8/2/2020

8/3/2020

8/4/2020

8/5/2020

8/6/2020

8/7/2020

8/8/2020

8/9/2020

8/10/2020

8/11/2020

8/12/2020

8/13/2020

8/14/2020

8/15/2020

8/16/2020

8/17/2020

8/18/2020

8/19/2020

8/20/2020

8/21/2020

8/22/2020

8/23/2020

8/24/2020

8/25/2020

8/26/2020

8/27/2020

8/28/2020

8/29/2020

8/30/2020

8/31/2020

Date

High COD Eq. 

Tank

Low COD 

Stream

PC1 outlet PC2 outlet SC1 outlet High COD Eq. 

Tank

Low COD 

Stream

PC1 outlet PC2 outlet Aeration 

Tank 1

Aeration 

Tank 2

SC1 outlet Aeration 

Tank 1

Aeration 

Tank 2

AT1 AT2

2824 695 1856 1820 556 1430 134 180 188 4752 4210 68 2745 2240 1.1 1.1

2043 626 1713 1878 526 1623 139 106 123 4586 3652 45 2635 2887 1.2 0.9

2501 624 2019 2121 556 1465 188 180 176 5210 4585 88 2897 2213 1.3 1.2

2034 444 1260 1422 572 1523 176 108 112 5023 4652 76 2568 2147 0.9 1.1

2979 652 1170 1441 552 1530 165 130 135 4986 4982 65 2698 2786 1.2 1.3 12.24

2824 604 1126 1400 527 1269 155 100 97 5462 5123 34 2468 2807 1.2 1.1

2890 605 1073 1099 560 1277 146 140 156 5236 4987 56 2687 1987 1.3 0.9

2840 405 1291 1181 510 1980 187 190 197 5123 5210 49 2301 2101 0.9 1.1

2578 677 1224 1170 538 1360 176 190 177 5263 5020 39 3010 3140 1.2 1.3

2440 355 1013 1040 598 1290 155 179 189 5856 8260 52 1900 5040 1.2 0.9

12.57

2212 645 1508 1616 579 1720 174 180 189 4999 6540 41 2720 3900 1.1 1.2

2686 675 1659 1795 578 1410 139 110 112 5101 7475 65 2600 4220 1.2 0.9

2985 605 1496 1578 512 1526 175 188 176 5478 6420 78 4580 3820 1.2 1.1

1.7 1.6

2387 675 1465 526 1510 144 225 5217 5534 31 2667 2768 1.6 1.5

2387 634 1442 555 1546 156 348 4890 5320 56 2230 2780 1.9 1.7

2611 634 2219 494 1534 169 256 4367 5420 68 2456 2537 1.6 1.8

2387 612 1442 506 1489 187 287 4736 5342 88 2236 2543 1.7 1.6

2615 634 1219 428 1536 167 267 4562 5560 76 2134 2435

2549 623 1450 527 1670 149 121 4589 5229 68 2230 2677 1.9 1.8

1.7 1.6

2729 697 1599 477 1660 157 145 4756 5526 58 2456 2879 1.9 1.8

2812 698 2208 428 1685 166 132 4623 5354 87 2366 2343 1.7 1.5

2120 654 2010 440 1768 156 165 4887 5480 69 2435 2754 1.9 1.6

2958 672 2154 555 1698 176 135 4987 5220 78 2476 2656 1.6 1.8

2056 677 2056 489 1656 185 187 4860 5440 87 2364 2987 1.7 1.5

2427 672 1535 452 1687 176 164 5010 5268 76 2654 2345 1.6 1.8

2319 683 1050 501 1645 186 174 4800 5468 86 2456 2432 1.6 1.6

2467 344 1333 448 1659 154 157 4876 5235 67 2765 2387 1.7 1.6 12.79

2705 375 1505 432 1698 149 138 4987 5465 98 2567 2134 1.8 1.7

COD (mg/l) TSS (mg/l) VSS (mg/l) DO (mg/l) Qty of dry 

sludge 

disposal to 

CHWTSDF 

(tonne)

Page 2 of 2
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RBIPLHYD/ROHA/60/2020-21 

To,          Date: 28.11.2020 

The Deputy Engineer, 

MIDC,Sub-Division, Roha. 

+919552507747. 

deroha@midcindia.org 

Sub: Directions  u/s 33A of the Water ( Prevention and Control of Pollution Act, 

        1974 

Ref: Shared Direction of MPCB inspection as per Circular No MPCB/JD(WPC)/Dir/B- 

      201113-FTS-0061 dated 13.11.2020 

 

Sir, 

We are thank full to you for sharing the circular of MPCB dated 13.11.2020. We 

would like to bring to your kind notice the following important point for your 

consideration for successful operation of the Roha CETP. 

1) MPCB has mentioned that “RIA is lacking Administrative Control over CETP 

and do not have proper vigilance on its member Industries. The major flaws 

such  as variation in hydraulic flow and pollution load, operation of OCEMS, 

Sludge handling, finding and punishing the defaulter member industries.” 

As you are aware that we are kept out of the vigilance sampling of industries, 

as per tripartite agreement and as per tender we should conduct vigilance 

sampling of Industries,  but we have no control on individual  industries. You 

are requested to involve us in vigilance sampling so that CETP can perform as 

per CETP standards 

2) Circular further sates about “monitoring and controlling of colors at source 

and no color shall be noticed at inlet of CETP.” 

But you are aware that we have no control on member industries, as far as 

color  is concerned of individual member. 
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3) Circular also states that “the high COD effluent stream  having COD & TDS 

Conc.> 5000mg/l shall be segregated, treated and disposed separately 

without mixing to effluent discharging to CETP.” 

You have been informed by us on many occasions that TDS at inlet of CETP is 

as high as 20,000 mg/l which is causing upset in the plant performance. It 

seems there are some members who are discharging high TDS effluent having 

TDS in lakhs mg/l. Hence vigilance sampling by us can only bring out the  

defaulting members so that plant performance can be as per MPCB standards 

 

4) Circular also states that “RIA CETP shall submit proposal for installation of 

common MEE for treatment and disposal of high COD effluent stream within 

15 days.” 

This part has to be discussed with RIA as MEE is not in our Scope. 

 

5) Circular further states that “RIA shall ensure that the color shall be treated at 

the source as per Board circular dated 13.11.2020.” 

Please note that color is not in our scope.  Please discuss this point with RIA, 

and we may take up the color removal as extra work, for which we can submit 

the offer for consideration of RIA 

 

In view of the circular there is a very serious matter and MIDC should take initiative 

to control the member industries, otherwise  there will be very damaging effects like 

closure of industries etc. for which we cannot be held responsible. 

 

You are requested to take note and take corrective action immediately with respect 

to vigilance sampling and tripartite agreement etc. 

 

Thanking you 

For RBIPPL HYDROAIR (JV) 

 
H B Singh 
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To, 

The Deputy Ent< incer, 
MIDC, Sub-Division, 
Roha . 

Subject: ReS<1rdinu iuformatlor, ahout lnlct !,,\r illneters,
 

Ref: 1) Wa r\< Order No. MIDC/M3G/TC/If-MS·C9U95U/ of 2019
 

2) Tender Agrecment No .·('1 of 2019-202 0
 

Dear Sir,
 

With regarding to the above cited subject ma tte r above said wo rk is .1 warde cl to us and the same is 111
 

progress. It is ob served that the inlet COO, BOO,TSS ilnd TDS fr equently coming more than th e limit
 
given in the tender fo r exi st ing ulant .
 

Also as pe r MPCB circu lar lMPCB/JD(WPC)/Dir/B-201113-FT S.00G1 dat ed 13 .11 .2020) st ates tha t "the 

high COD effluent st ream having COO & TOS Cone> 50001l\e/1 Shil ll be segrega ted, treat ed M'd 
dispo sed separately without m ixin g to effluen t di scharging to CUP" 

You have been inform ed by us on rnan v occasions thul TDS at inle t of CF.TP is as h igh as 20 ,000 rng/ I 
wh ich IS causing up set in the plant performance . It seems th en" are som e members w ho MP 

discharging high TDS effluent havin g TDS in lakh s I1lg/ 1. 1·lence vigil,l l ice sil mp ling by us can only bring 

out the defaulting member s so th at plant oerform ancc can be as per MPG3 standa rds 

Also overfl ow is ob served from MI DC treated tank as alr eadv in formed 011 111iln)' occa sion s. 

We are facing difficulties in tr eat ing the effluen t in the present pl~nl st atus uec aus e tl \(~ pre sent pl,l nl 
is des ign for COD les s than 2500mg/I, BOD less than 1000m g/1 dl1cl TSS less t11 ,111 500111[; / 1 

This i:; just for your kind informat ion . 

Note-Please find the attachments which are showing the inl et onr arnct ers for High COD & low COD
 

for the month of October, November, December & Januarv.
 

~ 
lAuth, Signatory) 

For RBIPPl & HYDROAIR (JV) 

.. \ 
\ 

_I ' I' II' cl h\ I \ I ~ S V I' It vud, Ihll' j','Illi \W ) I'vl\lIl1blli. ·WOOt)] 
MUlldp ~s 1\ \ 1I ,_.. • 

Office Add: B-1, Necla Apartment. Opp 
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: 0 :~ ' 2 02 ~ 7.92
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285 6 13800 695 8 .04 2. 58 25 2. 80 3800 110
 

: 0 20:2021 7.66 I 84 2.
 297 4 151 00 587 7.84 32. 255 3800 70 
10: 21;2021 7.09 30 69 15100 582 7.86 24 247 3900 60
 

10.'22. '2021 6.8
 

897 

30 21 I 10200 561 7.92 258 50 247 3900 50
 

10/23/ 20 2.1 682
 13200 G59 7.96 32 263 49 00 80
 
20/ 24/2021 7 .83
 

1033 2910 

13800 610 7.58 29 173 3000 40
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\NflU£Nl QUALITY FOR THE MONTH OF NOVEMBER - 2021. 

\ 

Influent llnlet) 

O.te \ H \ soo \ 
COO TDS mg/I 

? mgtl mgtl 

\ n /l /l011 \ 7 .1 \ 7SS 300 7 13700 

\' n/l/101 1 \ 7 .GS \ 826 310 9 1S800 

'I 11/3 /2011 \ 7 .4S \ 912 292 5 14100 

\ 11 /4 /202 1 \ 7 .86 \ 76 5 3120 12600 

\ 1l/S/2011 G.8 875 3012 15S00 

11/6/ 2021 7 .54 827 2864 14800 

11/7 /2021 7.47 609 3252 10900 

11/8 / 2021 S.33 624 3076 14200 

11/9/2021 7.36 846 3076 13600 

TSS 

mg/I 
610 

659 

636 

626 

674 

654 

625 

696 

655 

pH 

7.34 

7.91 

7.56 

8.21 

8 

7.62 

7.72 

7.78 

7.89 

BOD 
mg/I 

32 

28 

27 

28 

30 

26 

24 

25 

32 

Low COD 
COD TDS 
mg/r mg/I 

255 49 00 

253 3800 

255 45 00 

24 7 41 00 

272 51 00 

255 48 00 

263 4 700 

255 5000 

23 1 4900 

TSS 
mg/l 
90 

100 

70 

80 

80 

90 

80 

110 

80 

11/10/2021 7.96 704 2815 13200 625 7.87 30 24 5 3600 90 

11/ 11/ 2021 7 609 I 2828 14200 695 7.94 24 253 3500 70 

11/12/ 2021 7.51 621 2740 14000 646 7.9 25 237 3400 80 

11/ 13/2021 8.25 793 3076 16000 625 7.68 32 264 3300 80 

11/14/202 1 7.07 732 3007 14100 635 7.62 30 255 4500 70 

11/15/ 2021 7.61 834 2966 13300 615 7.84 32 238 3600 60 

11/1 6/2021 8.1 762 2937 13400 698 757 29 286 3200 120 

11/17/2021 7.6 826 3102 12400 625 7.94 26 253 3400 100 
11/18/202 1 7.9 912 2883 12400 641 7.7 24 286 3900 70 
11/19/ 2021 7.56 765 2937 12000 628 7.88 30 261 3500 110 
11/20/2021 7.26 875 3076 12100 651 8.08 32 255 4100 90 
11/21/2021 7.27 827 2884 13600 654 7.9 24 280 4500 70 
11/ 22/ 2021 8.1 728 3021 13500 632 7.5 25 247 4300 80 
11/23/ 2021 7.5 836 2911 15000 691 7.6 32 255 3800 80 
11/24/ 2021 7.11 704 3186 14800 580 745 35 238 2400 70 
11/25 /2021 8.6 609 3063 15500 569 8.5 28 255 4500 60 
11/26/2021 8.66 621 2991 13400 651 7.38 24 238 3300 80 
11/27/2021 7.6 836 3046 14100 543 7.48 26 247 2800 110 
11/ 28/ 2021 7.68 704 3069 13100 529 7.59 29 238 3100 80 
11/2 9/ 2021 7.98 609 2966 13900 657 7.72 36 255 4000 90 
11/30/2 021 7.55 621 3155 14900 698 7.87 28 245 3500 70 

..
 

-.
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\NFlUENI QUALllY FOR THE MONTH OF DECEMBER - 2021. 

\ 
\ 

\ 

\ Influent tlnlet) Low COD ~ 

I);\te 
\ pH \ 

BOD \ COD TSS BOD COD TDS TSS 
TDS rnc/ l pH 

mB/\ me/ l me/l me/l mg/l mg/l mg/t 

\ \i./\ /20/.1 \ 7 . ~l f\- \ 762 3032 BOOO 5% 7.91 tJ 5 24 7 2800 120 

Y n/l./?021 \ 7S3 8:)0 2958 11\ 900 GS:J H :,tJ 7.6 1 320 0 120 

1213/202 \ (1--5(1 7S'j 3209 13~)O O G3S 7.71 118 26 1 3300 130 
-

\ 11./1\/2021 6.~i 1 826 2981 11) 300 61) 8 7.73 55 272 3000 120 

11./5/202.1 7N i 912 2828 121)00 626 7.66 117 253 3900 110 

12/6/ 2021 7.29 7(iS 31S5 14700 611 8 7.76 59 286 3200 110 

12/7 /2021 7,S6 87S 3100 14700 671 7.65 53 261 115 00 110 

12/8/ 2021 6.1)6 827 3296 15200 695 7.66 tl6 286 3200 130 

12/9/2021 5.23 736 3186 15100 632 8 56 2117 3900 100 

17./1 0/2 021 7.6 828 2992 13700 592 7.91 59 237 3200 110 

12/ 11/ 2021 8.11 863 3186 15100 691 8.7 11 8 2117 3700 120 

12/ 12/ 2021 7 11 7 869 300'/ 111 100 6118 7.11 8 51 255 '1 500 120 

12/13/202 1 7.6 793 3131 15100 635 8.05 112 263 '1100 130 
12/ 14/202 1 6.19 762 3209 15100 591 7.93 53 269 3300 150 
12/ 15/2021 G,711 830 3156 17. 000 631 7.'13 7 5G 2G 9 4100 120 
12/ 1G/202 1 5.05 755 3011 6 Iil 11 00 5S-/ 7.8/ 57 252 11100 130 
12/17/202 1 G,31 82G 2981 12GOO ss 2 7.84 72 255 11 500 111 0 
] 2/ 18/2021 G52 912 3131 111200 G59 7.89 G8 239 3500 120 
12/19/2021 7.118 7G5 2883 12100 G21 7.81 119 21111 3900 130 
12/20/202 1 5.511 875 2956 13000 710 8.31 58 2ul 115 00 130 
12/21/2021 G.11 3 827 2856 13100 590 8.32 7il 7.6 3 3700 110 
12/22/202 1 7.111 728 2936 11900 5511 8.91 G5 255 3800 150 
12/23/202 1 7.07 1 83G 3155 111700 701 8.23 71\ 2GlJ 3900 120 
12/ 24/ 2021 7 GG 7011 3372 111 500 5% 8.3 118 2911 3900 120 
12/ 25/ 2021 6.311 G0 9 3131 111600 G37 7.97 59 255 3800 110 
12/26/2021 H 1 621 :l2Lll 137.00 691 7.51 52 255 11 500 130 
12/27/202 1 a.os 83G 3131 15800 622 8.03 11 3 280 4300 130 
12/ 28/ 20/.1 GG1 704 30l1G 13.100 G811 7.91 I1 G 277 11 700 100 
12/29/202 1 G.02 G09 3186 111 800 G35 8.0:1 57 2Gtl 2800 100 
] 7./30/7. 021 6.7. 8 G2 ] 291J 127. 00 G2.9 8,21 s'J 2. FI 5100 150 

17./31/2021 7.01. 711 G 7. 96 r, 13300 G'l ~i H.3 1 SG 272 4800 110 

.. 
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\ \Nf lUENT QUALITY FORTHE MONTH OF JANAURY- 2022. 
~ 

\ 

\ \ Influent (Inlet) LOW COD 

Date \ \ BOD I COD TOS TSS mg/l BOD COD TOS TSS 
pH 

mg/l mg/I mg/I 
pH 

mg/I mg/J mg/I rng/l,1/1/2022 6.06 762 2937 13200 640 8.03 65 277 5000 120 

1/2/2022 7.68 830 280 1 13100 580 7.53 58 247 3100 120 

1/3/2022 7.98 755 291 1 13900 560 7.72 41 238 410 0 130 

1/4 / 2022 6.7 826 3186 15700 610 7.81 65 264 5100 120 

1/ 5/ 2022 7.07 912 3209 15900 632 8.09 61 228 4900 110 

1/6/2 022 7.78 765 3209 15200 580 8.89 54 237 4300 110 

1/7 / 2022 7.75 87 5 3241 14500 547 8.14 49 255 5100 110 

1/8/ 2022 7.22 827 3318 13100 536 8.13 80 243 4600 130 
1/ 9/2022 7.45 736 2968 12300 584 7.99 62 242 4800 100 
1/10/2022 5.81 828 3186 12600 526 7.97 74 263 5100 110 
1/11/2022 7.81 863 2964 12000 598 8.04 49 277 4800 120 
1/ 12/2022 7.42 869 321 0 14700 521 7.98 58 269 5000 120 
·1/ 13/2022 6.87 793 3021 12600 526 8.01 65 264 5300 130 
1/14 / 2022 7.52 762 313 1 12700 584 8.04 69 263 5300 150 
1/15/2022 8.21 830 3100 13100 610 8.51 85 247 4500 120 
1/16/2022 7.47 755 3007 11200 526 8.02 51 255 4900 130 
1/17/2022 5.42 826 3186 14300 652 7.91 74 288 50 00 140 
1/18/2 022 5.42 912 3264 15000 687 7.87 56 277 5100 120 
1/19/2022 6.66 765 3155 15200 548 7.95 71 269 4500 130 
1/20/2022 7.40 875 3285 13200 596 7.96 82 298 5000 130 
1/21/2022 7.47 827 3209 13900 695 8.04 95 261 4500 110 
1/22 /2 022 7.59 728 3131 14200 632 8.30 83 231 2100 150 
1/23/2022 7.48 836 2966 15900 584 8.01 76 280 4800 120 
1/ 24/2 022 6.94 704 2966 11700 521 778 59 247 4100 120 
1/ 25/ 2022 7.44 609 2992 10400 569 7.74 85 263 3900 110 

1/26/2022 5.81 828 3186 12600 658 7.97 65 263 5100 110 

1/27/ 2022 8.15 836 2966 14900 547 8.20 72 280 3700 130 

1/ 28/ 2022 6.54 704 3048 15400 569 8.21 81 263 4000 100 -
1/29/2022 5.60 609 274 6 17900 521 8.52 74 238 2800 100 

1/ 30/2 022 7.50 621 3100 18000 562 7.96 76 255 5100 150 
1/ 31/ 2022 7.90 746 2974 16200 621 8.54 64 252 4200 110 

J
 

,
 
I
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~ RBI:PPL&HYD OA ( V) 
PhollL' No, On-49245642/4 J ! .1,1 

Dilled - 07/04/2022 

To,
 
The Deputy Engineer,
 

M1DC, Sub-Division,
 

Roha .
 

Subject: Regard ing info rmation about Inl et Paramet ers . 

Ref: 1) Work Order No, MIDC/ABG/TC/IFMS-C9895B/ of 2019 

2) Tender Agreement No,-C-l of 2019 -2020 

Dear Sir,
 

VJith reg ard ing t o the above cit ed subje ct matter abo ve said w o rk is awarded to us and the sam e is in
 

progre ss, Il is observed that th e in let COD, BOD,TSS and TDS fr equentl y corn ing more tha n the limit
 

given in the tender for existing plan t.
 

Also as per MPCB circular (MPCB/JD(WPC)/Dir/B-201113 -FTS-0061 dated 13 .11,2020) st ate s th at "t h·­


high COD effluent stream havi ng COD & TDS Con e.> SUU()rng/ 1 <holl be sei:,l eeat ecJ , tre ated aIt'. '
 

disposed separately without mi xing to e lllue nt cJ ischareint', to CU P "
 

You have been info rm ed by us on m any occ asio ns th illl DS il l Inl et o f CFTP IS as hi gh JS 20 .000 11ll"
 

which is causing up set in th e pl an I oertormance. It ',C'l' lll'> t il l' l e ore som e m elll he: s w ho Jr t
 

discharg ing high TDS effluent havin g TDS in lakh s m g/I Hen ce vlgd,lnce sil ll1fl li ng by us can o nly I ,: ,,,
 

out the defau lt ing members so t hat pla nt performa nce call he oS per IvlPCR st andard s.
 

Also overflow is observed from MIDC treated tank JSalreucly InIO(II1('(1on ma ny ocr asious 

We are tac.ng di Hic ult ies In tr eati ng the eff luC' ll t ill l lH:' plc- St' '' : pl .mt ~ I " t u~ b(~l d l. :, ~> t l1,- PI t' ~l'1l1 pl .,
 

is design for COD le ss than 2500rng/l , UOD le s ~ t han 1000111 1:/ 1,111 (\ ISS IL' ~ , 111 <11 1 SO ~) 1I 1l~ /1
 

Further too much foaming is o bse rve d in lI asll mi xer, IJH lO l rt:Ll IOII t c111 !( d lld Pri lll <l l y Cit , W h , l~ l
 

deposited near t he tanks and po llut ing t h e soil
 

ThiS IS Just for your kind informati on , 

Note-Please fi nd the attachments wh ich are show ing t ht: inl et p ill am ct cr s tal Iligh COD & Low COD 
for the month of March . 

~DROAIR (JVi 

[Auth, Signatory) 

O tlic c Add: B- 1 Neelu A p: rt 0 
• <J menl o pp . Manop cslt\\ 'If lrul. [ Slate , s,\',r l{ o,lu . !1orJ\ "di (W, M umbai - <l OO()<) 2 
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INFLUENT QUALITY FOR THE MONTH OF MARCH- 20 22. 

Influent (Inlet) Low COD
Date BOD COD TSSpH TD S 

pH 
BOD COD TSS TD S 

mg/ I mg/I mg/I mg/I mg/I mg/ I mg/ I mg/ I 
3/1/2022 6.7 1245 3252 16800 522 7.117 1.9 255 4600 70 
3/2/2022 6.84 1005 2962 15900 11 85 78 29 277 4100 90 
3/3/2022 8.'1 1000 2966 16200 11 12 7.8 25 288 3500 80 
3/ 4/2022 8.01 1011 3014 16100 11 96 8.02 26 255 3800 100 
3/5 /2022 7.3 998 3076 15800 521 7.88 26 297 5100 70 
3/ 6/202 2 6.26 1021 322 1 17000 584 8.01 111 247 5600 85 , 
3/7/2022 7.41 1214 3186 16200 486 8.22 36 305 5300 711 
3/8/2022 6.78 1301 2883 15900 475 7.88 24 277 3300 80 
3/9/2022 8.23 1255 2896 15000 596 8.23 33 268 4900 77 

3/ 10/2022 7.34 1058 2963 16300 588 7.79 29 245 4200 90 
3/11 / 2022 7.85 1257 2992 16800 574 7.91 25 269 4300 70 
3/ 12/ 2022 3.59 1096 3076 17100 524 8.17 30 305 5400 80 
3/13/2022 4.48 1247 3144 17000 586 8.61 32 255 5300 91 
3/ 14/ 2022 3.08 1158 3021 15900 11 96 7.95 32 280 5000 90 

3/ 15/ 2022 6.95 1248 2966 15300 485 8.18 30 264 5500 100 

3/ 16/ 2022 8.14 1235 2857 17000 621 8.08 27 297 5700 90 

3/17 /2022 7.16 1010 3076 15400 586 8.11 26 255 5500 60 

3/ 18/ 2022 5.55 1247 3251 16200 661 8.41 38 257 4800 87 

3/ 19/ 2022 7.61 1266 3101 17000 682 8.06 28 286 4500 60 
3/ 20/2022 6.1 1325 2984 16400 586 8.25 31 265 4700 74 I 

,
3/ 21/ 2022 15800 8.52 1325 3200 589 7.92 211 304 5900 100 
3/22/2022 8.85 1263 3040 15600 574 7.92 25 280 4500 90 
3/23/2022 7.94 1258 2911 16800 555 7.94 29 247 5600 89 

3/24 /2 022 7.17 1364 3254 15900 587 8.09 32 247 5900 100 

3/25/ 2022 7.84 1245 314 2 15600 597 7.68 27 263 4900 80 

3/26/2022 6.28 1254 3258 15300 496 8.11 1 28 254 5200 74 

3/27 / 2022 5.26 1425 3141 16100 601 8.66 26 268 5100 68 
3/28/20 22 5.32 1254 3028 15900 515 8.'1 7 30 274 6200 84 
3/29 / 2022 8.2 1145 2984 18300 585 7.94 32 277 5000 80 
3/30/2022 8.01 1147 3120 15800 547 iUS 27 257 5SUO 811 
3/3 1/ 2022 5.36 1268 3281 17100 528 8.32 :~ O 265 3900 83 

D 

..
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(JV) RB PPL&HYD 

Phone No . 022·,19245642/ 43 / .\.1 

Oat c d - 09/05/2022 

To,
 

The Dep uty Engin eer,
 

M IDC,Sub-Di vi sion.
 

Roha .
 

Sub ject: Regard in g into rtn at tc n abou t Inlet P'!r illnl:ter s. 

Ref : 1) Work Ord er No . M IDC!ABG/TC/irMS-C98:JS8/ of 2019 

2) Tende r Agr eeme nt No.- C1 of 2019 -20 20 

Dear Sir.
 
\I\ljth rega rding to t he above cited subject matte r above said wo rk IS awa rd ed t o us and the sam e is Ii .
 

progress. It is ob served that the inlet COD, BOD,TSS and TDS fr equen t ly coming m ore th an the lim it
 

given in t he tender fo r existi ng p lan t
 

Also as per MPCB ci rcu lar (M PCB/ JDlWPC)! Di r!B·20 1113 ·FTS·0061 elated 13 .11.2020) s i ate s that : :.'
 

high COD effluent stream having COD & TDS Con e.> SOOOrng/ 1 sh all be segr eg at ed, t reat ed ,v :
 
disposed separa tely without mixin g to eff lue nt di scha rg ing to CETP "
 

You have been info rm ed by us on m an y occasions that TDS at inle t o f CETP is as h ig h as 20,000 rn~
 

which I ~ causing upset in t h e p lan t performance. It seems th e re are so m e member s who ,1: .1 

di scharging high TDS eff lue nt havi ng TDS in lak h ~ mgt!. Hence Vigil ance sam pl in g h y us can only blip ;, 

out the defaulting members so that plant performa nce can \)€> as per M PCB st il nr lil rds 

Also overflow is observ ed f ro m MIDC trea ted t ank as al read y in foril1ed o n rn llny occasions. 

We are facing difficulties in t reat ing the efflu ent in t he present pl.lt H sta tus b ecau se the presen t p:,,'"
 
is design for COD less than 2S00mg/ l. BOD le ss than l OOOmg/1 anl! TSS le ss th an SOOmg/1
 
Further too m uch f oa m ing is ob serve d in fl ash mixer , pH co rr ec t io n \ <Jl lk al1cl Pr imiHY CIf, wlli ~l , ; '
 

deposited nea r t he tanks and pollut ing the soil. 

Thi s IS Just for you r kind in fo rm ation. 

Note-Plea se f ind the tt h . ' . 
a ac meri ts w hi ch are showing t he in let pa ramc tc rs f o r HiGh COD S Low COf' 

for the month of 

For RBIPPl & HYDROAIR lJV) 

RECEIVED .. 
lAuth . Signatory) a~ 

l- _. .. .. _ _ .__ 

l l......,-/ ,: t..c
 
IYLJ er;. VLY Engineer
 

\. MIDC Sub Division Roha . 

OfficeAdd: B· I, Neela A . 
panmem, Opp. Mantlp\?shwar Ind . [ sl a l l: , SY I'. Road . Buri val i ( \\' ) Mumb.u . 400()l) 1 
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INFLUENT QUALITY REPORT FOR THE MONTH OF APRIL - 2022.
 

Influent (In let) 
l.ov/ COD

Date BOD COD TDS TSS 

IpH 
pH 

BOD COD TDs I TsS 
mg/I mg /I mg /I mg/ l mg /I 

I 
mg/I mg/I mg/I4/2/2022 7.87 1232 3021 16900 521 7.75 I 24 23 1 I 5lOG 69

4/3/2022 6 .34 1145 3046 18100 
, 

474 7.94 32 274 I 59G':. : 62­
4/4/20 22 5 .62 1295 3125 17400 496 8.01 ~O ! 261 I 4200 I 62 
4/5/2022 7 .74 1238 3251 16800 419 7.61 28 I 25~ I 5208 I 5 ~ 
4/6/2022 7 .22 1122 2936 16700 512 7.52 26 ! 2")0 I 3200 : 57 -'-' 

4/7/2022 6 .19 1247 3021 17200 503 8.12 I 36 261 I 4200 I SS I 
4/8/2022 7 .42 1420 3105 16100 478 7.97 29 I 277 5100 , 49 , 
4/9/2022 6 .31 1254 32 10 15900 746 8 03 23 ! 275 I 5300 I 57I I 
4/10/2022 5 .98 1365 30 58 18000 489 8.12 21 27 4 6100 J 84 
4/11/2022 861 1454 310 1 17500 516 7.97 25 I 269 5400 I 8 i 

4/12/2022 7 .32 13 22 3232 16900 611 7.94 ? ? I 307 I 5200 I 69 -'-' I 

4/13/202.2 8 .19 1247 3264 16300 625 8.08 28 269 I 5200 
I 

62 I ! 
4/14/202 2 6.22 13 66 3412 16700 598 801 29 265 51CO I 8-4 

4/15/2022 6.65 1145 3101 16200 584 7.99 29 286 5800 I 82 

4/16/2022 7.48 1154 2874 16200 488 7.94 27 302 6100 59 I 

4/17/2022 7.01 12 65 3210 17800 569 8 26 286 5900 57 ! 
4/ 18/2022 8 .05 13 62 I 304 6 17300 537 7.94 24 302 5000 I 55 I 

5400 74 
I 

4/19/ 2022 7.75 145 1 321 1 16500 497 8.06 31 307 

4/20/20 22 8.38 1257 2963 18100 614 7.98 26 312 5200 7?, I 

4/21/2022 8.4 125 6 318 6 16800 623 78 1 30 302 5500 I 
59 

687 8 11 31 304 5800 54 I 

4/22/2022 8 .15 1325 272 0 17400 

4/23/2022 7.3 1341 3070 19200 598 8.01 27 291 5800 59 

4/24 /202 2 7.02 1252 302 6 17400 523 7.85 28 304 5100 I 96 

4/25/2022 6.35 1451 2987 16800 499 7.95 24 312 5300 98 

4/2 6/2022 7 .81 132 5 2896 17000 578 8 12 26 I 298 4900 57, 
I 5900 ! 57 I

4/27/2 02 2 8.0 1 1378 2965 16900 635 865 35 287 I 

512 7.29 ., ­ 28:: 5500 I 84 
4/28/2 02 2 6.21 156 9 3284 15900 -, 0 

16300 418 7.12 28 2G 8 5700 i 72 I 

"I 4/29/2022 6.27 1485 3028 
612 7.62 31 247 4900 I 56 

4/30/202 2 6.98 1482 3108 17400 

.. 

-

, 

.. 

,, 
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BIPPL&'HYDROAIR( 

<'\lIl1l1\. /\ dd : .1 () .~. ( \ 1I1C \ I I·<!,· 1 ' l l' I \ I I ~ C: ~ , 1'1,,1 Nil . (,(,/\, Sl'l'IIJ! I I, C II. I) . 1li:I :JjHlr. N:lvi 1\! u rnb:lI ·4(Jl) (, I· 1 

To,
 
The Deputy Engi n eer,
 

MIDC,Sub -Div islon,
 

Roha. 

Sub ject : Reg ardlng lnforrnntlon about In let Parn rnctc rs. 

Ref: 1) Work Order No. MIDC!ABG!TC/IFMS-C98 95 8! o f 201 9 

2) Tender Ag reement No. -C-l of 201 9-2 020 

Dear Sir, 
W ith regarding to the above ci ted subjec t ma t te r above said wo rk is awa rde d to u s an d the same I ~ , :' 

progress. It is o bserv ed that t he inle t COO, 13 00,TSS and TDS fr equ entl y co m ing more t han the lim l' 

given in th e tend er for existing pl ant 

Also as per MPCB circ u lar (MPCB/JD(WP C)!Dir/B- 201113 -FTS-OOG1 d ate d 13.11. 202 0 ) states thai ::. ­

high COD efflue nt st rea m hav ing COD & TOS Conr > SOOOrng/1 sh all b e s e g re ~ated . t reat t rJ 2, ' " 

disposed separately wi t hout mi xing to e lftue n t disch ar ~ ll1(; to CETP " 

You have bee n info rmed by u s o n rnan v occasio ns that TOS al Inl e t o f CETP IS as hiCh as 20.000 rT. ,:' 

which is causi ng up set in the plan t perfo rma nce It se cm s the re a re so me mem ber s w ho d ' , 

dischargi ng hi gh TOS eff luent h aving TOS in Iakhs rng/I. Henc e vi gil ance sarn pu ng by us can on ly bru . 
out th e d.ef ault in g m embers so tha t plan t perform ance Cil n he as nc r MPCB st, l nd iH cls. 

Aiso overf low is ob ser ved fro m M IOC t reat ed tan k as al rei1cly !Ilfor Inec ! o n rnan v oc cas ion s 

We are fac ing d ifficultie s in t reat ing the eff lue nt in the prese n: pliJnt st.n us ot' cause th e pr esem p l.l ' '
 

is des ign for COD less t han 2500mg/I, BOO less t han 1000 111 (;/1 and TSS le ss th J f l SOOIllr;/1
 
Furth er t oo m uch foamin g is o bse rved in flash mi xer , pH co rre cti o n t ank i l I1C] Primary Clf, wh o,! ,.
 

de posite d near th e ta nks an d pollu ti ng the 50 11
 

This is j ust fo r your kind informati on . 

Note-Plea se fi nd the attachments wh ich ar e show ing the in le t p ar arn c t c rs l o r High COD 8. Low C O ~, 
fo r the month of May , 

for RBIPPL & HYDROAIR (JV) 

~/ 
(Auth. Signatory) 

OffilOC Add: B-1. Nccla AP'lrlmt:l1l . Opp . ManJpc shwur lncl. b lalc , S.V.f'. IZoad, Horivu!i (\\ ' 1 ivl ul11bill • -!1 1l )(I'I .' 
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INFLUENT QUALITY REPORT FOR THE MONTH OF MAY - 2022.
 

1 Influ ent (Inlet ) low COD 
Date BOD COD TDS TSS BOD COD TDS TSS pH 

mgjl mgjl mg/I mg/I 
pH 

mg/I mg/I mg/I mg/ l 
5/ 1/ 2022 7 .7 4 14 54 3186 15900 478 7.98 32 247 4900 42 
5/2 / 2022 7 .56 1322 285 7 18500 746 7.45 28 255 5100 52 
5/ 3/2022 7.46 1247 280 1 17500 489 785 26 238 5000 58 
5/4/2022 7.87 1366 2938 18600 574 8.08 24 269 5700 47 
5/5/2022 7 .74 1145 32 50 15700 642 7.61 28 245 5200 36 
5/6/2022 7 .22 1154 2829 15400 521 7.52 31 261 6200 56 
5/7 / 2022 6.19 1258 3046 16400 474 8.12 35 253 5470 42 

5/8/2022 7.4 2 1364 3046 17400 496 7.97 34 261 6100 58 

5/9 /2 022 6.3 1 1274 30 19 16900 419 8.03 36 261 6300 39 

5/10/2022 5.98 1477 3040 17200 598 8.12 29 264 5700 55 

5/11/2022 8.61 1038 3025 16200 574 7.97 27 245 4900 45 

" 5/n/2022 7.32 1452 3152 17400 512 7.94 35 258 5100 41 

5/ 13/ 2022 8.19 1124 2938 15600 553 8.08 34 245 5200 37 

5/14/2022 6.22 986 3102 16200 612 8.01 36 269 4700 52 

5/15/ 2022 6.65 974 2987 17500 485 7.99 31 253 4900 52 
5/16 / 2022 7.48 1366 3019 16800 473 7 94 22 261 5800 48 
5/17/ 2022 7.01 1145 2966 17200 498 8 28 264 5300 47 
5/1 8/ 2022 8.05 1035 3214 18500 569 7.94 26 261 5100 41 
5/ 19/ 2022 7.75 ' 1145 2966 15900 537 8.06 34 247 5700 51 
5/ 20/ 2022 8.38 124 5 302 1 17400 497 7.98 33 263 5900 58 
r:;J 21/ 2022 8.4 1387 2829 15800 543 7.81 27 261 4700 52 
5/22/2 022 8.15 1359 3251 16200 623 8.11 26 269 4200 45 
5/ 23/ 2022 7.3 1425 2933 15800 687 8.01 34 253 4600 33 
5/24/2022 7.02 1102 3076 15200 598 7.85 38 247 4900 35 
5/25/2022 63 5 1265 2802 11500 523 7.96 26 239 4700 49 
5/26/2022 7.81 1362 30 14 17800 523 812 28 269 4620 47 
5/27/2022 8.01 1451 3093 17400 598 8.65 27 264 5800 29 
5/28/2022 6.21 1257 2911 16500 439 7.29 33 255 6200 55 
5/29/2022 6.27 1036 2829 18400 541 7.12 36 261 6100 8/1 
5/ 30/2022 6.98 985 3021 14800 536 7.62 28 261 5800 74 
5/31/2022 7.16 1237 3052 16200 5112 8.06 2fl 255 530D '16 

Avg 7.316 1239.903 3006.87 16574 545.161 7.911 30.194 256.58 5328.7 48.5806 

..
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~ RBIPPL&HYDROAIR(JV) 
COI11tl1 . Add : 302. Concord\: Premises. Plot No. 661\. Seelor II, C.B.D . Bclnpur. Navi Mumbai-400614 

Phone No. 022·49245642/43 / 44 

Dated - OZ/01/2022 

To, 
The Deputy Engineer, 
MIDC,Sub-Division, 
Roha. 

Subject: Regarding Information about Inlet Parameters. 
Ref: 1) Work Order No. MIOC/ABG/TC/IFMS·C98958/ of 2019 

2.) Tender Agreement No.-C-1 of 2019·2020 

Dear Sir,
 
With regarding to the above cited subject matter above said work is aw arded to us and the same is in
 
progress. It is obs erved that the inlet COD. BOD,TSS and TDS fr equent ly coming more th an the l imit
 

given in the tender for exist ing plant.
 

Also as per MPCB circular (MPCB/JO(WPC)/DirJB-201113·FTS-0061 d ated 13.11.2020) states that " the
 

high COD effluent str eam having COD & TDS Conc.> SOOOm g/1 shall be segregated. treated and
 
disposed separately without mixing to effluent discharging to CETP."
 

You have been informed by us on many occasions that TDS at inlet of CETP is as high as 20,000 mgJI
 
which is causing upset in the plant performance. It seems there a re some members who are
 
discharging high TDS effluent having TDS in fakhs mg/1. Hence vigilance sampling by us can only bring
 
out the defaulting members so that plant performance can be as per MPCB standards.
 

Also overflow is observed from MIDC treated tank as already informed on many occa sions. 

We are facing difficulties in treating the effluent in the present plant status be cau se t he prese nt plant 
is design for COD less than 2500mgJI, BOD less than 1000rng/1 and TSS.less than SOOm g/L 
Further too much foaming Is ob served in flash mixer, pH correctio n tan k and Primary elf, which Is 
depo sited near th e tanks and pollu ting the soli, 

This is just for your kind ln forrnatlon. 

Note-Please find the attachments which are showlng the Inlet parameters for HIgh COD & Low COD 
for the month of June . 

. ~ROAIR(JVJ 

[Auth, Signatory) 

Offi ce Add' S-l Ncela Apa rt 0 ­' . mcnt , pp. Mandpeshwnr InJ . Estate. S.v. P. Roud, Boril' lI li (W) rvl\l l1lbui · 400092 
..:1 
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,j.;IN FLUENT QUALITY REPORT FOR THE MONTH OF JUNE - 2022. 

Influe nt (In let ) l ow COD 
Date BOD COD TDS TSS BOD COD TDSpH pH TSS 

mg/I mg/I mg/I mg/ I mg/I mg/I mg/I mg/ I 
6/1/ 2022 7.88 1022 3415 18700 584 8.01 35 315 6500 80 
6/2/2022 6.12 1065 3255 18900 622 8.32 34 384 6200 84 
6/3/2 022 7.32 1025 3165 17500 684 8.23 31 354 6400 76 
6/ 4/ 2022 7.14 1120 3485 16800 489 8.14 32 368 6800 72 
6/ 5/2022 7.65 988 324 7 17200 625 8.36 38 374 5900 79 
6/6/2022 7.14 984 3165 18600 582 7.94 37 355 5700 72 
6/7/2022 7.14 1024 3364 14800 514 7.91 38 348 5300 74 
6/8/2022 7.29 1201 3314 17600 574 7.5 34 316 4900 83 
6/9/2022 7.65 1058 3015 16300 486 8.35 40 341 5700 84 

6/10/2022 7.48 1240 3148 17500 458 8.12 42 315 5100 82 
. 6/11/2022 7.36 1140 3514 17200 574 8.15 45 309 6800 76 
6/1 2/2022 6.47 1425 3258 16300 547 8.64 38 312 6500 72 
6/13/2022 7.95 1102 3258 17800 521 8.15 37 319 6300 74 
6/14/2022 7.14 1265 3345 16400 585 -3.64 27 352 6800 77 
6/15/2022 7.35 1156 3258 15600 552 8.24 32 346 5900 69 
6/16 /2022 7.15 1054 3154 17800 658 8.12 31 315 5700 82 
6/ 17/2022 7.95 1036 3269 16400 574 8.21 37 316 5800 84 
6/18/2022 8.05 1058 3145 18200 5'-'" 8.74 33 391 6800 82~· o 

6/19/2022 7.75 1045 3387 19400 541 7.£i5 35 375 6820 86 
6/20 /2022 8.38 985 3415 18500 592 7.12 37 354 6700 82 
6/21/202 2 8.61 961 3054 15800 548 7.25 31 368 6300 80 
6/22 /2022 7.32 1044 3582 17500 524 8.12 39 315 6400 72 
6/23/2022 8.19 1065 341 5 16800 522 8.41 40 352 5700 81 
6/24/2022 6.22 1054 3348 18900 482 8.11 34 325 5900 . 69 
6/25/2022 6.47 1047 3475 18400 475 8.21 36 332 6100 76 
6/26/2022 7.32 1066 3158 19700 572 7.95 37 348 G200 74 

6/27/2022 6.48 1025 3256 18400 515 7.31 35 384 6400 82 

6/28/2022 6.24 1027 3584 17400 536 8.15 35 351 6400 84 

6/ 29/2022 6.84 1148 3415 17300 561 8.02 34 326 5200 76 

6/30/2022 6.24 1047 3411 17200 528 8.22 38 322 5100 61 
Avf', 7.28 1082.6 3309.13 17496 .67 552.7667 8.0763 35.73 342.73 6077.333 77.5 

( ' 

o 
lj ,, 

..
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~ RBIPPL&HYDROAIR(JV) I 
Comm . Add : 302, Concon.1e Preillises, PIOI No. (j(iA, Sector II , C.O.D. Bclapur, Nov! Mumbai-400614 

Phone No. 022-49245642/43/44 

Dated - 03/08/2022
To, 
The Deputy Engineer, 
MIDC/$ub-D ivi~lon, 

Rona. 

SubJect: Regarding Information about Inlet Parameters. 
Ref: 1) Work Order No. MIDC/ABG/TC/IFMS-C98958/ of 2019 

2) Tender Agreement No.-C-l of 2019-2020 

Dear Sir,
 

With regarding to the above cited subject matter above said work Is awarded to us and the same is in
 
progress . It is observed that the inlet COD, BOD,TSS and TDS frequently coming more than the limit
 
given in the tender for existing plant.
 

Also as per MPCB circular (MPCB/JD(WPC)/Dir/B-201113-FTS-0061 dated 13.11.2020) states that "the
 
high COD effluent stream having COO & TDS Conc.> SOOOmgjl shall be segregated, treated and
 
disposed separately without mixing to effluent discharging to CET?"
 

You have been informed by us on many occasions that TOS at inlet of CETP is as high as 20,000 mg/I
 
which is causing upset in the plant performance. It seems there are some members who are
 
discharging high TOS effluent having TDS in lakhs mg/1. Hence vigilance sampling by us can only bring
 
out the defaulting members so that plant performan ce can be as per MPCB standards.
 

Also overflow is observed from MIDC treated tank as already informed on many occasions.
 

We are facing difficulties in treat ing the effluent in the present plant status because the present plant
 
is design for COD less than 2S00mg/I, BOD less than 1000mgJI and TSS less than SOOmgjl.
 
Further too much foaming is observed in flash mixer, pH correction tank and Prirnarv Clf, which is
 
deposited near the tanks and pollut ing the soil.
 

This is just for your kind information, 

Note-Please find the attachments whIch are showing the Inlet paramete rs for High COO & low COD 
for the month of July. 

r: for RBIPPL & HYDR IR (JV) 
I 

(Auth. Signatory) 

RECEIVED 
.. 

D'15'~~' ~~ ~---Ir--~ ffr ee f the 
Deputy Engineer 

• ' ~ (l C Sub Division Roha. 

Office Add: B-1. Neela Apartment, Opp. Mandpeshw3 r Iflu. Estate , S. V.P. Road, Borivuli (W) Murnbai .400092 
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INFLUENT QUALITY REPORT FOR THE MONTH OF JULY- 2022.
 

r 

Influent (Inlet) l ow COD 
Date BOD COD TDS TSS BOD COD TDS TSSpH 

mg/I mg/I mg/I mg/J 
pH 

mg/I mg/I mg/I mg/I 
7/ 1/2022 6.13 10 23 32 15 17300 485 7.68 43 312 5400 82 
7/2/2 022 6 .54 10 58 3254 17500 473 7.48 32 320 5900 80 
7/3/2022 6.3 2 1029 3315 16900 586 7.91 31 351 5300 72 

7/4/2022 6.84 1064 3215 17200 512 7.68 37 301 5700 81 
7/5/2022 5.64 1023 3105 16900 548 7.61 40 294 5200 69 

)/6/2022 5.14 1085 3285 18600 532 8.02 45 299 5100 76 

7/ 7/2022 6.12 1054 3310 19400 483 8.11 38 352 4900 74 

7/8/2022 7.31 1022 3045 18200 42<: 8.34 37 352 4700 82 

7/9/ 202 2 6.3 1062 3105 17200 516 7.91 34 325 5700 84 

7/10/2022 6.22 1053 3415 16200 452 7.68 32 332 5100 76 

7/ 11/2022 5.28 102 2 3364 16900 I 647 7.39 35 348 5600 74 

7/12/2022 5.94 1058 3194 18300 421 7.89 40 315 5700 85 

7/13/2022 6.31 1130 3328 18400 435 7.95 39 315 5900 70 

7/14/2022 5.84 1180 3315 16700 612 7.64 36 361 5100 76 

7 / 15/ 202 i 6.33 1025 3305 16500 587 7.86 35 345 5900 76 

7/16/2022 6.21 1032 3315 15900 509 7.69 33 384 5700 77 

7/17/2022 6.35 1032 3405 16400 I 489 7.35 39 315 5800 82 

7/ 18/2 022 6.21 1152 3015 16100 610 7.94 40 384 6100 81 

7/ 19/20 22 6.11 1159 3104 17800 403' 7.98 34 354 5800 80 

7/20 / 2022 6.54 1035 3204 17200 622 8.15 37 315 5400 76 

7/21/2022 5.92 1128 3058 16500 492 7.89 34 302 5600 77 
7/22/2022 5.32 1039 3415 17300 531 8.69 39 287 5200 .. 76 
7/ 23/ 2022 5.12 1154 3158 14500 522 8.64 40 305 5800 72 
7/2 4/ 2022 5.84 1028 3314 16400 425 7.99 34 311 5100 64 
7/25/2022 5.21 1035 3205 17300 435 8.61 33 348 5800 66 
7/26/2022 6.3 1084 3185 1:'200 I 569 8.02 I 35 318 I 5800 79 
7/ 27/2 022 7.2 1025 3152 17400 612 8.64 37 368 5400 72 
7/28/2022 7.1 \ 1054 3451 18300 552 8.31 39 31\8 5300 76 
7/ 29/2022 6.03 \ 1032 3301 18400 (i12 7.91 39 359 5100 81 
7/ 30/ 2022 7.11 ).054 3210 18000 d1. 7.58 40 322 5400 61 
7/ 31/2022 7.2 1095 3140 18900 4C- .'. 7.61 45 310 5900 88 

Avg 
. 

6.23 106S.t: 3238.77 17283.87 513.4 ~ 9 4 7.9403 37.15 :n O.71 5496.774 76.29032-

Ii 

..
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RBIPPL HYD AI (JV)
 
(omm . I\dd: 302. (olll.:urdc Prcl\li sc~. Plot No. 661\. Sector 11. c.H .n. Bclapur. Navi Mumbai-4006\~ 

Phone No. 022-49245642/43/44 

Dated - 02/09/2022 
To.
 
The Deput)' Engineer,
 
MmC, Sub-Dlvlslon,
 
Roha,
 

SubJect: Regarding Information about Inlet Parameters. 
Ref ~ 1) Work Order No. MIDC!ABG!TC!IFMS.C9895B! of 2019 

2) Tender Agreement No.-C-l of 2019·2020 

Dear Sir. 
With regarding to the above cited subject matter above said work Is awarded to us and the same is in 
progress. It is observed that the Inlet COD, BOD, TSS and TDS frequently coming more than the limit 
givenin the tender for existing plant. 

Also as per MPCB circular lMPCB!JDlWPC)!Dlr!B-201113-FTS-0061 dated B .lt .1020} states that "the 
high COD effluent stream having COD & TOS Conc.> SOOOmg/1 shall be segregated, treated and 
disposed separately without mixingto effluent dischargingto CETP." 

You have been informed by us on many occasions that lOS at inlet of CElP is as high as 20,000 mgJl
 
which is causing upset in the plant performance. It seems there are some members who are
 
discharging high TDS effluent having lOS In lakhs mgJl. Hence Vigilance sampling by us can only bring
 
out the defaulting members so that plant performance can be as per MPCB standards.
 

Also overflow is observed from MIOC treated tank as already informed on many occasions.
 

We are facing difficulties In treating the effluent 1n the present plant status because the present plant
 
isdesign for COD less than 2500mg/l, BOD less than 1000mg/1 and TSS tess than SOOmgJl.
 
Further too much foaming is observed In flash mixer, pH correction tank and Primary Clf, which is
 
deposited near the tanks and polluting the soil.
 

This is just for your kind Information.
 

Note-Please find the attachments whIch are showlng the Inlet parameters for High COD & l ow COO 
for the month of August . 

For RBIPPL & HYD ROAJ R (JV) 

(Auth. Signatory) 

U hwar lnt! Estate. SVP Rand. 13orivl\\i (W) MUOIba i - 400092 
Office Add: 8-1, Neela Apartment, Opp. Man pes . 
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INFLUENT QUALITY REPORT FOR THE MONTH OF AUGUST _2022.
 

Influ ent (Inlet) low COD
Date BOD COD TDS TSSpH pH 

800 COD TDS TSS 
mgt l mgtl mgtl mgt l mg/ I mg/ I mg/ I mg/I

8/1/2022 7 .0 2 1232 3460 17900 425 8.13 40 305 4800 78 
8/2/20 22 6.85 1026 3516 17400 415 8.45 35 272 5600 80 
8/ 3/ 20 22 8.5 1125 2760 15300 475 8.21 48 318 5000 75 
8/4 / 2022 7.9 10 23 35 71 16100 423 8.66 46 311 5200 77 
8/5/2 022 7.19 1151 3351 16900 485 8.45 47 312 5400 76 
8/6/2022 6.32 1203 3076 16100 471 8.75 41 320 5500 79 
8/7/2022 7.3 1058 2678 16100 475 8.15 38 263 5300 74 
8/8/ 2022 7.57 1056 2637 16000 466 8.68 36 280 4900 78 

. 8/9/20 22 7.99 1045 3312 1600 0 512 8.11 34 368 4700 76 

8/10/2022 7.84 1024 2961 15700 486 8.62 38 277 4600 78 

8/ 11/2022 7.69 1054 34 12 16700 402 8.24 36 288 4700 80 

8/12/2022 7.1 1078 331 2 16400 486 8.74 39 239 5300 80 

8/ 13/ 2022 6.74 1022 3021 15900 533 8.65 41 313 5400 77 

8/ 14/2 022 6.77 106 2 2874 17400 482 8.21 48 321 5300 78 

8/15/2 022 6.87 1035 3058 16800 485 8.02 47 296 5400 76 

8/16/2022 7.66 1054 3200 16300 520 8.4 46 295 4800 78 

8/17/2022 6.95 1022 3093 15700 475 7.95 40 321 4500 74 

8/18/2022 6.58 1025 3093 16800 430 8.41 46 296 4700 78 

8/19/2022 6.87 1120 3296 17400 485 8.21 38 302 5100 79 

8/20/2 022 7.5 1158 2883 17200 465 8.64 34 294 5400 76 

8/21/2022 8.1 1064 3626 16800 412 8.02 45 277 4700 15 
8/22/2022 7.52 1145 335 1 18200 484 8.06 41 310 4800 76 

8/2 3/202 2 7.11 1125 3264 15400 466 8.74 48 286 5000 74 

8/ 24/ 2022 6.96 1023 3041 15900 472 8.03 47 294 5100 78 
8/2 5/2 022 7.28 1185 3051 16800 462 8.41 40 351 4600 75 
8/ 26/ 2022 7.14 1054 3131 16300 420 8.03 44 284 4800 74 
8/27 /2022 7.29 1062 3360 15800 412 8.04 48 278 5100 78 
8/ 28/2022 7.4 1265 3101 16300 488 8.44 36 305 5100 76 
8/ 29/ 2022 7.66 1284 3626 I 16400 460 8.12 38 312 5700 78 
8/30/2022 7.19 1105 2719 15800 472 8.32 34 364 5600 78 
8/3 1/ 2022 6.77 1154 2945 15700 421 7.12 38 294 4700 79 

AIIg 7.28 1098 3154.16 15435.48 463.3871 8.2906 41.19 301.48 5058.065 77.03226 

..
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Dated - 04/11/2022 
To,
 

The Deputy Engineer,
 

MIDC,Sub·Dlvlslon,
 
Roha,
 

Subject: Regarding Information about Inlet Parameters. 

Ref: 1) Work Order No. MIDC/ABG/TC/IFMS-C98958/ of 2019 
2) Tender Agreement No.-C-l of 2019-2020 

Dear Sir,
 

With regarding to the above cited subject matter above said work is awarded to us and the same is in
 '.
 
progress . It Is observed that the inlet COD,BOD,TSS and TDS frequently coming more than the limit 
given in the tender for existing plant. 

Also as per MPCB circular (M PCB/JD (WPC)IDlr/B-201l13·FTS-0061 dated 13.11.2020) states that "the 
high COD effluent stream having COD & TDS Cone.> 5000mg/1 shall be segregated, treated and 
disposed separately w ithout mixing to effluent discharging to CETP." 

You have been informed by us on many occasions that TDS at Inlet of CETP is as high as 15,000 mg/I 
wh ich is causing upset In the plant performance. It seems there are some members who are 
discharging high TOS effluent hav ing TOS in lakhs mg/l. Hence vigilance sampling by us can only bring 

out the defaulting members so that plant performan ce can be as per MPCB stand ards. 

Also overflow is observed from MIDC treated tank as already informed on many occasions. 

We are facing difficulties In treating the effluent in the present plant status because the present plant 

is design for COD less than 2500mgJI, and BOD less than lOOOmgJI . 

Further too much foaming Is observed In equalisat ion tank , flash mi xer, pH correct ion tank and 

Primary Clf, which is deposited near the tanks and polluting the soil. 

This is Just for your kind Information. 

Note-Please fInd the attachments which are showing the Inlet param eters for High COD & l ow COO 

for the month of October. 

For RBIPPl & HYDROAIR (N) .. 

(Auth. Signatory) - - -l 

RECEIVED 

rp: --'~~_~~~ q"O'V2-­

.....~---:-:; ......, 0 i I~ G of!ile-
Deputy Engineer 

M/OC SUb Orvi£ion HOha 
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INFLUENT QUALITY REPORT FOR TH EMONTH OF OCTOBER _2022.
 

Influent (Inlet) low COD
Date 

pH 
BOD COD lOS lSS BOD COD lOS lSSpHmgJI mgJI mgJI mgtl mgtI mgt' mgt' mg/f

2022 -10-01 8 .11 1350 3467 18600 356 7.15 40 256 4700 40 
2022-10-02 7 .48 1248 3046 16000 348 8.08 45 261 5100 45 
2022-10-03 7 .04 1262 3373 16000 365 7.3 48 228 4300 40 
2022-10-04 6 .71 1358 3254 15000 315 6.91 46 220 5500 43 
2022-10-05 6.91 1364 3065 16800 395 6.54 49 248 5800 48 
2022-10-06 7.6 1375 3346 16700 368 7.86 45 204 5500 48 
2022 -10 -07 6.33 1374 3482 17700 342 7.85 48 196 3600 45 
2022-10 -08 4.92 1322 2652 15400 365 8 50 220 4200 50 
2022-10-09 7 .08 1384 3008 14000 385 8.1 47 255 4000 60 

2022·10-10 6.66 1364 2801 14200 384 8.21 48 272 5600 40 

2022-10-11 6.68 1372 3142 16700 369 8.1 41 286 4900 50 

2022-10-12 7.6 1384 3051 13900 396 8.26 42 286 4200 60 

2022-10-13 4.96 1255 3000 15800 354 8.24 41 296 4800 60 

2022-10-14 8.65 1246 3155 14400 354 8 48 310 5100 38 

2022 -10-15 4.32 13G8 3264 15400 296 7.61 46 286 5300 45 

2022-10 -16 7.47 1269 2856 15000 289 8.02 45 286 4700 42 

2022-10-17 7.9 1275 2720 16300 365 8.06 42 310 4500 41 
2022 -10-18 6.97 129 5 2802 17500 325 7.77 48 288 5500 46 
2022 -10-19 7.21 1333 2845 16000 326 7.78 43 285 5300 50 
2022-10-20 7.48 1345 2964 13000 368 8.02 49 275 5500 55 
2022-10-21 7.31 1375 2829 18200 349 8.04 43 294 5000 49 
2022-10-22 7.01 1275 2938 16300 342 8.74 48 300 6000 40 
2022-10·23 7.48 1274 2747 13400 368 8.02 39 283 5300 48 
2022·10·24 7.46 1222 3030 14000 375 7.99 47 275 4500 40 
2022-10-25 11 .15 1136 2897 15700 369 7.86 48 285 5300 40 
2022-10-26 5.16 1268 3054 15800 356 7.6 43 312 5600 45 
2022-10-27 7.16 1376 3286 16700 358 7.3 49 269 4600 43 
2022-10·28 5.64 1276 3068 17200 389 7.45 43 248 5100 42 
2022-10-29 5.84 1221 3075 16200 358 7.36 44 294 4700 41 
2022-10-30 6.84 1296 3245 15400 351 7.15 42 325 5900 42 
2022-10-31 7.15 1264 3624 15200 326 7.36 40 356 5100 41 

AVE 6.75 1307 3067 15758 355 7.77 45 274 5006 4 6 

..
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Dated - 04/ 12/ 2022 p,,To,
 
The Deputy Entineer,
 
MIOc,.sub-Oivlsion,
 
Roh;'l.
 

SubJect: Regarding lntormatlcn about Inlet P;'lf;'lmeters.
 
Ref: 1) Work Order No. MIOC/ABG/TC!IFMs-<:9895B! of 2019
 

2) Tender Agreement No.-e-1 of 2019·2020
 

Dear Sir,
 
With regarding to the above cited subject matter above said work Is awarded to us and the same is in
 
progress. It is observed that the Inlet COD, BOD,TSS and TOS frequent ly coming more than the llrnlt
 
given In the tender for exi.sting plant.
 

Also as per MPCB circular (MPCB/lD(WPC)!Olr!B-10ll13-FTS-0061 dated 13.11,2020) states that "the
 
high COD -effluent stream having COD & TOS Cone.> SOOOmgJl shall be segregated, treated and
 
disposed separately without mlxing to effluent discharging to CErr:
 

You have been lnfonn ed by us on many occasions that TOS at inlet of CUP is as high as 15,000 mg/ I
 
which is causing upset in the plant performance. It seems there are some mem bers who are
 
discharging high TOS effluent having TOS In lakhs mg/1. Hence vigilance sampling by us can only bring
 
out the defaulting members so that plant performance can be as per MPCB standards.
 

Al50 overflow is observed from MIDC treated tank as already informed on many occasions. 

We are facing difficulties In treating the effluent in the present plant status because the present plant
 
Isdesign lor COD less than 2500mgJl, and BOD less than l000mgJl .
 

Further too much foaming Is observed In equa lisation tank, flash mixer, pH correction tank and
 
Primary ClI, which is depo sited near the tanks and polluting the soil.
 

This is just for your kind Information. 

Note·Plea~ find the attachments which are showlng the Inlet parameters for HIgh COO & low COO
 
for the month of November .
 

RECEIVED 
For RBIPPL & HYDROAJR (N)
 

, .tt­

~~~ .. o ffi2e-o'":"'f-th-e--"':"'--I 

Deputy EnyineeJ 
M/OC Sub DiVision Rona, (Auth. Slgn~to ry l 

Ollicc .\ JJ . B-1. "L...la '-\ I' .ln l11c rll , 01'1'. .\lancJr r "hll Dr Ind. I:> l.1I\.', S \ '1' f{" .,J. l3url\ "I i ( \\ .\ r\'1 UlIIlJ JI _ .It)O lJ lJ ~ 
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,­ INFLUENT QUALITY REPORT FOR THE MONTH OF NOVEMBER - 2022. I 

Influent (Inlet) low COD 

Da te BO D COD TDS TSS BOD COD TDS TSSpH 
me/ l mg/l mg/l mgjl 

pH 
mgjl mg/I mgjl mg/I 

2022-11-0 1 6.93 888 33 46 15500 352 8.01 40 269 5500 60 

2022-11-02 7.01 7tlS 2865 14500 345 6.99 45 28 5 4600 55 

20 22-11-03 7.4 4 852 3045 13400 397 8.02 40 263 5500 50 

2022-11 -04 7.45 745 3345 15500 345 7.55 38 274 4700 45 

2022-11-05 6.95 960 33 28 14700 385 7.15 41 280 560 0 60 

2022 -11-06 7.12 855 3289 13600 292 8.05 44 310 . 5800 60 

2022-11-07 6.32 763 2862 12000 346 7.96 39 32 5 4700 40 

2022-11-08 7.48 892 301 0 13400 386 7.45 49 285 6000 45 

2022-11-09 7.85 845 3155 14300 377 6.88 47 287 5900 55 

2022711-10 6.96 801 2976 13600 345 7.15 38 310 5200 58 
, 2022-11-11 6.35 763 2846 12800 362 8.15 46 301 4700 62 

2022-11-12 7.54 912 3463 15400 345 7.63 40 268 4600 60 
2022-11 -13 I 7.63 745 2785 12900 391 8.15 41 274 5400 47 
2022-11-14 7.36 863 3363 14700 385 6.96 40 280 5000 52 
2022-11-15 7.15 845 3274 15500 342 7.45 45 276 5300 50 
2022-11-16 7.63 832 3152 14300 346 8.12 45 29 6 4500 55 
2022-11-17 7.63 912 3462 15800 355 7.65 47 310 4600 53 
2022-11-18 7.54 798 3346 13600 376 8.96 49 304 5200 60 
2022-11-19 7.77 763 2963 12700 398 7.82 39 315 5800 45 
2022-11-20 7.86 804 2846 14800 345 8.16 40 274 5900 58 
2022-11-21 7.12 824 I 3145 13600 361 7.84 41 285 6000 54 
2022-11-22 7.05 768 3322 14500 373 7.65 46 295 4700 60
2022-11 23 7.36 846 3465 12800 354 8.45 42 274 5900 45 2022-11-24 6.85 764 3010 13600 365 8.63 44 28 1 5300 402022-11-25 7.52 745 2796 14700 374 7.63 46 310 5500 52 2022-11 -26 7.66 856 2822 13700 362 8.45 47 295 6000 53 

", 
2022 11-27 8.12 736 2780 13400 381 7.86 48 281 5100 58 2022-11-28 7.15 824 3045 14500 404 7.46 45 2BS 4600 602022-11-29 7.56 752 2865 13800 375 7.65 35 2022-11-30 8.02 265 5300 54769 3179 14000 345 7.49 47 271 5000 48 Avg 7.35 816 3105 14053 364 7.78 43 288 5263 53 

..
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~;-._~ RBIPPL & · Y D R OA R (JV)
 

RBIPLHYD/ROHA/9 3/20 22 -2 3 
To, 
The Deputy Engineer, 
MIDC,Sub-Division, 
Roha. 

P1lOnc.No: 02 2-4924~M2/43! 44 

Dated - 04/03/2023 

Subject : Regarding information about Inlet Parameters. 
Ref: 1) Work Order No. MIDC/ABG/TC/IFMS-C98958/ of 2019 

2) Tender Agreement No. -C-1 of 2019-2020 

"Dear Sir, 

With regarding to the above cited subject matter above said work is awarded 

to us and the same is functioning with new Blowers, Mixers, and Diffusers 

ete. It is observed that the inlet COD, BOD,TSS, TDS, color & odor frequently 

coming more than the limit given in the consent for existinq plant. 

Also as per MPCB circular (MPCB/JD(WPC)/Dir/B-201113-FTS-0061 dated 

13.11.2020) states that "the high COD effluent stream having COD & TDS 

Cone.> 5000mg/1 shall be segregated, treated and disposed separately 

without mixing to effluent discharg ing to CETP." Multiple effect evaporator 

should be installed by industries having high TDS in their effluent. 

I;. 
You have been informed by us on many occasions that the TDS at inlet of 

CETP is as high as 15,000 mg/I which is causing upset in the plant 

performance. It seems there are some members who are dischargin g high 

TDS effluent having TDS in lakhs mg/I. Hence vigilance samplin g by us can 

only bring out the defaulting members so that plant performa nce can be as 

per MPCB standards. . . 

Also overflow is observed 

many occasions. 

from MIDC treated tank as already informed on 

Office Add: B-1 Neela Apartment, Opp. fv1 andpeshwarind .Estate, S.VY Road , B 
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B' PPL&II . ROAIR(JV)
 
Comm .Add: 302. C~mc(1n.le Prclllj~cs. Plot No.Uii\ . Sector 11 . C B D OcllJour. NlI\'i MlJmhci~W0614 

Plt UI1C. No: 1J22 ~1CJ24SM2/43/44 

We are facing difficulties in treating the effluent in the present plant status 

because the present plant is designed for COD less than 2500mg/I, BOD less 

than lOOOmg/1 and TDS less than 5 mg/I . 

Further too mu ch foaming is observed in equalisation tank, flash mixer, pH 

correction tank , Primary Clf., and Anoxic Tank which is falling from the tanks 

and deposited near the tanks and polluting the soil. Also some industries are 

. discharging acidic effluent in the night causing frequently pump breakdown 

and also affecting the secondary treatment. 

This is just for your kind information and we have been reporting to you 

regularly every result. 

Note-Please find the attachments which are showing the inlet param eters for 

High COD & Low COD for the month of January ~.February. 

For RBIPPL & HYDROAIR (JV) 

(Auth . Signatory) 

.. 

Offi ce Add : B-1 Neela A a . 
P rtmern , O pp. Ma ndpe sh wannd .Est a te , S.V.P Road , 80r iviJj (W) Mumbai-400092 
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INFLUENT QUALITY REPORT FORTH I EMONTH OF JANUARY - 2023. 

Influent (Inlet) 
Low COD 

Date BOD COD TDS TSS BODpH COD TDS TSSpHmgtl mg/ I
 mg/l mg/I mg/I mg/I mg/I mg/I 
2023-0 1-01
 7 .45
 960
 3245
 15400
 450
 8.00 40
 277
 5000
 40
 
2023-01-02 8.82 953
 3056
 15400
 420
 7.86 39
 275
 4300
 50
 
2023-01-0 3
 8.23 875
 2896
 16200
 340
 7.53 35
 259
 5700
 60
 
2023-01-04 7 .72
 86 0 3284
 15700
 400
 7.99 36
 275
 5300
 60
 

8 .74 2023-01 -05 81 4
 3040
 15300
 400
 8.04 34
 253
 5000
 30
 
7.12023-01-06 75 6
 2964
 17500
 450
 7.74 38
 269
 5300
 60
 
3.94 2023-01 -07 782
 2763
 16300
 340
 7.84 39
 296
 4900
 60
 
7.52 2023-0 1-08
 966
 3010
 15000
 360
 7.85 38
 277
 4400
 40
 
7.82 948
 2023-01-09 3465
 15400
 400
 7.91 34
 261
 5000
 40
 
7.82 20 23-01-10 857
 3270
 15800
 340
 7.99 35
 237
 5000
 50
 
6.35 756
 202 3-01-11 3110
 16300
 480
 7.97 36
 286
 5800
 40
 
6.43 890
 2023-01-12 2980
 15700
 248
 5800
360
 7.98 37
 60
 
6.40 962
2023-01-13 2871
 15000
 340
 8
 32
 291
 4700
 40
 
3.00 2023-01-14 970
 2800
 16200
 470
 8.04 283
 40
 35
 5100
 
7.12 814
 3040
 15600
 7.73 38
 286
 2023-01-15 450
 4900
 60
 

852
 8.03 286
 4400
 60
 2023-01-16 6.2 1
 3465
 16700
 360
 34
 

6.40 863
 3370
 16000
 340
 7.83 37
 248
 4400
 40
2023-01-17 
7.97 16400
 380
 39
 294
 4600
2023-01-18 8.01 946
 3456
 60
 

470
 7.49 34
15700
 291
 5100
 60
2023-01-19 3.35 905 I 3156
 
284
 4200
16100
 410
 7.58 38
 60
2023-01-20 3.60 843
 3200
 

370
 8.03 35
 253
 4500
 40
 7.01 ' 15900
 2023-01-21 863
 3460
 
269
 50
 420
 7.81 36
 5200
 202 3-01-22 6.44 15800
 957
 2808
 

40
7.84 38
 248
 4400
 350
2023-01-23 4.41 16400
96 2
 3100
 
307
 70
 40
 5800
2023-01-24 460
 8.093.75 16000
947
 34 56
 

70
41
 307
 5000
8.12 2023 -01-25 370
 4.98 15700
 856
 3560
 
296
 60
 38
 5100
 2023 -01-26 7.91 2.37 340
921
 15600
 2802
 

40
4400
265
 2023-01-27 38
 7.73 2.60 360
 948
 15300
 3456
 
50
 254
 38
 5100
2023-01 -28 8.01 6.71 450
 856
 15800
 3247
 
60
 4900
294
 2023-01 -29 39
 7.95 6.61 350
 975
 16200
 3020
 
40
 264
 4800
 40
 2023-01-30 7.61 7.21 370
 852
 15400
 354 1
 

4700
 50
 284
 41
2023-01-31 8.02 5.68 390
920
 17400
 3155
 
51
4929
 Avg 275
37
6.12 7.89 393
 891
 15910
3163
 

..
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2023-02-01 40 

\NFLUENT QUALITY REPORT FOR THE MONTH OF FEBRUARY 2023- . 
Influent (Inlet) low COD 

Date BOD COD IDS ISS BOD COD IDS TSSpH 
mg/I mg/I mg/l mg/I 

pH 
mg/I mg/I mg/I mg/I 

7.0 0 769 3510 15600 360 6.99 34 277 4000 
2023-02-02 3.13 795 3178 16100 340 7.12 35 280 4500 40 

2023-02-03 6.55 979 3735 15500 350 7.7 36 302 4200 50 

2023-02-04 4.57 961 3201 14800 320 7.91 31 286 4100 40 

2023-02-05 7.02 870 2992 16000 380 7.16 34 269 5000 70 

2023-02-06 8.51 769 3916 17000 360 7.94 37 293 4300 80 

2023 -02-07 6.47 903 3878 16500 340 7.78 33 259 3700 60 

2'023-02-08 S.lS 959 3049 15800 310 7.83 36 288 3800 70 

2023 -02-09 2.5S 918 3015 16200 350 7.87 38 326 4000 60 

202 3-02-10 8.40 856 4080 15500 310 7.83 33 302 4500 40 

2023-02-11 6.38 876 3482 15900 360 7.8 37 294 3400 60 

2023-02-12 7.02 970 3307 15700 380 7.83 34 272 4400 50 

2023-02-13 8.60 975 4240 15600 340 7.9 35 264 4000 40 

2023-02-14 2.10 960 3090 16200 380 8.24 39 214 4100 50 
2023-02·15 6.09 869 3012 15800 390 7.8 38 231 3800 60 
2023-02-16 6.85 934 3101 15500 380 7.5 34 261 4800 40 
2023-02-17 4.27 961 4038 15400 340 7.91 35 214 3900 50 
2023-02-18 8.02 869 3378 15100 360 8.41 33 222 4000 60 
2023-02-19 7.16 966 3046 15200 350 7.91 37 286 4500 60 
2023-02-20 7.13 888 3085 15200 380 7.55 38 220 4100 30 
2023-02-21 4.00 873 4062 16000 390 7.2 37 196 3500 60 
2023-02-22 3.76 827 3058 15500 I 340 7.72 33 212 4000 60 
2023-02-23 7.31 983 3302 15100 I 340 7.69 39 236 4100 60 
2023-02-24 7.27 827 3015 17300 380 8 40 220 4200 40 
2023-02-25 1.81 865 4733 18000 410 7.87 37 212 4500 50 
2023-02-26 4.61 957 4080 14800 360 7.5 37 302 5000 60 
2023-02-27 6.70 962 4325 15200 320 7.97 37 286 5300 40 
2023-02-28 2.08 947 3150 16800 390 8.08 38 286 4800 50 

Avg 5.73 903 3502 15832 358 7.75 36 261 4232 53 

r 
I 
~ 

..
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li ~> "'''' ,~,:,:'~,~,~~(~,~~)~,~.~~,~,~~
 
Phooe No. 022·,tf)2'1564 2/43 /44 

Doted - 06/04/2023 

To,
 
The Deputy Enf;ineer,
 

MIDC,Sub-Division,
 

Roha. 

Subject: Regarding Information about Inlet Parameters. 

Ref: 1) Work Order No. MIDC/ABG/TC/IFMS-C9B958/ of 2019 

2) Tender Agreement No. -C-l of 2019-2020 

Dear Sir,
 

With regarding to the above cited subject matter above said work is awarded to us and the same is in
 

progress. It is observed that the inlet COD, BOD,TSS and 10S frequently coming more than the limit
 

given in the tend er for existing plant.
 

Also as per MPCB circular (MPCB/JD(WPC)/Dir/B-201113·FTS-0061 dated 13.11.2020) states that "the
 

high COD effluent stream having COD & 10S Conc. > SOOOmg/1 shall be segregated, treated and
 

disposed separately without mixing to effluent discharging to CETP."
 

You have been informed by us on many occasions that TDS at inlet of CETP is as high as 15,000 mgJl
 

which is causing upset in the plant performance. It seems there are some members who are
 

discharging high 10S effluent having TDS in lakhs mg/1. Hence vigilance sampling by us can only bring
 

out the defaulting members so that plant performance can be as per MPCB standards.
 

Also overflow is observed from MIDC treated tank as already informed on many occasions. 

We are facing difficulties in treating the effluent in the present plant status because the present plant 

is design for COD less than 2500mg/l. and BOD less than lOOOmg/1 . 

Further too much foaming is ob served in equalisation tank. flash mixer, pH correction tank, Primary 

Of, and Anoxic Tank which is falling from the tanks and deposited near the tanks and polluting the soil. 

Also SomE' industries are discharging acidic effluent in the night causing frequently pump breakdown 

and also affecting the secondary treatment . 

This is just for your kind information . 

Note-Please find the attachments which are showIng the Inlet parameters for High COO & lo w COO 
for the month of March. 

..RECEIVED ._-------,- _.. ..__.. 
For R81PPl e. HYDROAIR (NI 

~/
 ~D<>O ff i ce of the:'
 
. Deputy Engineer
 

MIOC SUb Division Rona .
 
(Auth. Signatory)
 

Off ce Add: B·I . N ecl ~ Apartmen t. Opp 1"1 J n Li p e ~ iJ \\' .H Ind. bl;IIC , SV I'. I{uall, Llumali (W) IV!1I11l0;li • <1000\)2 
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~ 1 Fl ENT QU ALITY REPORT FOR THE MONTH OF MAR - 2023 

Influent (Inlet) Low COD 

Date lOS TSS BOD CODBOD COD TDS TSS
pHpH 

mgtl mgtl mg/I mg/Imgt I mg/Imgt l mg/I 

15400
 340
 7.70 34
 263
2023 -03-01 745
 3356
 3900
 50
 G.71 
16700
 7.911 36
 4500
2977
 360
 275
 40
 2023- 03-02 852
6.10 
15400
 350
 7.60 34
 304
 4000
 60
 3£\ 56
960
2023 -03-03 8.30 

245
 3800
 14800
 33
 50
 745
 3782
 300
 8.01 7.37 2023-03-04 
4200
7.50 37
 253
 50
645
 3045
 16300
 310
7.5 2023 -03-05 

40
15400
 380
 8.04 30
 269
 4500
 852
 3850
 7.31 2023-03-06 
60
763
 257
 3700
 425 6
 16700
 390
 7.42 36
7.45 2023-03-07 

4500
 50
250
 912
 4040
 370
 8.04 37
 7.45 17200
 2023-m -OS 
70
 4100
846
 3564
 315
 6.47 360
 7.91 42
16300
2023{)3{)9 

3900
 60
9.11 836
 340
 7.70 40
 301
 3057
 14500
202 3 -0~-1O
 

4200
 40
4.93 712
 7.45 42
 228
2869
 15400
 310
2023-03-11 
3800
 50
804
 246
6.45 3642
 17400
 340
 7.85 36
-. 2023-03-1 2
 

50
273
 3800
8.09 902
 3489
 340
 7.83 38
 15600
 2023-03-13 
3700
 50
 7.71 746
 37
 246
 2023-03-14 3900
 16000
 360
 8.13 

7.77 4500
 40
 863
 3745
 15470
 7.94 36
 250
 2023-tJ3-1S 380
 
2023{)3-16 4.45 914
 3040
 4600
16400
 340
 7.63 33
 263
 60
 

7.06 247
 2023-03·17 852
 2978
 6.45 34
 3400
 50
 15000
 310
 
3650
2023-03-18 7.45 745
 8.04 201
 3700
 16000
 360
 30
 50
 

2023-03-19 7.64 763
 3561
 7.48 15600
 390
 33
 214
 4000
 40
 
2023-03-20 7.91 804
 3347
 7.67 15700
 340
 37
 253
 3700
 50
 
2023-03-21 7.56 715
 3125
 17100
 310
 7.86 240
33
 3900
 30
 
2023{)3-22 6.89 763
 3700
 7.16 243
16200
 370
 30
 4100
 30
 
2023-03-23 6.14 796
 3462
 15700
 7.88 34
350
 230
 4200
 50
 
2023-03-2 4 7.45 745
 3145
 14500
 340
 8.02 33
 312
 5500
 40
 
2023-03-25 5.65 825
 3346
 14500
 400
 6.65 37
 275
 4500
 30
 
2023-03-26 710
 910
 7.45 3070
 16400
 410
 34
 288
 3800
 30
 
2023-03-27 6.67 745
 7.72 40
2856
 15200
 370
 252
 4600
 40
 
2023-03-28 7.04 852
 400
 7.463112
 16200
 37
 310
 4300
 40
~ 2023-03-29 7.96 766
 8.05 2780
 380
 38
16000
 255
 3900
 70
 
2023-03-30 6.85 702
 402
 7.12 40
 2975
 241
15700
 4200
 40
 
2023-03-31 7.04 685
 7.85 3040
 38
 288
395
17000
 3600
 SO 

..
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C9t L 
r.(RBI p & HYDROAIR(JV) 

(' 0111111. t\dd: 302. C\'m:\mk I'remises. Pint Nn. (,('/\ . Sec tor II.C.I!.D . [kl ap\lr. Navi M\llllbai-4006 \4 

Phon e No . 022-49245642/43 /44 

Doted - 01/06/2023 

To, 
The Deputy Engineer, 

MlDC,Sub-Division, 

Roha. 

Subject: Regarding information about Inlet Parameters. 

Ref: 1) Work Order No. MIDC/ABG/TC/IFMS-C98958/ of 2019 

2) Tender Agreement No.-C-1 of 2019-2020 

Dear Sir,
 

With regarding to the above cited subject matter, above said work is aw arded to us and the same is in
 

progress. It is observed that the inlet pH, .COD, BOO,TSS and TOS frequently coming more than the
 

limit given in the tender for existing plant.
 

Also as per MPCB circular (MPCB/JD(WPC)/Dir/B-201113-FTS-0061 dated 13 .11.2020) states that "the 

high COD eff luent st ream having COD & TOS Cone.> SOOOmg/1 shall be segregated, treated and 

disposed separat ely without mixing to eff luent dischar ging to CETP." 

You have been inform ed by us on many occasions that TOS at inlet of CETP is as high as 18,000 mg/I 

which is causing upset in the plant perfo rmance. It seems there are some members wh o are 

discharging high TOS eff luent having TOS in lakhs mg/1. Hence vigilan ce sam pling by us can onl bring 

out th e defau lti ng members so that plant pe rfo rmanc e can be as per MPCB standards. 

Also overflow is observed fr om MIOC tr eated tank as already informed on many occasions. 

We are facin g difficulti es in tr eating th e efflu ent in the pr esent plant stat us because th e present plant 

is design for COO less than 2500mg/l, and BOD less th an 1000mg/1 . 

Further too much foaming is observed in equalisat ion tank, flash mixer, pH cor rect ion tank, Primary 

Clf, and Anoxic Tank whi ch is falling fro m the tanks and deposited near th e tanks and polluting the soil. 

Also some indust ries are discharging acidic effl uent in th e night causing f requ ently pump br eakdown 

and also affecting th e secondary tre atment. 

This is just for your kind information . 

Note -Please find the attachments which are showing the inlet parameters for High COD & Low COD 

for the month of April. rJ/fJ d (r\ cu . 

.. 

For RBIPPL & HYDROAIR (JV) />Z( "\ 1 . 

~:'! ..\ ",,,')~":t~;
 
'\ ,-~: ~;----<)" .'/ y(Auth. Signatory) -... ..~~ 

RECEIVED 

\~4'0 

~ 
L~,::()~, V" . 

~ 

Ice o(the 
epuly Engineer 

MIDC Sub Division Roha . 

,lnU\')\:s!1 war lnd. b lat\:. S.V.P. R'lild. Borivali (W) l'v1um bai - 400092 
nni('{~ " llu: B-1. Neela r\ pa l1m el1l. Orin 1V!'
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lNFL - 0 T E MONTH OF APRll- 2023 

w ~. -. low COD 

Date 
-

'5­

~ 

a/ I 

TDS 
mg/ I 

TSS 
mgt! 

pH 
BOD 

mg/I 

COD 

mg/I 

TOS 
mg/l 

TSS 
mg/I 

2023-04-01 - S· - 36 ., 150 j ... 17000 310 7.46 34 245 3800 50 
2023 ·04-0:: -- -­ s. :: .. 2845 15400 370 7.82 33 304 4300 40 
2023-0-:-('3 - -­- -­ SOO 2943 16500 350 7.63 30 253 4000 60 
2023-04-lJ4 = .;,: I 763 3010 14700 410 8.05 42 289 3800 50 
2023-0':-CS - .32 804 3406 15300 400 7.63 35 280 4000 50 
2023-0J -e5 6.67 734 2938 16800 360 6.41 38 315 3700 40 

2023-04-D7 4.82 726 3346 17300 320 6.82 40 281 3900 40 
2023-0..-08 2.38 910 3063 15200 390 7.04 41 263 4300 30 
2023-04-09 4.57 846 2956 16400 340 7.63 36 274 4000 40 
2023-04-10 7.63 846 3754 17200 320 7.14 35 228 3800 50 
2023-04-11 1.62 735 3947 15000 320 7.63 33 274 4000 40 
2023-04-12 6.92 764 3451 15000 380 6.45 30 253 3900 60 
2023-04-13 9.97 805 4950 16300 370 7.28 38 256 3500 30 
2023-04-14 7.09 713 2897 17000 400 7.65 37 310 4200 40 
2023-04-15 5.87 863 2907 16400 420 7.45 33 302 4500 50 
2023-04-16 6.76 763 3917 15100 300 8.04 34 285 3600 50 
2023-04-17 3.18 824 2965 16700 370 7.95 40 251 3500 50 
2023-04-18 6.34 746 3186 17000 350 8.03 42 :s 00 4500 40 
2023-04-19 3.18 805 2970 15200 370 7.45 35 285 3800 30 
2023-04-20 5.45 846 3100 15000 390 6.46 33 263 3800 60 
2023-04-21 5.81 904 5141 16300 350 6.94 37 247 4200 40 
2023-04-22 3.61 763 3536 16800 360 7.01 40 251 4600 50 
2023-04-23 7.01 814 3045 17000 340 7.52 31 310 3600 40 
2023-04-24 1.40 763 2886 15900 400 7.61 38 285 3700 30 
2023-04-25 5.94 845 2745 15700 310 6.82 41 310 4500 50 
2023-04-26 5.69 746 2883 17200 320 6.45 42 288 3900 40 
2023-04-27 2.30 913 3373 15800 350 7.04 38 267 3700 30 
2023-04-28 6.71 746 4505 15400 80 7.82 34 274 4200 30 
2023-04-29 5.85 782 3134 16000 350 7.61 38 263 4500 40 
2023-04-30 6.23 825 3045 16100 350 6.52 35 245 3700 50 

..
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r ­I REPORT FOR THE MO NTH OF MAY - 2023 

I ~ e"l t (Inlet ) Low COD 
Date ~ - COD TDS TSS BOD COD TD S TSS- pH 

'&.­ g/I mg/I mg/I mg/ I mg/I mg/ I mg!l 

2023-05-;.. _ - --. 3146 17600 440 8.02 32 245 4500 40 - _ _ u 

20 23-C -':'_ - _ .:. ~ 5 6482 25800 620 8.33 35 305 3800 50 -­
2 0 23 -\) 3 "':' ~ - - :5 2513 16500 280 8.23 42 311 3700 60: -

202:'-: :< - - ­ 625 3100 14400 430 8.50 37 278 4000 50--
2 0 23 - : ~ -: _ .­ 746 2856 15200 380 8.35 40 295 4100 40

~ -

202::< : - .:. ~ - 985 3305 16300 300 8.25 35 263 3700 50-
202 ­ -S - ~ : S 850 3047 17600 470 7.63 36 250 4200 50 z :: -w 

2(C< >. : I : :; 763 3155 24000 400 8.29 34 247 3600 50 
2C - - ­ - 5 _5 700 3046 15400 380 8.54 41 311 3400 60 L _ : - , ': ­ ,­ _-

-- ­ - ­ . . : .59 807 3754 27600 350 8.11 38 258 3300 40 --­ - - -
-­ .­ - . . 1.58 1200 5874 25000 570 8.04 37 274 4200 40---- ­ - -­

~ 
-- -­ -­ .­ 1.51 1300 6980 20400 540 7.80 40 263 4500 SO- -' - - -­ -­
=-: :' -:-: ::- :3 7.70 985 4080 18800 380 7.65 35 250 5000 60 
- ­ - :.-J - -14 6.57 746 4122 19000 470 7.86 30 230 4300 40 ---­ .) 

::: ': :'3-05-15 7.20 888 4733 26500 400 7.52 34 257 4700 40 
2023-05-16 7.71 765 I 3482 15700 320 7.85 41 252 3600 40 
2023-05-17 3.30 634 3101 17900 400 7.81 38 301 3800 50 
2023-05-18 7.52 885 3771 21300 450 7.79 35 242 4500 40 
2023-05-19 6.53 763 3699 20600 520 7.86 32 253 3800 50 
2.023-05-20 7.12 912 3427 18400 380 7.94 41 237 3900 50 
2023-05-21 7.02 853 3345 15300 460 7.35 40 285 4000 60 
2023-05-22 1.85 1245 4461 20100 580 8.21 33 261 4100 40 
2023-05-23 7.22 745 3101 15000 360 8.11 37 326 3700 40 
2023-05-24 8.09 634 3509 14200 510 8.16 38 237 3500 40 
2023-05-25 1.24 846 4325 23000 640 8.06 38 318 4100 50 
2023-05-26 7 86 820 2863 16400 440 7.83 36 2. 08 3800 40 , 2023-05-27 6.51 1340 4515 16500 580 7.97 42 277 5300 50 
2.023-05-28 4.86 745 3873 17400 520 7.85 38 239 4000 40 
2023-05-29 5.12 682 2852 15700 410 7.25 41 285 4700 60 
2023-05-30 7.70 765 3074 14200 340 7.78 32 245 4900 50
2023-05-31 7.77 582 2700 13800 470 7.92 37 205 3800 50 

..
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Analysis Result 

Taloja CETP 

Date 
Of 
Monitoring 

Wastewater 
treated 
in CETP (MLD) 

Wastewater 
bypassed 
untreated 
in the area, 
if any (MLD) 

Status of 
online 
CEQMS 

Status of 
hazardous 
waste  

Inlet 
(mg/l except pH) 

Outlet 
(mg/l except pH) 

pH BOD COD SS TDS pH BOD COD SS TDS 

2023-10-26 0 0 0 0 5.2 1550 5040 344 5650 7.8 330 1080 104 2225 
2023-10-15 0 0 0 0 7.6 825 2016 400 2758 7.6 850 2128 432 3052 
2023-10-10 0 0 0 0 6.7 1550 4640 612 3672 7.8 575 1680 162 2946 
2023-10-06 0 0 0 0 6.2 2400 6640 692 15936 7.6 1050 2720 194 4022 
2023-10-03 0 0 0 0 7.6 2550 4880 416 4095 7.8 160 536 38 814 
2023-09-25 0 0 0 0 6.5 1150 3408 436 2603 7.1 110 308 32 518 
2023-09-21 0 0 0 0 6.3 1750 3840 NC NC 7.7 875 2144 NC NC 
2023-09-20 0 0 0 0 6.3 1900 5000 NC NC 7.4 270 584 NC NC 
2023-09-12 0 0 0 0 6.1 1350 3520 640 3178 7.6 170 472 96 1570 
2023-09-04 0 0 0 0 5.5 1200 3776 432 4294 8 525 1760 292 4321 
2023-08-21 0 0 0 0 4.9 1450 4520 114 NC 7.8 475 1544 142 5228 
2023-08-17 0 0 0 0 5.1 1250 4240 290 5474 8 490 1496 66 5180 
2023-08-08 0 0 0 0 6 950 3216 332 5946 8.3 210 632 82 4743 
2023-08-07 0 0 0 0 5.9 1150 3424 194 NC 8.2 110 372 16 925 
2023-08-03 0 0 0 0 5.3 1050 3392 NC 3822 7.9 200 592 NC 2654 
2023-07-31 0 0 0 0 4.4 850 2880 236 3590 7.9 110 396 56 1851 
2023-07-25 0 0 0 0 NA 32500 136000 NA NC 7.9 160 564 50 2003 
2023-06-08 0 0 0 0 6 NA 3824 288 6956 8.3 NA 1096 12 443 
2023-04-25 0 0 0 0 5.1 2650 6040 322 7302 8.1 725 1744 12 5603 
2023-04-03 0 0 0 0 5.9 1350 4680 230 7084 8.3 230 692 16 3167 
2023-03-23 0 0 0 0 5.4 1250 4360 220 6169 8.1 350 1272 26 4564 
2023-03-09 0 0 0 0 6.7 850 3680 96 6582 8.2 350 1376 52 1990 
2023-02-13 0 0 0 0 6 1375 5640 180 7548 8.3 125 488 24 2300 
2023-02-07 0 0 0 0 5.6 950 3640 160 6757 8.1 125 496 24 2935 
2023-01-31 0 0 0 0 5 1200 3216 380 8330 8.3 165 480 54 2466 
2023-01-16 0 0 0 0 6.2 1650 4120 370 7214 8.4 310 728 36 2981 
2023-01-09 0 0 0 0 5.4 2150 6400 210 8591 8.1 310 888 72 3028 
Average 0 0 0 0 5.66 2550 9112.3 281.26 4946.33 7.95 346.67 1046.96 77.41 2649.22 
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Lote Parshuram CETP 

Date 
Of 
Monitoring 

Wastewater 
treated 
in CETP (MLD) 

Wastewater 
bypassed 
untreated 
in the area, 
if any (MLD) 

Status of 
online 
CEQMS 

Status of 
hazardous 
waste 
storage/ 
disposal 
(mt/m) 

Inlet 
(mg/l except pH) 

Outlet 
(mg/l except pH) 

pH BOD COD SS TDS pH BOD COD SS TDS 

2023-11-28 0 0 0 0 6.8 637.5 1304 52 2954 6.5 58 152 14 1042 
2023-11-20 0 0 0 0 7.0 450.0 936.0 26.0 3123.0 6.1 80.0 228.0 23.0 2814.0 
2023-11-13 0 0 0 0 7.8 240 664 59 4869 6.1 56 144 17 2239 
2023-11-06 0 0 0 0 7.4 180 380 25 4368 7.2 63 180 14 923 
2023-10-30 0 0 0 0 5.4 62.0 250.0 79.0 4412.0 7.4 172.0 618.8 63.0 3891.0 
2023-10-23 0 0 0 0 7.9 202 560 41 3912 5.5 74 240 64 3723 
2023-10-16 0 0 0 0 7.8 325 768 32 3824 7.5 30 144 13 1624 
2023-10-09 0 0 0 0 7.6 132 480 16 3912 6.8 49 172 14 1234 
2023-10-03 0 0 0 0 7.9 136.0 488.0 23.0 3321.0 7.4 68.0 172.0 42.0 819.0 
2023-09-25 0 0 0 0 7.5 196.0 720.0 80.0 1749.0 7.0 55.0 180.0 19.0 786.0 
2023-09-18 0 0 0 0 7.0 490.0 1980.8 69.0 8160.0 5.9 78.0 240.0 140.0 2743.0 
2023-09-11 0 0 0 0 7.7 767.5 1616.0 93.0 6475.0 6.5 86.0 230.0 12.0 1315.0 
2023-09-04 0 0 0 0 8.3 607.5 1936.0 187.0 10111 7.2 84.0 240.0 45.0 2519.0 
2023-08-28 0 0 0 0 7.7 1635 4000 137 3401 7.3 82 210 45 1980 
2023-08-21 0 0 0 0 7.4 152 400 22 1932 6.0 56 160 21 1300 
2023-08-14 0 0 0 0 8.1 2150 6800 472 9860 5.8 64 184 16 1303 
2023-08-07 0 0 0 0 7.9 2090 6600 206 9351 5.5 76 240 60 1576 
2023-07-31 0 0 0 0 7.6 2900 6880 118 4014 5.6 92 244 59 1495 
2023-07-24 0 0 0 0 7.6 302 918.4 75 3858 7.3 25 72 13 1730 
2023-07-17 0 0 0 0 7.4 580 1592 69 6496 5.8 24 80 29 606 
2023-07-10 0 0 0 0 7.6 252 728 75 3788 7.1 21 76 14 661 
2023-06-26 0 0 0 0 6.7 410 1616 119 4325 6.7 24 118.4 20 468 
2023-06-19 0 0 0 0 7.5 280 806.4 54 4782 6.9 8 53.2 15 641 
2023-06-12 0 0 0 0 6.9 350 1240 58 3200 6.6 28 76.8 20 471 
2023-06-05 0 0 0 0 7.6 360 1142 31 6372 7.1 6 29.2 28 541 
Average 0 0 0 0 7.44 635.46 1792.22 88.72 4902.76 6.59 58.36 179.38 32.8 1537.76 
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Badlapur CETP 

Date 
Of 
Monitoring 

Wastewater 
treated 
in CETP (MLD) 

Wastewater 
bypassed 
untreated 
in the area, 
if any (MLD) 

Status of 
online 
CEQMS 

Status of 
hazardous 
waste 
storage/ 
disposal 
(mt/m) 

Inlet 
(mg/l except pH) 

Outlet 
(mg/l except pH) 

pH BOD COD SS TDS pH BOD COD SS TDS 

2023-11-28 0 0 0 0 7.0 410 1145 248 5169 7.5 50 173 42 4198 
2023-11-20 0 0 0 0 6.6 725 2096 608 4489 7.8 32 104 22 2917 
2023-11-13 0 0 0 0 6.2 650 2240 274 6460 7.7 32 124 16 3048 
2023-11-06 0 0 0 0 7.4 475 1200 220 5619 7.8 28 104 23 3151 
2023-10-30 0 0 0 0 7.6 450 1512 206 4814 8.1 28 100 23 3297 
2023-10-23 0 0 0 0 7.4 420 1304 176 5184 8.1 32 116 25 3156 
2023-10-16 0 0 0 0 7.4 775 1952 236 4999 8.2 110 380 39 3658 
2023-10-09 0 0 0 0 7.3 500 1368 254 5392 7.7 46 180 55 4227 
2023-10-03 0 0 0 0 7.8 425 1200 184 - 8.7 44 148 27 4489 
2023-09-25 0 0 0 0 8.1 425 1088 166 3870 8.1 42 152 14 4062 
2023-09-18 0 0 0 0 6.9 390 1008 248 4145 7.9 120 404 37 3725 
2023-09-11 0 0 0 0 6.7 425 1024 242 4592 7.7 36 144 17 3676 
2023-09-04 0 0 0 0 6.9 475 1088 310 5337 7.7 45 160 34 3452 
2023-08-28 0 0 0 0 7.3 390 936 98 3260 7.5 55 152 26 889 
2023-08-21 0 0 0 0 7 450 1312 76 4675 7.5 52 172 19 3227 
2023-08-14 0 0 0 0 7.1 410 1616 138 3915 7.9 22 128 10 2601 
2023-08-07 0 0 0 0 7.1 410 1360 72 7689 7.9 25 132 12 4685 
2023-07-31 0 0 0 0 6.7 390 1312 114 4907 7.4 30 132 10 3235 
2023-07-24 0 0 0 0 7.2 220 632 28 2882 7.6 30 120 12 2196 
2023-07-17 0 0 0 0 7.5 310 960 64 3927 7.5 30 116 10 3201 
2023-07-10 0 0 0 0 3 NA 1048 76 4956 7.7 NA 160 16 3899 
2023-07-03 0 0 0 0 6.7 NA 1264 30 3096 7.4 NA 360 10 5104 
2023-06-26 0 0 0 0 6.2 - 1132.6 234 4598 7.5 - 138.6 10 3887 
2023-06-19 0 0 0 0 6.6 - 1416 148 4400 7.3 - 168 6 1205 
2023-06-12 0 0 0 0 6.7 - 1488 52 6045 7.7 - 208 12 4820 
2023-06-05 0 0 0 0 6.9 - 1800 140 6437 7.8 - 168 8 5630 
Average 0 0 0 0 6.9 350.96 1326.98 178.54 4648.35 7.76 34.19 170.91 20.58 3524.42 
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Dombivli CETP 

Date 
Of 
Monitoring 

Wastewater 
treated 
in CETP (MLD) 

Wastewater 
bypassed 
untreated 
in the area, 
if any (MLD) 

Status of 
online 
CEQMS 

Status of 
hazardous 
waste 
storage/ 
disposal (mt/m) 

Inlet 
(mg/l except pH) 

Outlet 
(mg/l except pH) 

pH BOD COD SS TDS pH BOD COD SS TDS 

2023-11-28 0 0 0 0 6.9 600 1774.1 90 4920 7.6 48 205.6 32 2345 
2023-11-20 0 0 0 0 7.9 875 2784 246 6822 7.4 55 224 20 2995 
2023-11-13 0 0 0 0 9 725 2288 214 5824 7.2 40 236 19 2061 
2023-11-06 0 0 0 0 8.1 575 1488 420 7205 7.7 48 220 23 2028 
2023-10-30 0 0 0 0 8.1 750 2448 420 6053 7.7 50 196 16 1924 
2023-10-23 0 0 0 0 8.8 600 1952 320 3656 7.7 50 196 16 1924 
2023-10-16 0 0 0 0 7.9 1450 4160 392 4224 7.8 75 316 37 1908 
2023-10-09 0 0 0 0 8.7 370 1224 244 5382 7.9 42 144 24 2722 
2023-10-03 0 0 0 0 8.4 575 1560 272 4348 7.7 36 128 19 1306 
2023-09-25 0 0 0 0 7.2 340 1176 133 3100 7.3 42 148 19 1375 
2023-09-18 0 0 0 0 8.1 500 1248 244 5448 7.5 70 308 42 796 
2023-09-11 0 0 0 0 9.3 370 1280 160 6883 7.4 34 136 19 718 
2023-09-04 0 0 0 0 7.7 550 1520 158 6040 7.8 22 124 16 2136 
2023-08-28 0 0 0 0 7.1 525 1696 136 2998 7.2 20 64 18 634 
2023-08-21 0 0 0 0 7.6 700 2032 38 8523 7.6 46 176 10 1226 
2023-08-14 0 0 0 0 8.6 560 3040 266 .. 7.9 30 344 12 ... 
2023-08-07 0 0 0 0 7 310 1784 156 7065 7.9 30 204 12 3100 
2023-07-31 0 0 0 0 6.5 290 1424 56 4778 7.1 25 152 10 1397 
2023-07-24 0 0 0 0 7.1 NA 936 10 468 7.4 NA 140 12 1655 
2023-07-17 0 0 0 0 7.9 NA 832 48 3147 7.5 NA 96 10 768 
2023-07-10 0 0 0 0 6.9 NA 1360 96 2989 7.7 NA 256 16 217.57 
2023-07-03 0 0 0 0 7.9 NA 1240 50 3671 7.5 NA 160 10 1354 
2023-06-26 0 0 0 0 8.4 NA 1417.7 140 4882 7.9 NA 360.4 10 1128 
2023-06-19 0 0 0 0 6.8 NA 2576 58 3942 7.9 NA 192 6 902 
2023-06-12 0 0 0 0 8.5 

 
1832 438 7728 7.7 

 
156 8 1040 

2023-06-05 0 0 0 0 7.6 
 

1592 114 8093 6.9 
 

172 6 2302 
Average 0 0 0 0 7.85 444.38 1794.76 189.19 4930.35 7.57 31.79 194.38 17 1536.98 
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Ichalkaranji Textile Development Cluster Ltd. (12 MLD) 

Date 
Of 
Monitoring 

Wastewater 
treated 
in CETP (MLD) 

Wastewater 
bypassed 
untreated 
in the area, 
if any (MLD) 

Status of 
online 
CEQMS 

Status of 
hazardous 
waste 
storage/ 
disposal 
(mt/m) 

Inlet 
(mg/l except pH) 

Outlet 
(mg/l except pH) 

pH BOD COD SS TDS pH BOD COD SS TDS 

2023-12-11 0 0 0 0 6.1 610.0 1800.0 78.0 3428.0 8.6 32.0 130.0 41.0 2694.0 
2023-12-04 0 0 0 0 6.0 424.0 1224.0 20.0 2613.0 8.3 31.0 154.0 14.0 2500.0 
2023-11-06 0 0 0 0 7.3 620.0 1984.0 96.0 3314.0 8.9 28.0 118.0 25.0 2678.0 
2023-10-30 0 0 0 0 6.1 380.0 1512.0 40.0 2714.0 8.5 25.0 124.0 20.0 2020.0 
2023-10-25 0 0 0 0 7.1 428.0 1232.0 62.0 4204 8.5 98.0 266.0 28.0 4562.0 
2023-10-16 0 0 0 0 6.2 796.0 2112.0 50.0 3812.0 8.7 21.2 123.6 84.0 4363.0 
2023-10-09 0 0 0 0 6.9 518.0 1684.0 88.0 3682.0 8.4 27.8 118.0 32.0 3286.0 
2023-10-03 0 0 0 0 6.7 520.0 1704.0 99.0 4416.0 8.3 28.5 117.6 23.0 3992.0 
2023-09-25 0 0 0 0 7.0 218.0 804.0 62.0 2611.0 8.3 28.0 114.0 21.0 2170.0 
2023-09-20 0 0 0 0 8.5 418.0 1920.0 82.0 3450.0 8.5 30.5 140.0 23.0 2845.0 
2023-09-11 0 0 0 0 6.4 940.0 1400.0 54.0 3840.0 8.6 36.0 140.0 71.0 2937.0 
2023-09-04 0 0 0 0 6.3 760.0 2296.0 122.0 3937.0 8.4 30.0 130.0 95.0 2860.0 
2023-08-28 0 0 0 0 5.7 1390.0 2880.0 90.0 3603.0 8.4 26.0 120.0 82.0 2871.0 
2023-08-21 0 0 0 0 6.4 330.0 896.0 61.0 2800.0 8.3 30.0 128.0 86.0 2180.0 
2023-08-17 0 0 0 0 6.7 875.0 1904.0 77.0 3900.0 8.2 28.0 136.0 99.0 2700.0 
2023-08-07 0 0 0 0 7.5 721.0 2160.0 131.0 2532.0 8.6 28.8 109.6 46.0 2010.0 
2023-07-31 0 0 0 0 7.4 680.0 1760.0 12.0 2951.0 8.3 26.0 110.0 51.0 3822.0 
2023-07-24 0 0 0 0 6.9 380.0 1134.4 61.0 4844.0 8.5 29.5 103.2 34.0 3719.0 
2023-07-17 0 0 0 0 6.5 620.0 1713.6 85.0 5254.0 8.2 21.2 80.0 75.0 4206.0 
2023-07-10 0 0 0 0 7.1 514.0 1640.0 71.0 5472.0 8.6 33.0 96.0 31.0 4114.0 
2023-07-03 0 0 0 0 6.1 750.0 1808.0 70.0 5074.0 8.4 30.0 97.6 23.0 2846.0 
2023-06-27 0 0 0 0 6.6 620.0 1776.0 47.0 4267.0 8.4 30.0 100.0 26.0 3873.0 
2023-06-19 0 0 0 0 6.6 330.0 1198.4 68.0 2744.0 8.5 20.0 93.2 37.0 3658.0 
2023-06-12 0 0 0 0 6.1 660.0 2968.0 69.0 4840.0 8.4 28.0 93.2 11.0 3907.0 
2023-06-05 0 0 0 0 6.5 240.0 840.0 65.0 2112.0 8.2 30.0 100.8 37.0 3951.0 
Average 0 0 0 0 6.67 589.68 1694.02 70.4 3696.56 8.44 31.06 121.71 44.6 3230.56 
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Kagal-Hatkanangale C.E.T.P., 

Date 
Of 
Monitoring 

Wastewater 
treated 
in CETP (MLD) 

Wastewater 
bypassed 
untreated 
in the area, 
if any (MLD) 

Status of 
online 
CEQMS 

Status of 
hazardous 
waste 
storage/ 
disposal (mt/m) 

Inlet 
(mg/l except pH) 

Outlet 
(mg/l except pH) 

pH BOD COD SS TDS pH BOD COD SS TDS 

2023-12-18 0 0 0 0 8.4 66.0 152.0 41.0 3924.0 9.1 41.0 116.0 32.0 2856.0 
2023-12-11 0 0 0 0 8.4 54.0 136.0 36.0 3714.0 8.4 22.0 68.0 21.0 2516.0 
2023-12-04 0 0 0 0 8.3 48.0 120.0 22.0 3658.0 8.4 22.0 76.0 13.0 2914.0 
2023-11-28 0 0 0 0 8.6 43.0 116.0 14.0 2228.0 7.8 26.0 68.0 12.0 1912.0 
2023-11-20 0 0 0 0 9.1 14.0 42.0 14.0 3212.0 8.8 3.0 36.0 13.0 2335.0 
2023-10-25 0 0 0 0 9.5 90.0 184.0 31.0 3268.0 9.1 26.0 92.0 18.0 1798.0 
2023-10-16 0 0 0 0 8.2 26.0 96.0 12.0 3384.0 8.5 13.0 74.0 15.0 1874.0 
2023-10-09 0 0 0 0 8.1 103.0 320.0 21.0 2064.0 8.3 82.0 260.0 44.0 2934.0 
2023-10-03 0 0 0 0 8.0 9.0 72.0 12.0 2857.0 8.2 29.0 111.2 36.0 2494.0 
2023-09-25 0 0 0 0 9.1 120.0 384.0 52.0 3607.0 9.2 102.0 272.0 27.0 1391.0 
2023-09-20 0 0 0 0 8.3 180.0 420.0 78.0 2667.0 7.9 89.0 272.0 33.0 2665.0 
2023-09-11 0 0 0 0 8.6 110.0 240.0 36.0 3077.0 8.8 85.0 200.0 20.0 2209.0 
2023-09-04 0 0 0 0 8.2 106.0 300.0 71.0 2947.0 8.4 52.0 154.0 37.0 2957.0 
2023-08-28 0 0 0 0 8.8 44.0 120.0 26.0 3550.0 8.3 52.0 152.0 36.0 2200.0 
2023-08-17 0 0 0 0 7.8 86.0 210.0 39.0 2506.0 7.8 52.0 126.0 30.0 2150.0 
2023-08-07 0 0 0 0 8.2 150.0 360.0 53.0 3136.0 8.6 55.0 172.0 32.0 2318.0 
2023-07-24 0 0 0 0 8.2 48.0 170.0 17.0 3455.0 8.5 26.0 88.0 28.0 1789.0 
2023-07-17 0 0 0 0 7.6 63.0 180.0 63.0 2106.0 8.3 29.0 78.0 23.0 1310.0 
2023-07-10 0 0 0 0 8.5 42.8 138.0 13.0 2998.0 8.5 22.0 52.0 13.0 2259.0 
2023-06-27 0 0 0 0 8.2 78.0 214.4 32.0 2024.0 8.0 28.0 124.0 29.0 2161.0 
2023-06-19 0 0 0 0 8.3 30.0 95.2 30.0 2145.0 8.2 48.0 152.0 37.0 3402.0 
2023-06-12 0 0 0 0 8.2 58.0 176.0 52.0 2502.0 8.4 30.0 108.0 12.0 3660.0 
2023-06-05 

    
7.8 6.0 28.8 37.0 

 
8.2 28.0 100.4 64.0 

 

Average 0 0 0 0 8.37 68.47 185.84 34.87 2955.86 8.42 41.83 128.33 27.17 2368.36 
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Ranjangaon CETP 

Date 
Of 
Monitoring 

Wastewater 
treated 
in CETP (MLD) 

Wastewater 
bypassed 
untreated 
in the area,  

Status of 
online 
CEQMS 

Status of 
hazardous waste 
storage/  

Inlet 
(mg/l except pH) 

Outlet 
(mg/l except pH) 

pH BOD COD SS TDS pH BOD COD SS TDS 

2024-01-24 0 0 0 0 7.73 52 136 44 4206 7.44 64 160 40 5286 
2024-01-15 0 0 0 0 7.86 68 172 57 4822 7.83 56 156 43 6432 
2024-01-12 0 0 0 0 7.66 60 148 53 4885 7.59 47 132 41 6664 
2024-01-02 0 0 0 0 8.03 75 180 46 2402 7.75 55 140 32 4872 
2023-12-26 0 0 0 0 7.69 44 132 50 6512 7.52 52 152 68 4504 
2023-12-18 0 0 0 0 7.92 66 176 79 4252 7.58 60 160 75 4808 
2023-12-11 0 0 0 0 7.74 39 96 26 3906 7.28 35 84 18 5604 
2023-12-05 0 0 0 0 7.85 30 80 38 4112 7.65 28 76 33 3006 
2023-11-28 0 0 0 0 7.74 62 160 49 4002 7.84 50 136 38 2814 
2023-11-20 0 0 0 0 7.66 66 144 53 3892 7.57 70 148 46 2896 
2023-11-13 0 0 0 0 8.35 110 288 103 3894 7.75 95 240 77 3404 
2023-11-06 0 0 0 0 7.73 56 148 72 3458 7.75 60 144 63 2306 
2023-10-30 0 0 0 0 7.89 60 156 55 4072 7.88 65 164 46 3916 
2023-10-23 0 0 0 0 7.82 135 320 162 5714 7.60 120 280 108 5004 
2023-10-16 0 0 0 0 7.60 62.5 156 64 4208 7.47 67.5 160 80 2632 
2023-10-09 0 0 0 0 7.76 85 216 87 1998 7.62 70 196 71 1765 
2023-10-04 0 0 0 0 7.54 48 140 45 2456 7.80 20 124 32 2144 
2023-09-25 0 0 0 0 7.57 135 316 140 4402 7.35 80 220 107 3812 
2023-09-18 0 0 0 0 7.57 95 240 80 3506 7.39 80 228 67 3842 
2023-09-12 0 0 0 0 7.89 115 292 133 6182 7.85 105 256 82 5126 
2023-09-04 0 0 0 0 7.67 60 164 69 5156 7.63 50 136 53 4806 
2023-08-28 0 0 0 0 7.24 135 364 158 4004 7.33 120 292 111 5204 
2023-08-21 0 0 0 0 7.85 135 328 109 5846 7.69 70 180 72 3658 
2023-08-14 0 0 0 0 7.57 42 124 45 4252 7.71 26 76 40 3416 
2023-08-08 0 0 0 0 7.68 130 364 118 2206 8.18 110 268 87 2194 
2023-07-31 0 0 0 0 8.03 130 336 112 4309 8.20 95 244 70 4035 
2023-07-24 0 0 0 0 8.02 110 288 116 6378 7.93 105 256 54 3774 
2023-07-17 0 0 0 0 7.82 125 316 129 2402 8.05 105 268 59 2286 
2023-07-10 0 0 0 0 7.78 130 304 109 3892 8.17 105 256 89 4452 
2023-07-03 0 0 0 0 7.66 130 356 103 3816 7.82 105 264 79 3102 
Average 0 0 0 0 7.77 96.93 250.12 90 4237.15 7.73 75.22 195.65 64.29 4032.48 
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Tarapur Environment Protection Society CETP, Phase II, Dist. Thane 

Date 
Of 
Monitoring 

Wastewater 
treated 
in CETP (MLD) 

Wastewater 
bypassed 
untreated 
in the area,) 

Status of 
online 
CEQMS 

Status of 
hazardous waste 
storage/ 
disposal (mt/m) 

Inlet 
(mg/l except pH) 

Outlet 
(mg/l except pH) 

pH BOD COD SS TDS pH BOD COD SS TDS 

2024-01-17 0 0 0 0 7.6 525 1432 78 4802 7.1 110 304 29 4354 
2024-01-10 0 0 0 0 7.4 650 1832 84 5324 7.3 105 264 31 4394 
2024-01-04 0 0 0 0 7.6 575 1472 94 4272 7.5 70 176 14 4562 
2023-12-28 0 0 0 0 7.7 575 1600 90 7002 7.4 70 188 14 4454 
2023-12-20 0 0 0 0 6.5 500 1392 160 5234 7.1 90 236 47 4660 
2023-12-15 0 0 0 0 7.3 500 1136 62 5692 7.1 90 232 12 4302 
2023-12-07 0 0 0 0 7.3 1000 2848 226 10054 6.7 90 244 18 4400 
2023-11-28 0 0 0 0 8.8 400 1136 322 5256 7 90 236 65 4798 
2023-11-24 0 0 0 0 7.9 450 1216 216 5842 7.2 80 224 34 4518 
2023-11-06 0 0 0 0 7.3 650 1408 194 4654 6.8 80 204 50 4294 
2023-10-30 0 0 0 0 9 600 1688 174 6554 7 130 332 20 3540 
2023-10-23 0 0 0 0 7.6 800 1552 468 5292 6.9 90 252 52 3886 
2023-10-17 0 0 0 0 6.6 320 920 165 5154 7.4 110 260 40 3692 
2023-10-12 0 0 0 0 6.8 450 1088 168 3808 7.2 80 220 63 3694 
2023-10-05 0 0 0 0 7.1 600 1320 264 400 7.4 160 420 150 3774 
2023-09-25 0 0 0 0 7.1 400 1104 33 2478 7.4 110 288 35 2968 
2023-09-11 0 0 0 0 7.8 320 900 112 3998 7.5 70 180 13 3098 
2023-09-04 0 0 0 0 7.4 340 944 172 2484 7.4 90 232 41 3394 
2023-08-21 0 0 0 0 7.4 450 1256 240 4140 7.7 110 296 90 3796 
2023-08-14 0 0 0 0 7.7 750 1280 305 3994 7.7 70 188 60 3696 
2023-08-07 0 0 0 0 8.3 470 1352 153 5940 8.5 80 208 44 3898 
2023-07-31 0 0 0 0 7.8 210 580 177 2932 7.7 110 272 50 2260 
2023-07-24 0 0 0 0 7.6 180 504 71 442 7.9 24 64 27 1640 
2023-07-17 0 0 0 0 7.4 297.6 844 116 3042 7.4 59.5 164 60 2682 
2023-07-10 0 0 0 0 7.4 260 732 61 2664 7.4 70 184 68 3276 
2023-07-03 0 0 0 0 6.9 168.6 472 99 2694 7.2 54.6 148 23 2100 
2023-06-26 0 0 0 0 7.3 307.5 640 140 2216 7.6 109.1 260 70 3250 
2023-06-19 0 0 0 0 7.2 500 1216 138 4100 7.3 75 180 46 3894 
2023-06-13 0 0 0 0 8.4 850 2384 70 8056 7.4 320 904 31 4372 
Average 0 0 0 0 7.52 491.62 1268.13 160.4 4452.67 7.35 97.91 257.8 45.13 3740.2 
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24023516
Website: http://mpcb.gov.in
Email: cac-cell@mpcb.gov.in

Kalpataru Point, 2nd and
4th floor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-400022

RED/L.S.I (R14)
No:- Format1.0/CC/UAN
No.0000127535/CR/2207001646

Date: 30/07/2022

To,
M/s RIA CETP Co. Op. Society Ltd.
Plot No. 6,9 & 11,MIDC DHATAV
ROHA,Dist Raigad Your Service is Our Duty

Sub: Renewal  of  Consent  to  Operate  for  22.5  MLD capacity  Common
Effluent Treatment Plant under Red Category

Ref: 1. Conssent to Operate granted vide No BO/JD(WPC)/UAN No
0000014897/O/R/CC-180300032 dtd 01.03.2018

2. Minutes of 1st Consent Committee meeting held on 08.04.2022.

Your application No.MPCB-CONSENT-0000127535 Dated 15.12.2021
For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule I, II, III & IV
annexed to this order:

1. The Renewal of consent to Operate is granted for period from 31.12.2021 to
31.12.2026

2. The capital investment of the project is Rs.51.15 Crs. (As per C.A Certificate
submitted by industry Existing CI is 32.80 Rs. Crs + Expansion/Increase in C.I.
18.35 Rs. Crs)

3. Consent is valid for:
Sr
No Treatment Facility Maximum

Quantity UOM

1 Common Effluent Treatment Plant – The daily quantity of
industrial effluent to be treated shall not exceed 22.5 MLD

  
4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr
No Description Permitted (in

CMD) Standards to Disposal Path

1. Trade effluent 22500 As per
Schedule-I

Into saline zone specified by
National Institute of
Oceanography through Closed
Popeline
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Sr
No Description Permitted Standards to Disposal

2. Domestic
effluent

5 As per Schedule-I Into saline zone specified
by National Institute of
Oceanography through
Closed Popeline

5. Conditions under Air (P& CP) Act, 1981 for air emissions:
Sr
No.

Stack
No.

Description of stack /
source

Number of
Stack

Standards to be
achieved

1 S1 DG Set-750 kVA 01 As per Schedule -II
6. Non-Hazardous Wastes:

Sr No Type of Waste Quantity UoM Treatment Disposal
NA

7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for
treatment and disposal of hazardous waste:

Sr
No Category No./ Type Quantity UoM Treatment Disposal

1 35.3 Chemical sludge from
waste water treatment 29 MT/Day Landfill after

treatment CHWTSDF

  
8. The Board reserves the right to review, amend, suspend, revoke this consent and the

same shall be binding on the industry.
9. This consent should not be construed as exemption from obtaining necessary NOC/

permission from any other Government authorities.
10. Industry shall install online continuous monitoring system as per CPCB guidelines &

data to be transmitted directly from Data Logger to Board server .
11. T h e  C E T P  s h a l l  c o m p l y  w i t h  t h e  B o a r d  C i r c u l a r  i s s u e d  v i d e  N o

MPCB/JD/(WPC)/B:201113-FTS-0056 dtd 13.11.2020 for implementation of Colour as a
parameter as per MoEF & CC GSR 325-E dtd 07.05.2014 & GSR No 978 dtd 10.10.2016

12. The  CETP  shall  comply  with  the  Directions  issued  by  the  Board  vide  No
MPCB/JD(WPC)/Dir-B-210127-FTS-0179 dtd 27.01.2021

13. The applicant shall make an application for renewal of consent 60 days prior to date of
expiry of the consent. (Operate/Renewal)

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 500000.00 MPCB-DR-9379 21/12/2021 NEFT
2 50000.00 MPCB-DR-12757 24/06/2022 RTGS

1322



M/s RIA CETP Co. Op. Society Ltd./CR/UAN No.MPCB-CONSENT-0000127535 (30-07-2022 12:23:28 pm)
/QMS.PO6_F02/00 Page 3 of 11

 
1323



M/s RIA CETP Co. Op. Society Ltd./CR/UAN No.MPCB-CONSENT-0000127535 (30-07-2022 12:23:28 pm)
/QMS.PO6_F02/00 Page 4 of 11

 Copy to:

 

1. Regional Officer, MPCB, Raigad and Sub-Regional Officer, MPCB, Raigad II
- They are directed to ensure the compliance of the consent conditions.

- They are directed to forfeit the bank guarantee of Rs. 10 Lakhs & obtain top up BG of
Rs. 20 lakhs from the industry

2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-I

Terms & conditions for compliance of Water Pollution Control:
1. A] As  per  your  application,  you  have  provided  Common  Effluent  Treatment  Plant

(CETP)  with  the  design  capacity  of  22.5  MLD.

B] The  Consent  is  valid  for  collection,  storage  and  treatment  of  Industrial  and
Domestic Effluent conforming to the inlet standards specified here under:-

 

  

Sr.No Parameters Limiting concentration not to
exceed in mg/l, except for pH

(1) pH 5.5 to 9.0
(2) Temperature 45 C
(3) Oil & Grease 20
(4) Phenolic Compounds 5.0
(5) Ammonical Nitrogen (as N) 50
(6) Cyanide (as CN) 2.0
(7) Hexavalent Chromium ( as Cr+6) 2.0
(8) Total Chromium (as Cr) 2.0
(9) Copper (as Cu) 3.0
(10) Lead (as Pb) 1.0
(11) Nickel (as Ni) 3.0
(12) Zinc (as Zn) 15
(13) Arsenic (as As) 0.2
(14) Mercury (as Hg) 0.01
(15) Cadmium 1.0
(16) Selenium (as Se) 0.05
(17) Fluoride (as F) 15
(18) Boron (as B) 2.0
(19) Colour 150 Platinum Cobalt Unit

In case of SSI Unit, BOD of Maximum of 1000 mg/l and COD of maximum 2500 mg/l will
be  allowed  to  inlet  of  CETP.  All  other  specific  parameters  including  colour  shall  be
complied before disposal to CETP. In case of other, primary and secondary treatment is
required to meet consented standards before disposal to CETP.
Note:
i) All Large & Medium Scale Units irrespective of the quantity of effluent will have to

achieve the standards as prescribed in the letter of Consent issued to them
individually under the Water (P & CP) Act 1974, Air (P & CP) Act 1981, Hazardous
Waste (M&H) Amendment thereto before discharging the effluent into CETP

C] Treatment and disposal for combined Industrial and Domestic effluent.Treatment:
The CETP authority shall provide comprehensive treatment system consisting of
primary / secondary and/or tertiary treatment as is warranted with reference to
influent quality for strong stream and weak stream and operate and maintain the
same  continuously  so  as  to  achieve  the  quality  of  the  treated  effluent  to  the
following  standards:
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Sr.No Parameters Standards (mg/l)
1 pH 6.0 to 9.0
2 BOD 3 Days 27 Deg.C 100
3 COD 250
4 Suspended Solids 100
5 Fixed Dissolved Solids Not Specified

6 Temperature Shall not exceed more than 50 C above
ambient water temperature

7 Oil & Grease 10
8 Ammonical Nitrogen (as N) 50
9 T.K.N 50

10 Nitrate Nitrogen 50
11 Phosphate as P Not Specified
12 Chlorides Not Specified
13 Sulphate (as SO4) Not Specified
14 Fluoride (as F) 15
15 Sulphide (as S) 5
16 Phenolic Compound (as C6H5OH) 5
17 Total Residue Chlorine 1
18 Zinc (as Zn) 15
19 Iron 3
20 Copper (as Cu) 3
21 Trivalent Chromium 2
22 Manganese 2
23 Nickel 3
24 Arsenic (as As) 0.2
25 Cyanide (as CN) 0.2
26 Vanedium 0.2
27 Lead (as Pb ) 0.1
28 Hexavalent Chromium 0.1
29 Selenium (as Se) 0.05
30 Cadmium (as Cd ) 0.05
31 Mercury (as Hg) 0.01
32 Pesticides Absent

33 Bio Assay Test 90 % survival of fish after 96 hrs in 100 %
effleunt

34 Colour 150 Platinum Cobalt Unit
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   Sr.No Parameters Standards (mg/l)

Note:-
i. All  efforts  should  be  made  to  remove  colour  and  unpleasant  odour  as  per  as

possible.
ii. If the CETP is not able to achieve the outlet parameters, then all the members

and the said Society would be individually and jointly responsible and liable for
legal actions under the provisions of sections 47 of the Water (Prevention &
Control of Pollution) Act, 1974.

D] Disposal:  The  treated  effluent  shall  be  connected  to  sewerage  system  (Closed
Pipeline) and finally discharged into Marine coastal area, at a point designated by
National Institute of Oceanography.

2. A] As per your consent application, you have provided septic tank for the Domestic
effluent.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

 

Sr.No Parameters Standards (mg/l)
1 Suspended Solids Not to exceed 50
2 BOD 3 days 27oC Not to exceed 30
3 COD Not to exceed 100

C] The treated sewage shall be connected to sewerage system (Closed Pipeline) and
finally  discharged  into  Marine  coastal  area,  at  a  point  designated  by  National
Institute  of  Oceanography.

3. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification there of & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Sr. No. Purpose for water consumed Water consumption quantity
(CMD)

1. Industrial Cooling, spraying in mine pits
or boiler feed 0.00

2. Domestic purpose 7.00

3. Processing whereby water gets polluted
& pollutants are easily biodegradable 120.00

4.
Processing whereby water gets polluted
& pollutants are not easily
biodegradable and are toxic

0.00
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Sr. No. Purpose for water consumed Water consumption quantity
(CMD)

5. Gardening 0

6. The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time/
Environmental Clearance/ CREP guidelines.

SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1. As per  your  application,  you have provided the Air  pollution control  (APC)  system and
erected following stack (s) to observe the following fuel pattern:

Stack
No. Source

APC System
provided/prop

osed

Stack
Height(in

mtr)

Type
of

Fuel
Sulphur

Content(in %) Pollutant Standard

S1
DG

Set-750
kVA

Acoustic
Enclosure 6.00

DIESEL
100

Ltr/Hr
1 SO2 48

Kg/Day

2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions of
EP Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

3. The  Applicant  shall  obtain  necessary  prior  permission  for  providing  additional  control
equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well before its life come to an end or erection of new pollution control
equipment.

4. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

SCHEDULE-III
Details of Bank Guarantees:

Sr.
No
.

Consent
(C2E/
C2O

/C2R)

Amt of BG
Imposed

Submission
Period Purpose of BG Compliance

Period
Validity

Date

1 C to R Rs 20 Lakhs 15 Days
Operation and

maintenance of
CETP

Continious 30.04.2027

 
 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount
of BG

imposed
Submission

Period
Purpose of

BG
Amount of

BG
Forfeiture

Reason of
BG

Forfeiture

1 C to R Rs 10
Lakhs 15 Days

Operation and
maintenance

of CETP
Rs 10 Lakhs Exeeding JVS

Standards

 BG Return details
Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of BG Amount of BG Returned

NA
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SCHEDULE-IV

General Conditions:
1. The Energy source for lighting purpose shall preferably be LED based
2. The PP shall harvest rainwater from roof tops of the buildings and storm water drains to

recharge  the  ground  water  and  utilize  the  same for  different  industrial  applications  within
the plant

3. Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The applicant shall comply with the notification of MoEFCC, India on Environment

(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

4. The applicant shall maintain good housekeeping.
5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed

of  scientifically  so  as  not  to  cause  any  nuisance  /  pollution.  The  applicant  shall  take
necessary  permissions  from  civic  authorities  for  disposal  of  solid  waste.

6. The  applicant  shall  not  change  or  alter  the  quantity,  quality,  the  rate  of  discharge,
temperature  or  the  mode  of  the  effluent/emissions  or  hazardous  wastes  or  control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The industry shall ensure that fugitive emissions from the activity are controlled so as to
maintain clean and safe environment in and around the factory premises.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control  compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry  shall  achieve the National  Ambient  Air  Quality  standards  prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.
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11. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

12. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

13. The PP shall provide personal protection equipment as per norms of Factory Act 1948
14. Industry  should  monitor  effluent  quality,  stack  emissions  and  ambient  air  quality

monthly/quarterly.
15. Whenever due to any accident or other unforeseen act or even, such emissions occur

or is apprehended to occur in excess of standards laid down, such information shall be
forthwith  Reported to  Board,  concerned Police  Station,  office of  Directorate of  Health
Services, Department of Explosives, Inspectorate of Factories and Local Body. In case
of failure of pollution control equipments, the production process connected to it shall
be stopped.

16. The applicant shall provide an alternate electric power source sufficient to operate all
pollution  control  facilities  installed  to  maintain  compliance  with  the  terms  and
conditions of the consent. In the absence, the applicant shall stop, reduce or otherwise,
control production to abide by terms and conditions of this consent.

17. The  industry  shall  recycle/reprocess/reuse/recover  Hazardous  Waste  as  per  the
provision contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can
be recycled /processed /reused /recovered and only waste which has to be incinerated
shall  go  to  incineration  and  waste  which  can  be  used  for  land  filling  and  cannot  be
recycled/reprocessed etc.  should go for  that  purpose,  in  order  to  reduce load on
incineration and landfill site/environment.

18. An inspection book shall be opened and made available to the Board’s officers during
their visit to the applicant.

19. Industry shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981
and Environmental Protection Act, 1986 and industry specific standard under EP Rules
1986 which are available on MPCB website (www.mpcb.gov.in).

20. Separate  drainage  system  shall  be  provided  for  collection  of  trade  and  sewage
effluents. Terminal manholes shall be provided at the end of the collection system with
arrangement for measuring the flow. No effluent shall be admitted in the pipes/sewers
downstream  of  the  terminal  manholes.  No  effluent  shall  find  its  way  other  than  in
designed  and  provided  collection  system.

21. Neither storm water nor discharge from other premises shall be allowed to mix with
the effluents from the factory.

22. The industry should not cause any nuisance in surrounding area.
23. The industry shall take adequate measures for control of noise levels from its own

sources within the premises so as to maintain ambient air quality standard in respect
of noise to less than 75 dB (A) during day time and 70 dB (A) during night time. Day
time is reckoned in between 6 a.m. and 10 p.m. and night time is reckoned between
10 p.m. and 6 a.m.

24. The industry  shall  create  the  Environmental  Cell  by  appointing  an  Environmental
Engineer, Chemist and Agriculture expert for looking after day to day activities related
to Environment and irrigation field where treated effluent is used for irrigation.
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25. The applicant shall  provide ports in the chimney/(s)  and facilities such as ladder,
platform  etc.  for  monitoring  the  air  emissions  and  the  same  shall  be  open  for
inspection to/and for use of the Board’s Staff. The chimney(s) vents attached to various
sources of emission shall be designated by numbers such as S-1, S-2, etc. and these
shall be painted/ displayed to facilitate identification.

26. The industry should comply with the Hazardous and Other Wastes (M & TM) Rules,
2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of Hazardous and Other
Wastes (M & TM) Rules, 2016 for the preceding year April to March in Form-IV by 30th
June of every year.

27. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall  be
maintained.

28. The  applicant  shall  bring  minimum 33% of  the  available  open  land  under  green
coverage/  plantation.  The  applicant  shall  submit  a  yearly  statement  by  30th
September every year on available open plot area, number of trees surviving as on
31st March of the year and number of trees planted by September end.

29. The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent  conditions.

30. The  firm  shall  submit  to  this  office,  the  30th  day  of  September  every  year,  the
Environment  Statement  Report  for  the  financial  year  ending  31st  March  in  the
prescribed FORM-V as per the provisions of Rule 14 of the Environment (Protection)
(second Amendment) Rules, 1992.

31. The Applicant shall obtain necessary prior permission for providing additional control
equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacement/alteration well before its life come to an end or erection of new pollution
control equipment.

32. The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

33. The  applicant  shall  provide  facility  for  collection  of  environmental  samples  and
samples  of  trade  and  sewage  effluents,  air  emissions  and  hazardous  waste  to  the
Board  staff  at  the  terminal  or  designated  points  and  shall  pay  to  the  Board  for  the
services rendered in this behalf.

This certificate is digitally & electronically signed.
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Analysis Result Posted in MPCB Portal 

Date 
Of 

Monitoring 

Wastewater 
treated 
in CETP 
(MLD) 

Wastewater 
bypassed 
untreated 

in the area, 
if any (MLD) 

Status of 
online 

CEQMS 

Status of 
hazardous 

waste 
storage/ 
disposal 
(mt/m) 

Inlet 
(mg/l except pH) 

Outlet 
(mg/l except pH) 

pH BOD COD SS TDS pH BOD COD SS TDS 

2022-07-19 0 0 0 0 6.9 1800.0 3400.0 364.0 0 7.4 90.0 220.0 108.0 2653.0 
2022-07-11 0 0 0 0 5.2 775.0 3200.0 256.0 0 7.1 64.0 148.0 28.0 1698.0 
2022-08-29 0 0 0 0 7.9 875 2896 278 0 7.6 420 1840 788 13889 
2022-08-23 0 0 0 0 7 975 3088 988 0 7.4 750 2432 996 17351 
2022-08-01 0 0 0 0 7.7 2900.0 10720.0 342.0 0 7.9 70.0 344.0 120.0 2378.0 
2022-09-26 0 0 0 0 7.5 875 2576 140 0 7.5 140 408 72 0 
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1 
 

BEFORE THE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI 

 
 

Original Application No. 125/2018 
(M.A. Nos. 334/2018 & 793/2018) 
(Earlier O.A. No.163/2017 (WZ)) 

 
IN  THE MATTER OF: 

Arvind Pundalik Mhatre  
Vs.  

Ministry of Environment, Forest and Climate Change &Ors. 
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1. The grievance raised in these proceedings relates to 

discharge of effluents in river Kasardi, having adverse 

impact on the environment. Though a Common effluent 

treatment plant (CETP) is being managed by the “Taloja 

CETP Co-operative Society Limited” since 2013, the 

problem continues. 

2. On 04thApril, 2018, the matter was considered by 

this Tribunal, in the light of the joint inspection report, 

submitted in pursuance of earlier order of the Tribunal.  

The joint inspection was conducted by the Central 

Pollution Control Board and the Maharashtra Pollution 

Control Board.  In the said report, it was found that 

effluents not meeting the standards, were being 
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discharged as the CETP was not properly maintained.  The 

Tribunal recorded the statement of the respondents that 

fresh tender was to be issued for the maintenance of the 

CETP.  

3. It was noted that the effluent discharge was high 

and alarming and was going into the creek wali from 

which the water was being used for drinking as well.  The 

Taloja CETP Co-operative Society was directed to forthwith 

stop the discharge which was not meeting the parameters.  

The Society was also required to deposit a sum of Rs. 5 

Crore with the District Magistrate to be kept in a separate 

fund.  The said Society was also directed to commence the 

work of upgrading the CETP.  Thereafter, the Pollution 

Control Board was directed to conduct an inspection after 

one month to suggest effective ways to prevent discharge 

which was not meeting the parameters and also to submit 

an action plan.  

4. On 11th May, 2018, it was noted that the CETP was 

not made functional. Accordingly, the Pollution Control 

Board was directed to ensure that the industries not 

operating their ETPs and releasing their untreated 

effluents be shut down. 

5. On 31st May, 2018, the Tribunal noted that 18 

industries were shut down and Show Cause Notices were 

given to others.  Direction was issued to close down other 

industries continuing to release untreated effluents or not 

having consent to operate. 

6. Again, on 11th July, 2018, this Tribunal referred to 

the affidavit of the Society dated 11th July, 2018 to the 
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effect that there was huge accumulation of sludge in the 

sump which was to be removed for which 4 months time 

was required, there was need to repair 4-5 motors for 

pumping of the effluents from the sump collection tank; 

the pipelines were required to be repaired as the same 

were leaking; the oxygen diffusion system was to be 

replaced; aeration tank was to be cleaned up; tender has 

been issued for the sludge removal; present status of the 

CETP was as per Maharashtra Pollution Control Board 

parameters;  18 industries were closed and Show Cause 

Notices were given to 92 industries, on account of which 

there is fall in the inlet COD levels coming into the Taloja 

CETP.  The Tribunal noted that there was no occasion to 

reconsider the direction for depositing of Rs. 5 Crore as 

CETP was still not fully functional and untreated effluents 

were being discharged for about 5 years. Accordingly, a 

fresh inspection was directed to be carried out by the 

Central Pollution Control Board and the Maharashtra 

Pollution Control Board.  It was noted that the turnover of 

the industries in the area was about Rs. 6,000 Crores 

annually.   There was imminent danger to the life of the 

local population and to the fauna. It was also observed 

that further amount may be required to be deposited on 

assessment of damage to the environment.  

7. Today, a joint inspection report of inspection 

conducted by the Central Pollution Control Board and 

Maharashtra Pollution Control Board on 31st July, 2018, 

has been furnished.  The report inter-alia states that out of 

229 effluent generating units, 195 units were sending 

their effluents to the CETP.   The Maharashtra Pollution 
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Control Board has issued closure directions to 34 

members and show cause directions to 119 units (learned 

counsel for Maharashtra Pollution Control Board states 

that 119 is a typing error for 149).  The flow meter at the 

CETP at the inlet and outlet was not operational. Effective 

aeration was not provided due to chocking in the pores of 

diffusers in the aeration tank.  Housekeeping of CETP was 

poor.  Huge quantity of sludge was found stored near the 

collection tank of the CETP.  

8. It was concluded by the joint inspection team that 

due to closure of 34 units and show cause directions to 

149 units, inlet quality was controlled.  There was 

reduction in the concentration of COD.  Final conclusion 

is as follows:- 

“CONCLUSION AND RECOMMENDATIONS: 

Due to closure directions and show cause 
directions from MPCB to member units 195 out of 
total effluent generating industrial units in the 
MIDC are discharging effluent to CETP. Thus, CETP 
is receiving controlled flow and concentration load 
in terms of COD and BOD. In spite of that CETP is 
not able to meet the norms. In full capacity the 
situation may be much worse. It can be inferred 
that the inlet condition is temporarily controlled 
due to closure directions of units. The inlet 
concentration though well within the design 
parameters of CETP except pH (acidic range) and 

Ammonical Nitrogen. The overall reduction of about 
22% in the concentration of COD, from inlet to final 
outlet, indicates poor performance of CETP. 

The CETP has not yet started implementing most of 
the recommendations made by the joint team of 
Central Pollution Control Board and MPCB during 
earlier visit. The only work of de-sludging from the 
collection tank near distribution chamber has been 
initiated. The de-sludging activity, handling 
storage of sludge was not found satisfactory. No 
proper records for the sludge removal and disposal 
are maintained by the CETP. 

The diffused aeration system was not found 
adequate in terms of physical condition and 
performance. 

The sludge dewatering, handling and storage 
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system practiced by CETP found to be 
unsatisfactory as the SDBs of phase-II is not 
provided with leachate collection and transfer 
system.  SDBs of Phase-I having leachate collection 
tank and flexible pipes are reportedly used for 
transfer of leachate to aeration tank.  However, 
proper and fixed transfer system of leachate to 
equalization tank needs to be provided for both the 
phase.  The decanter installed at the phase-II was 
not working. 

Civil structure, railing of collection tank, aeration 
tank was found damaged and needs improvement. 

The OCEMS and flow meter installed by the CETP 
at the inlet and outlet was not operational during 
visit as sensors were observed submerged in the 
sludge and proper working of sensor in such 
condition is technically not possible.  Leakages 
from sludge transfer pump, glad leackage, 
accumulation of acidic wastewater near sludge 
drying beds of phase-II, storage of sludge on open 
land adjacent to sludge drying bed near collection 
tank and overall housekeeping shows negligent 
approach. 

The final outlet sample collected from CETP 
significantly exceeds MPCB discharge standards 
for the concentration of TSS, FDS, COD, BOD, NH3-
N, TKN, phenols, PO4-P, Cl, S2, CN, Fe and Pb. 
MIDC has to provide the final disposal point in the 
deep sea as suggested by NIO. MIDC also need to 
repair and maintain the leakage in the discharge 
pipeline. 
 
It is therefore concluded that the CETP has not 
taken sincere efforts for execution of 
recommendations given in the earlier reports 
submitted to Hon’ble NGT. MPCB is in the opinion 
that change of the management committee of 
CETP, administration of Registrar of Societies to 
newly elected committee are the reason for the 
same. Thus, CETP continue to violate the MPCB 
discharge norms. 

 
It is recommended that CETP should devise 
systematic time bound approach to address the 
issues starting from the very first step of treatment 
scheme to the end. The CETP management is 
required to revisit the recommendations made in 
earlier as well as in present reports and also to 
integrate efforts as stakeholders to implement 
them without further delay.” 

 

9. The above conclusion clearly shows that the 

substantial improvement has not taken place and the 

CETP continues to violate the Maharashtra Pollution 
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Control Board discharge norms. Recommendations have 

been made that CETP should devise time bound approach 

to address the issues and to integrate the efforts of the 

stakeholders and thus implement them without any 

further delay. We have no reason to reject the report 

jointly submitted by the Central Pollution Control Board 

and the Maharashtra Pollution Control Board. 

10. On being repeatedly asked the learned Counsel for 

the Maharashtra Pollution Control Board has not be able 

to furnish any reply to the question as to why in spite of 

such serious violations no prosecution has been initiated. 

Only explanation now furnished is that the default is on 

the part of the CETP. If the CETP is not working and the 

effluents continue to be discharged into the river against 

the norms, the industries whose effluents are being 

discharged cannot be said to be complying with the law 

and cannot be absolved of liability under the criminal law. 

11. The Maharashtra Pollution Control Board must 

forthwith perform its legal duties in this regard. The Board 

cannot remain content with show cause notices if 

untreated effluents are discharged.  Show cause notice 

must be followed up by further legal action. It is not clear 

as to why inspite of show cause notice, proceedings are 

being kept pending for such long time even in emergent 

situation and in the face of clear inspection reports. There 

is no clear stand by the Maharashtra Pollution Control 

Board as to what steps are to be taken for restoring the 

damage to the environment already caused.  We also do 

not find any action plan for examining the fate of the 
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victims who may have suffered on account of pollution in 

the river. 

12. In above circumstances, we are left with no 

alternative but to direct that appropriate action be taken 

under the civil and criminal laws against the erring 

industries as well as for failure of MIDC and the CETP Co-

operative Society, to perform their duties. Action may have 

to be considered against office bearers who are presently 

running the Society as well as those who were earlier 

managing the same so as to stop any discharge above the 

norms prescribed under the law. The Maharashtra 

Pollution Control Board may take administrative action 

against the erring officials besides taking steps for 

restoring the damage to the environment and also for the 

rehabilitation for affected inhabitants in the area.  

13. In view of complex nature of the problem and also 

the magnitude of the damage already done and which is 

being continued,  we  will  enhance  the  amount  of  Rs.5 

Crore  required  to  be  deposited  by  the Society to Rs. 10 

Crore to be deposited with the District Magistrate within 

one month. The Society may collect the amount from 

defaulting industrial units. 

14. Next question is how the order is to be executed. 

Section 25 of the NGT Act provides for execution of the 

order as a decree of Civil Court. Either Tribunal has to act 

as Civil Court or transfer the execution to Civil Court. 

When pollution is patent, there is no difficulty in requiring 

remedial measures being taken for protection of 

environmental. Execution remains a challenge. Coercive 

1379



 

8 
 

 

Item No. 
05 
 

August 
17, 2018 

 
SS & DV  

 
 
 

 
 

 
 
 

 
 
 

 
 

 
 
 

 
 

 
 
 

 
 
 

 
 

 
 
 

 
 

 
 
 

 
 
 

 
 

 
 
 

 
 

 
 
 

 
 
 

 
 

 

measures prescribed include filing complaint for 

prosecution under the Act or attachment and arrest under 

the CPC. The situation of the present nature requires 

continuous action not only to ensure that pollution stops 

but also that the damage is restored. In such situation, 

sui generis proceeding needs to be adopted for execution 

with this being done order of the Tribunal will remain on 

paper. The Tribunal has, in several earlier orders, 

including similar cases in the context of pollution of rivers 

Ganga, Ghaggar and Hindon appointed 

monitoring/execution committees headed by former High 

Court Judges to ensure credible mechanism. This 

experience appears to have helped the situation. 

Accordingly, to handle the situation in the present case, 

we constitute a Monitoring Committee to execute the order 

of this Tribunal as follows: 

i.             Justice V.M. Kanade, former Judge of Bombay 

High Court (Phone No. 98203082207), 

Chairman.   

ii.            Representative of Central Pollution Control 

Board, Member. 

iii.           Collector of the area, Member. 

15. The Committee will take following steps: 

(i) Take stock of all the actions taken so far in the 

light of the various directions of the Tribunal.  

(ii) Propose time bound action plan to deal with 

the problem. The Committee may suggest the 

framework for implementation. Preferably a 
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comprehensive, integrated and inclusive 

strategy with clear measurable indicators of 

progress and success.  

16. The online mechanism for monitoring the 

performance of individual ETPs and Common Effluent 

Treatment Plant (CETP) should also be connected to the 

servers of CPCB and State Pollution Control Boards so 

that the CPCB can also monitor the data.  

17. The Monitoring Committee may also setup a website 

for receiving and giving information on the subject. 

18. The Committee may also involve educational 

institutions for expectations, awareness and feedback 

about the results. 

19. All the authorities concerned in the State 

Maharashtra will co-operate and co-ordinate with the 

Monitoring Committee. The Monitoring Committee can 

seek such technical and scientific assistance as may be 

required from any relevant authority. 

20. We request the Chief Secretary, Maharashtra to 

provide all support and facilities to the said Committee to 

perform its functions.  The Committee may send its 

quarterly reports to this Tribunal by e-mail.  The Chief 

Secretary, Maharashtra may determine the honorarium to 

be paid to the Committee in consultation with the 

members.  The Committee may requisition the services of 

such technical experts as may be necessary and may also 

carry out physical visits to the sites, whenever necessary.  

They will be entitled to logistic support for performing 
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these functions to be provided under the directions of the 

Chief Secretary, Maharashtra.  The Committee may 

assume its charge within two weeks from today.  The 

Committee may prepare its Action Plan which may have 

target of ensuring compliance of prescribed standards 

preferably within three months. It may meet at such 

intervals as considered appropriate but once every month 

and fix next targets. The Committee will be free to take up 

all incidental issues. All Concerned authorities are 

expected to cooperate with the Committee subject to any 

objection being put forward before this Tribunal. The 

Committee will be free to seek any further directions from 

this Committee by Email.    

21. The above team to make a plan so that damage 

caused can be reversed and further damage prevented. 

Execution of such plan is to be overseen Any objection to 

working of the team can be considered by the Tribunal. 

22. The logistic support if required for functioning of the 

Committee may also be provided by the Maharashtra 

Pollution Control Board. The Committee will have an 

action plan prepared for rectifying the situation and fixing 

the responsibility on the erring persons and institutions 

and to oversee the implementation of the action plan. 

23. The State of Maharashtra may fix their 

honorarium/remuneration in consultation with the 

members. A copy of this order be sent to the Chief 

Secretary, State of Maharashtra for compliance by E-Mail.   

24. The Action Plan be prepared by the Committee 
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within one month. The Joint Inspection Committee of the 

Central Pollution Control Board/Maharashtra Pollution 

Control Board may submit monitoring analysis report of 

the industries in question responsible for the discharge of 

the effluents beyond the norms to the Monitoring 

Committee at the earliest.  

25. The application is disposed of.  

 A copy of this order be forwarded to all concerned 

through e-mail with a direction to file a report of action 

taken within three months through e-mail at 

filing.ngt@gmail.com. 

 List for consideration of the Report of the Monitoring 

Committee on 05th March, 2019. 

 

 
..…..…………………………….., CP 

 (Adarsh Kumar Goel)  

 
 

.…..…………………………….., JM 

 (Dr. Jawad Rahim) 
 

 
...…..…………………………….,EM 

 (Dr. Nagin Nanda)  

17.08.2018 
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Item No. 01             Court No. 1
    

BEFORE THE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI 
 

 
Original Application No. 125/2018 

 (Earlier O. A. No. 163/2017 (WZ) 
 (I.A. No.209/2019, M.A. No.99/2019 & M.A. No.103/2019) 

 

(With report dated 19.07.2019) 
 
 

Arvind Pundalik Mhatre           Applicant(s) 
 

Versus 
 

Ministry of Environment and Forest &  

Climate Change & Ors.             Respondent(s) 
 

 
 
  Date of hearing: 03.09.2019 
 

 

CORAM: HON’BLE MR. JUSTICE ADARSH KUMAR GOEL, CHAIRPERSON 

  HON’BLE MR. JUSTICE S.P. WANGDI, JUDICIAL MEMBER 

    HON’BLE DR. NAGIN NANDA, EXPERT MEMBER 
 

   
  
For Applicant (s): Dr. Sudhakar E. Avhad, Mr. Chetan R. Nagare 

and Mr. Arvind S. Avhad, Advocates 
For Respondent(s): Mr. Mukesh Verma, Advocate for MPCB 
 Ms. Shyamali Gadre and Ms. Ramni Teneja, 

Adocates, Mr. S.D. Patil and Mr. R.P. Patil, MIDC 
officers 

 
 

 
 

 

ORDER 

 

1. The matter pertains to remedial action against pollution caused 

by the discharge of industrial effluents in Taloja industrial area 

on the outskirts of Mumbai. 

 
2. The matter has been dealt with by this Tribunal on several 

dates and orders have been passed having regard to the fact 

situation depicted in inspection reports filed before this 

Tribunal from time to time.  The record clearly shows that 
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untreated industrial effluents were being discharged in a water 

body causing damage to the eco system and health of the 

inhabitants.  Faced with such situation, this Tribunal directed 

the CETP operator to deposit interim compensation in the sum 

of Rs. 5 crores to the District Magistrate vide order dated 

04.04.2018.  Since the pollution continued, further 

compensation of Rs. 5 Crores was required to be paid by the 

CETP operator vide order dated 17.08.2018. 

 

3. In view of the repeated failure on the part of the regulatory 

authorities and the CEPT operators, a Monitoring Committee 

headed by a former Judge of the Bombay High Court was 

appointed to propose a time bound action plan.  The report of 

Justice V.M. Kanade was considered vide order dated 

09.04.2019.  The action plan proposed steps for upgradation of 

the CETP. The Cooperative Society operating the CETP passed 

a resolution for take over of the CETP by Maharashtra 

Industrial Development Corporation (MIDC). MIDC started 

working around 01.11.2018 but the pollution was not stopped.  

Accordingly, vide order dated 09.04.2019, this Tribunal 

directed that industries which are source of pollution be shut 

down till remedial action is taken.  We noted that MIDC as well 

as MPCB were unable to provide any other option.  The MPCB 

was directed to suspend consent to operate of the industries 

not meeting the norms and permit them only after the remedial 

steps are taken.  CETP operator was required to deposit 

balance of amount of Rs. 6.1 Crores towards compensation for 

the damage to the environment.  The amount was to be 
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deposited with the District Magistrate for restoration of the 

environment.  

 
4. We have today considered the action taken report filed by 

MPCB on 20.07.2019 and the status report filed on behalf of 

the MIDC.  The reports show that outlet parameters from the 

CETP are not achieving the norms due to non-completion work 

of the upgradation of CETP. Current status of work of CETP is 

reported as follows:- 

 

“(i) Phase I CETP :- Taloja CETP phase I having 
capacity of 12.5 MLD is at present in operation. 

(ii) Phase II CETP :- Taloja CETP Phase – II having 
capacity of 10 MLD has been rehabilitated and 
upgraded completely. The Phase – II plant is 
commissioned and will be made in operational 
very soon.” 

 

5. Status of operation of CETP inter-alia is shown as follows:- 

“CETP Phase I plant 12.5 MLD capacity operation 
were continued and effluent being treated 
through Phase – I plant taking Phase – II plant 10 
MLD capacity under shut down for rehabilitation, 
removal of sludge etc.” 
 

6. Conclusion in the report of the MPCB is shown as follows:- 

“In view of the above facts and circumstances, it 
is concluded that after commissioning of Phase – 
II i.e. August 2019 10 MLD effluent will be treated 
as per norms and remaining effluent of 7 MLD 
will be segregated at source from large industries 
who is achieving MPCB’s standard for outlet COD 
below 250 mg/litr will be taken separately and 
discharged at CETP outlet directly. Hence, total 
effluent generation quantity upto 17 MLD will be 
discharged at COD of 250 mg/litres which is as 
per MPCB norms and it is allowed for disposal.  
At the same time, CETP 1st Phase renovation, 
upgradation work will be started and all the work 
will be completed upto Nov. 2019 and total CETP 
functioning will be come into force from Dec. 
2019.” 
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7. The status report filed by the MIDC shows that the amount of 

Rs. 3.90 Crores which was required to be deposited has not 

been done though a part of the amount is said to have been 

collected.   

 
8. It is, thus, obvious that CETP operator i.e. MIDC is continuing 

to commit criminal offence under the provisions of the Water 

(Prevention and Control of Pollution) Act, 1974 in discharging 

effluents beyond norms. It is also violating the orders of the 

Tribunal regarding the payment of compensation as well as not 

discharging effluents in violation of norms.  The MPCB has also 

not ensured stopping of violation of law. 

 

9. Faced with the above, learned counsel for the MIDC has stated 

that within 15 days only 10 MLD effluents will be received 

which can be treated and remaining amount of effluents will 

not be received by CETP.  Learned counsel for MPCB has also 

made a similar statement that this arrangement will be 

enforced and necessary order passed. We take the statements 

on record but we have no answer why it has not been done so 

far and why violation of law has been allowed to continue. 

 

10. Even though for clear violation of law and the order of this 

Tribunal, we are inclined to direct civil imprisonment  of the 

CEO of MIDC and Deputy CEO (Environment), MIDC as well as 

Member Secretary, MPCB, however, taking liberal view, in view 

of the statement that by 30.09.2019 compliance of orders of 

this Tribunal in respect of deposit of compensation in 

accordance with the terms of Agreement as well as stopping of 
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discharge of polluting effluents will be ensured. We direct that 

MIDC is liable to deposit further sum of Rs. 5 Crores for 

causing pollution after its taking over of CETP operation 

around 01.11.2018 till date.  We further direct that if the 

remaining amount of compensation as per earlier orders as well 

as the current amount is not deposited by 30.09.2019, salary 

of CEO, MIDC, Deputy CEO (Environment), MIDC and Member 

Secretary, MPCB be stopped till compliance.  

 

11. Let a further compliance report be filed by CEO, MIDC and 

Member Secretary, MPCB on or before 15.10.2019 by e-mail at 

judicial-ngt@gov.in. 

 

12. The amount of compensation may be recovered from the 

members contributing to the effluent as per agreement but 

failure of the members to deposit will not be a ground not to 

make the deposit which will remain basic responsibility of 

MIDC.  

 

13. In view of further developments after passing of the order dated 

17.08.2018, the Monitoring Committee may conclude its 

proceedings by 30.09.2019 and file its final report before 

15.10.2019.   

 

14. The joint Committee of CPCB and MPCB may verify status of 

discharge of effluents on the site as on 15.10.2019 and furnish 

a report to this Tribunal by e-mail at judicial-ngt@gov.in by 

31.10.2019. 
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15. A copy of this order be sent Chief Secretary, Maharashtra and 

CPCB for necessary action by e-mail. 

 

List for further consideration on 04.11.2019. 

 

 

 

 
 

Adarsh Kumar Goel, CP 
 
 

 
S.P. Wangdi, JM 

 
 

 
Dr. Nagin Nanda, EM 

September 03, 2019 
Original Application No. 125/2018 

A 
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Ref:RBHDRO/MPCB/LTR/146/2021-22 

To,         Date: 12.08.2022 

The Regional Officer,  

MPCB Raigad, 

Raigad Bhavan, 6th floor, Sector - 11,  
C.B.D Belapur, Navi Mumbai- 400 614. 
 

Sub: Direction under section33(A) of Water (Prevention & Control of  
        Pollution) Act, 1974, 31(A) of Air ((Prevention & Control of Pollution) 

        Act, 1981. 
Sir, 

With regards to your letter No.-MPCB/ROR/Direction/2022/2208080004 (B) 

dated 08.08.2022, we are complying to your directions as below- 

 

S.N. Directions Comply 

1. You shall complete 

up-gradation and 
revamping work of 

CETP within 
stipulated time 

period i.e. by 30th 
August 2022 as 

committed by 
MIDC.  

Almost completed the civil works and will be starting 

the commissioning of the mechanical equipment which 
is expected to be completed by 30th August  provided 

the heavy rains and flooding of the plant is reduced to 
favourable condition 

2. MIDC and CETP 

authority shall put 
all the existing 

CETP units in 
operation and 

operate it 
scientifically and 

ensure the 
disposal of treated 

effluent shall 
achieve consented 

standards.  
 

 

 
 

The plant is operating even though the up-gradation 

work is going on. We are complying with the specific 
outlet standards prescribed in the consent order for 

disposal of treatment effluent which can be seen from 
Mpcb portal. 
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3. MIDC and CETP 

authority shall 
dispose Hazardous 

Waste/ETP sludge 
to the CHWTSDF 

immediately. 

All the Hazardous Waste/ETP sludge had been  already 

removed and disposed off  to MWML, Taloja.  

4. MIDC and CETP 
authority shall 

make necessary 
treatment 

provisions during 
the up-gradation 

of the existing 
units. 

Present CETP plant is designed for 22.5 MLD, however 
only 10 MLD effluent is being received. There are 2 

numbers of Primary Clarifloculator each one is having 
treatment capacity of 10 MLD. For secondary 

treatment there are  3 numbers of Aeration tank and 2 
numbers of Secondary Clarifier with each having 

treatment capacity of 10 MLD, hence by keeping one 
tank in operation we are upgrading the other tank 

without affecting the treatment process. Moreover, we 
have also constructed  some new units simultaneously  

like Anoxic Tank, Sludge Thickner Tank, Inlet 
Chamber, Distribution Chambers and  MCC Rooms 

which is not affecting the treatment process. 

5. MIDC shall curtail 
water supply of 

the member 
industries by 50% 

with reference to 
Boards consent 

quality till 
completion of the 

up-gradation and 
revamping work of 

CETP. 

Present plant is designed for 22.5 MLD, however only 
10 MLD effluent is being received. Already less than 

50% effluent is coming to CETP, hence there appears  
no need to curtail further water supply of the member 

industries. 
The further water supply curtailment may cause great 

harm to Industry with production loss. Some of the 
industries have shifted to Gujarat and some more 

might go to  elsewhere.  

 

                                                                                                                                             

The work of  OCMS, provision of NRV, two way SCADA system etc. need to 

be taken by RIA CETP Co- Operative Society Limited and the individual 

industries. RBIPPL & HYDROAIR (JV) is assigned up gradation and operation 

& Maintenance of CETP and scope is within battery limit of CETP.  

 

The CETP Plant is operated scientifically and the units required for up-

gradation work also being implemented as per Consultant CH2M and tender 

conditions. it is planned to complete and commission CETP Plant by end of 

November 2022. There is slight delay in progress of work due to heavy rains 

and flood situations. 
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You are requested to please take the issue of control of  color, odour and 

TDS at factory level with RIA CETP Cooperative Society Limited. 

 

 

Thanking you 

Yours faithfully 

 

For RBIPPL Hydro Air (JV) 

 

H B Singh 

 

 

 

Copy Submitted to : Hon’ble Chairman, MPCB, Mumbai. 

Copy Submitted to : Hon’ble Joint Director (WPC), MPCB, Mumbai. 

Copy Submitted to : Regional Officer, MPCB, Raigad. 

Copy Submitted to : Sub-Regional Officer, MPCB, Raigad-2. 

Copy Submitted to : Chief Engineer, MIDC(HQ), Mumbai. 

Copy Submitted to : Superintending Engineer, MIDC(K), Mumbai. 

Copy Submitted to : Executive Engineer, MIDC(Alibag), Mumbai. 

Copy Submitted to : Superintending Engineer, MIDC(K), Mumbai. 

Copy Submitted to : Deputy Engineer, MIDC (Roha), Mumbai. 
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